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LOK SABHA 'DEBATES

LOK SABHA

Tuesday, November 21, 1972/Kartika, 30
1894 (Saka).

' The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER IN THE CHAIR]
ORAL ANSWERS TO QUESTIONS
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. THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir. These are; Hamycin, Antia-
moebin and Aureofungin.

() and (c). While two formulations
based on Hamycin are already on sale,
Hamycin ointment is expected to be put
on the market in India by December,

lwz‘mﬂmthummhnml—
m market .ah-o.d'

_Tablets and Hamycin Ointment.
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SHRI H. R. GOKHALE: So far as
‘Hamycin is concerned, this drug was
found to be efficacious on diseases like
oral thrush in children and Vaginal
Monilissis,. There are three formulations
which flow from this particular drug.
These three formulations are: Hamycin
in glycerine suspension, Hamycin Vagioal
The first
two are already on sale in the Indiam
market since September, 1963. The
Hamycin Ointment, which has been cleared
by the Drug Authorities recently, is ex-
pecied to be put on the market in India
by December, 1972, that means, this year.
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() ufz &, 1 T w1 =
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THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE):
(a) to (c). Immediately after the Indo-
Pak conflict in 1971, the Government de-
cided that Indian- Qil Corporation should
preferentially award, initially for a period
of one year with effect from 28th Decem-
ber, 1971, all its dealerships to the fqllow-
ing categories in the order of priority:

(1) Disabled members of the De-
fence and the Border Security Force
Personnel.

(2) Widows/dependants of those kil-
led or missing in action.

(3) Ex-Servicemen.

. Indian Oil Corporation is accordingly
awarding its agencies preferentially 1o the
persons belonging to these categories, oam
)¢ basis of the recommendations of the

irector General of Resettlement, Miniutry
of Defepce. Where the Director General
of Resettlement is unable to re-
commend any  one in a gives
formation for want of applications, the
Indian - Oit Cozporation advertisey  the
award of the dealership and among the
applicants who respond to the advertise-
ment, preference is givem to unemployed
engineers/gradyates fromi fow income group
families.  Subject to all things being
equal, applicapts belonging to the Schedu-
Jed Castes/Tribea are given weightage in
the matter of selection.

ot fe W@ wemr o,
& wow weT® § AT off ¥ o
wrgar g, wft IR A e F wr §
e ww mr a ofex F 30wy
ftfrae, waghem sify aar s
= sefwar F wER T oifeat
£ wrft § My wfy aw Y Frad IQeemT
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(ifad o wqgfea wfe x om-
wift & S &1 wrafawar & A
9t qRfFar 3 & anw gg § ?

SHRI H, R. GOKHALE: I think thst
there is some misunderstanding. In the
main reply, I -have given the prioritics.
In the list of priorities, first come the dis-
abtled members of the Defence and the
Border Security Force personngl. This has
been thereafter the 1971 war, which means
the war widows or those who were dis-
abled in the war and so on and so forth.
So, this is the order of preference which
has been given; wherever' the applicants
came and the locations were acceptable
and the Resettlemment Department recom-
mended their cases, they have besn
given.

Therefore, it is only the second priority
which has been given for the unemployed
graduates and so on. Now, there is no
specific priority for Harijans or Schedu-
led Tribes as such, but when we consider
the graduates, when their turn comes,
eyerything ¢lse being equal, we do in prac-
tice show preference to Harijans or Sche-
duled Tribes. But,. unfortunately, the
position is that in the applications which
were received—I have got some figures
here with me which show that—very few
of such applicants came with the mini-
mum qualifications which were pequired
for the granting of these dealerships, na-
mely that first, of all, they have got to
be graduates and then unemployed gra-
duates and so on and so forth. The
general figures which I have. ...

AT S ] T H
2 SHRI ATAL BIHARL VAIPAYEE: He
requires a graduate to run a petrol pump?

SHRI H. R. GOKHALE; The. priority

. A¥ps, for.-unemplpyed ;graduptes. : The hasis

af-tho priocity - was that. pnempjoyed g3-
duages should. bp prowided. -Thet is. mtill
sheo a3 ,a secapd prigrity. , In that, spmpe
applicants, if. they. are Scheduled Castes
and Scheduled Tribes, aro given weighi-
age other things being equal. In fact, in
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practice, the number of applicants who
have come up to this requirement is un-
fortunately comparatively few.
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SHRI H, R. GOKHALE; I have got
the figures here and with your permission,
1 might mention this, because the main
question falls into two categories, Firstly,
even amongst those who are disabled etc.
"in the war,
There the criterion of graduates does
not necessarily apply. T understand that
question. As I mentioned, the applica-
tions which come from these defence peo-
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ple who have suffered in the war or have
become lame or disabled are scrutinised
by the Rehabilitation Branch of the De-
fence Ministry. So far as our Ministry
is concerned, we go entirely by the names
recommsnded by them,

As to the question whether there are
any Harijans or Scheduled Tribes in this
eategory also, that is a matter which I
will have to find out from the Defence
Ministry. I am prepared to give that in-
formation to the hon. member. But with
regard to the other part of the question,
1 have got some information. The last
part of the question was with regard to
the second priority, namely unemployed
graduates and so on. I have got some
figures, but I do not think I will take
#ime reading them. I am prepared to lay
# on the Table. But I should like to
indicate the number of Harijans which
was the main question asked. 1Tn the se-
cond priority, by the end of September
1972, retail outlets were given to 2, S K
© 3, Indane agency 1, total 6, out of
the total number which is quite large,
if you take into account the non-Schedu-
led Castes and non-Scheduled Tribes. With
your permission, I will lay the statement
on the Table.

MR. SPEAKER: Yes.

SHRI P. VENKATASUBBAIAH:
Government have taken the correct deci-
sion in giving first priority to defence per-
sonnel war widows, etc. In this connec-
tion, may I draw the hon. Minister's atten-
tion to a big racket going on in this?
When a war widow in Rajasthan is al-
lowed an agency in Andhra Pradesh or
Tamil Nadu, with a meagre commission
of Rs, 500 or Rs. 1,000, she will not be
able to go there and function. Thus anti-
social elements are taking advantage of
this position. Have Government examin-
ed this aspect to see that such cases do
not occur? If there are mo such war
widows in those areas, let engineering gra-
duates or Harijans, whoever it be, may
be given a chance; let not the creterion -
be applied in foto leading to some mal-
practices.



SHRI H. R. GOKHALE: The criterion
was applied mainly because of the situa-
tion arising out of the last war. I do not
suppose the hon. member also has any
objection to the criterion jtself. The ob-
jection is that, according to the hon. mem-
ber, this is misused in some areas, be-
cause if somecbody in, say, Rajasthan is
given a petrol pump agency in some
other State where that person or dis
abled soldier is not able to go, it is mis—
used by other interested parties. No spe-
cific ‘case has been brought to my notice.
But T will take note of it and find out if
this has happened.

SHRI JYOTIRMOY BOSU: Will the
hon. Minister be kind enough to give the
state-wise breakup figures of unemployed
graduates and engineers who have been
allotted petrol pump agency?

~

MR. SPEAKER: When I said that the
question did not relate to figures, the
Minister himself came out with figures.
Now I cannot prevent this question.

SHRI H. R. GOKHALE: I have got
figures, but mot state-wise. As I said, I
will lay it on the Table. I could have
read them out, but it will take some time.

SHRI JYOTIRMOY BOSU: It will take

only two minutes.

MR. SPEAKER: He might lay it on the
Table. It is too long.

SHRI H R. GOKHALE:
on the Table.

T will lay it

SHRI JYOTIRMOY BOSU: Through
your good offices, the state-wise alloca-
tion may kindly be noted by the Minis-
ter. ’

MR. SPEAKER: Of course, it is beyond
the scope. But if the Minister is prepared,
he should lay it on the Table.

) Oral Answers NOVEMBER 21, 1972
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SHRI RAJA KULKARNI: Are there
any cases of petrol pumps given to ex-
servicemen or unemployed  graduates
which have been surrendered back to the
IOC and the latter has given them on
commercial lines to somebody also?

SHRI H. R, GOKHALE: T have no
information.

MR. SPEAKER: It is far beyond the
scope. If he is in a pjosition to answer,
he may answer. He is on your side. You
can ask him privately also.

st AR wen =
Wgrm A WIA wWIIYI W owpgea
afeat @ wygfaa sawdat s a8
w@r ¢ wife @7 amAi § gigfer
anfodt w1 wafaa st # fg
mm ogma @ oW € A,
FEM ag X W ST & AT o
qifwa wat @ faar 2 daoFy
Fom wfeart &7 Fm wAY Agny
o afai st a9 @qE W
7 ¥ dzary § o g7 wAgled oK
sAafaa saorfast & fa1 g8 @w
g @A @ fam g ?

SHRI H. R. GOKHALE: We will
examine thisr question, but prima facle ‘it
does appear that there may be some legal
difficulties, because, it is not diserimi-
nation so-called—giving a preference to
the Scheduled Castes and Scheduled Tri-
bes has been permitted under the Consti-
tution with regard to the services in cer-
tain matters. But I do not make a cate-
gorical statement. T will examine this
question and try to see whether this
policy can be implemented.
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Supply of Urea and Ligold Amoniu by
Kuwait

-
*103. SHRI K. LAKKAPPA;
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) whether India and Kuwait have re-
solved their differences over ammonia

Price;

(b) whether Kuwait has agreed to sup-
ply Urea and liquid Ammonija to India;
and A

(c) if so, the price fixed and the quan-
tity to be supplied?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H, R. GOKHALE): (a)
During the rccent visit of the Kuwaiti de-
legation to India, it was noted that the
pegotations for the conclusion of an agree-
ment for supply of ammonia from Kuwait
to India had reached fina] stages. It has
been agreed that a formal agreement in
this respect should be concluded as early

as possible.

(b) and (c). Urea to the extent of about
150,000 tonnes per year is expeccted to be
available from Kuwait during the next
three years. India has expressed interest
in its purchase subject to mutually satis-
factory agreement on price, delivery sche-
dule, etc.

SHRI K. LAKKAPPA: There is a
shortage of urea amnd liquid ammonia in
the country. So, our country is very
much dependent on their import especial-
ly from Kuwait. I would like to know
the quantum of import and also the price
negotiated in India when the Kuwait de-
legation was here and also up to what
period it was negotiated,

SHRI H. R. GOKHALE: As I have
said in the main answer, conclusions of
a preliminary nature by way of protocol

KARTIKA 30, 1894 (SAKA)
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only have been reached, on the basis of
which an agreement has still to take place,
depending upon the price, delivery sche-
dule, etc. But on the preliminary nego-
tiation, what is expected is that so far as
urea is concerned, we should possibly ob-
tain from July, 1973 to Jume, 1974, a
quantity of 1,50,000 tonnes; from July,
1974 to June, 1975, the same quantity, and
from July, 1975 to June, 1976, 1,50,000
tonnes to two lakh tonnes.

As far as the question of ammonia is
concerned, these are all matters yet to be
finalised. Only the preliminary protocol
has been signed.

SHRI K. LAKKAPA: May I know
whether it is a fact that during the negotia-
tions with the officers of our country, the
Kuwaiti delegaion officials have dictated
certain terms regarding the price which is
not palatable to our country and, if so,
what is the outcome of those megotiatioms,
and may I know whether there was such
a pressurisation and dictation of prices
so far as the import of these items is
concerned and, if so, what is the reaction
of the Goevrnment?

SHRI H. R. GOKHALE: First of all,
this has been answered. The price has
not been negotiated yet; and nobody can
dictate anything to us.

SHRI P. GANGADEB: In view of
the petroleum feedstock of nitrogenous
fertilisers which is likely to be in short
supply, I would like to know from the
hon. Minister what long-term arrangement
has been made by the Government to ob-
tain naphtha or ammonia at reasonable
prices from the alternative sources of sup-
ply from abroad?

SHRI H. R. GOKHALE: I do not
know whether it really arises out of this
question as he is asking about alternative
sources. I entirely agree with the hon.
Member that we have to take a serfous
view of the shortage of fertilizers and we
are going into that matter. So far as
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Kuwsit is cgpcerned, I have given the
detajls as much as 1 could under the cir-
cumstances.

ot wew fagtt wTwadY : FT A

&= § fo qw gia & wias s # gfan
¥« fog damr Wy & fe @1 439
# awi ¥ foady gfcar @ s fred
arft f I H T FE g W
woieT § 7

SHRI H. R. GOKHALE; No, Sir; this
# because we want to exploint all possible
sources. With Kuwait there are possibi-
lities, although, as I said, no final Arrange-
ments have been reached. It can be bi-

lateral; we can export something also to
them, That is an advantage.

SHRL S. R. DAMANI: From what
time have pegotiations with Kuwait been
#oing on? May I also kpow if they had
given us an alternative offer "and, if so,
what will be the mode of paym_cm? Are
we going to export something to them?

SHRI H. R. GO,‘CHALE The joint
protocol was signed on 6 October, 1972.
I have already given figures with regard
1o tentative expectations of import of urza,
as ako ligwid ammonia; that is under
discussion. As I said, details are to be
worked out both with regard to the price
and other things. This is a preliminary
protocol, where they have shown an inter-
est in the deal and we have also shown
our interest.

Reglonal Imbalance fa Irrigation

*105. SHRI M. RAM GOPAL REDDY:

SHRI ANNASAHEB GOT-
KHINDE: )

Wwill the Minister of IRRIGATION
AND PFOWER be pleased to state:

.(a) whether the regional mbdmue in
icrigation facilifjes persists inspite ,of ,g:e
.addjtional poteatialities creaged fiom time
1o time; and

NOVEMBER 21, 1972
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(b) if so, the steps proposed to be
taken to have balanced irrigation facilities
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). A statement is laid on the Table of
the House:

STATEMENT

(a) Imbalances in irrigation facilities,
exist from State to State as well as jin
different regions in individual States, 4:
Pen.dmg upon relative availability of water
resources; relative ease of harnessing
available water resources; the develop-
ments which had been already carried out
prior to the Plans and the priority which
State Governments have acoorded lo irTi-
gation projects in Plan pernd

A statement showing the cropped orea
of each State tentative ultimate irriga-
tion potennal, the potepunl already deve-
loped at the time of initiation of plms.
the potential likely to be available in 1973-
74, and on completion of all the Major and
Medium projects already taken up and the
l:lu:iy Plan outlays, till the end of the
Fourth Plan on the Major and Medium
:mgatwn sector is laid on the Table of
the House (Placed in Library. See No.
LT-3741/72)

(b} While considering the inclusion of
new irrigation schemes in the Fifth Plan,
priority is prnpmed to be accorded to
schemes which will benefit drought areas.

The waters which may be transferred
from surplus regions is also proposed to
be used mostly for the drought affected
areas.

SHRI ANNASAHEB GOTKHINDE: It
is said in the statement that while sanc-
tioging new irrigation schemes in the Fifth
Plan, periority is proposed to be accorded
to schemes which will benefit drgught
areas. In this connection, lmnrmuuqn
th.lt Maharashtra and Madhya Pra-

according to the statgment, have to-
r oqc-four‘ﬂa of the mnu'y'l tuhl
am Byt mu.y ue 'llr b-eh.ﬁld in ﬂ&f
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ot irr:gation facilities. Maharashtra stands
second from the bottom in percentage of
irrigation. May I know from the hon.
Minister  whether weightage would be
given to the schemes in Mahnruhtra while
considering the inclusion of new irrigation
schemes in the Fifth Plan?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO} It is
qGuite true that one-fourth of' the crop
area Jies in Maharashtra and \udhya
Pradesh. The percentage of mgatwn in
M.P. is 10,2 and in Maharashtra 114
against the all-India = average ‘of 2Z78.
Therefore in the interest of  development
of irrigation in the couitry, priority must
be given, if that is possible, to both Sta-
tes for extending irrigation to more rea-
sonable proportions.

SHRI1 ANNASAHEB GOT]KH!INDE
The ‘statements ua?s I.hat m‘bulanm in
:rngauon facilities emt from ' ‘State ' 1o
State. nding upon the rclauvu a\ra:l-
ability of watér resources. Witer ' is
available in the country but it is locked
up under tnbuno.l disputes. 65 pro:-cts in
Maharashira are awaiting clearanc- {rom
the Government of India and' 18 of these
projects are pending with the Govern-
ment for over five years, because the de-
cision of the Tribunal is not there. Is it
possible for the Government of India to
give conditional clearance to these projects,
the condition being that the projects taken
up after he constituion of he tribunals
would not be considered to ‘be commit-
ments on the river waters which need to
be protected and that the total utilisation
in the State would not exceed its alloca-
ion as may be awarded by the Tribunals?

MR. SPEAKER: It is mot a question;
it is a snggestion \ for acfion. =

SHRI ANNASAHEB GOTKHINDE:
The Minister is cager to nﬁ

7

:
gimioo e o Sp o o
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DR. K- L. RAO: I am afraid, unless
the Tnhum.l gives its decision, ‘it 'will not
be possible to sanction any irrigation pro-
ject which will utilise the watets. Ob-
wousl;r. we do mot want to incur any ta-
pcndlture which may become infructucis
later on. Particularly, in ‘regard o the
kmhm Tribunal, I em expecting the TH-
bunal giving its finding in a ﬁlr'ﬁ :hm
l q:mk we should lwul that.

SHR1 LILADHAR KOTOKI: May 1
know from the hoh. Mmlater whethér a
detailed estimate tas beer made regarding
imbalanie in different States and’ nlsb n
different arcas of various"States, as  {hie
statément itself shows, bo that corrective
measiires caft’ be"tiken? Thls is a very
rough and vagtle Matéthent that we have.
In answer to part (b) of the Question, it
says, in the Fifth Pla.n, allocations will
be made for the drousht nlbcte{l atm
only. But the Question rélates to the'im-

balance in irrigation facilities in variou:
States. . ..

MR. SPEAKER: What is your question?

SHRI LILADHAR KOTOKI: May 1
point out in the statement itself, the unit
of area and even the unit of outlay have
not been given. Certain figures are given.
We have to imagine whether it is in hec-
tares, million hectares, thousand hectares,
lakh hectares or in acres or the amount
is in lakhs or crores of rupees. Anyway,
those comparatiwé figitres ‘¢in be worked
out, 'But mbody will I!a\ré to wort
out the ' peroenuw

My question is whether a detailed esti-
mate Has bden made s0 that in"the Fifth
Plan, as promised fn mniwer o part %)
of the Question, corrective measures cin
be taken to remove’ the ifmbulincs in pro-
viding irrigation flcilitiu to various States.

DR. K. L. RAO: The main point to
be noted about the Fifth Plan is this. We
have” got a large number of obntmﬂ’ﬂls
irrigation schemes going on for the last

'm‘}eil"l whic have fot been complered.
,ll u

that there will be schemes
000 crores spilling over in the
FJNIM md‘»mmmﬂu
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of the Fifth Plan in the irrigation sector.
It is obvious that a very large amount
will go in for continuing schemes. -There-
fore, it is stated, whatever balance .we
have has to be, as a priority, for the
drought areas of the country-nearly 1/3rd
of our cropped area in in drought sreas.
It is obvious that we should spend what-
ever balance we have in the Fifth Plan
in drought areas. So far as the hon.
Member's areas is concerned, that is,
Assam, it is true, irrigation is not very
much there. It is just an ‘Bverage-—it
may be 28.5 as against an average of
27.8. But it is very easy to davelop
irrigation there bedause extremely pood
ground water is there. I am sure, if any
schemes are forthcoming, they will be
considered very favourably.

st gow of¥ ;g AT T A
gr f& sweowdwm & off far g
Famy § aga fed gt & @ TR
qr=ar  qwagiT :ﬁ:im ¥ fmir ot
& 9z faar 3 @y & faad aw
CIF w1 AT w9 30 W7 a2 W7
2wl & gEea 7 Y faard & agmr
o A% 7
DR. K. L. RAO: As far as eastern part
of U.P. is concerned, there is Gandak pro-
ject which will be in operation and near-
ly 7 lakh acres will be brought under
irrigation. That must make an impact.
Besides this, if there is an area where
ground water can be utilised fully, that
can be done. But as far as I can see,
there can bg no other project proposed
for the eastern part of U.P.
st feqfr st wrw W
A} 12 ALY T om @ E AR
¥ ¥ oly 0% wav oTw 0% F faamd
gf ¥ & ﬁﬁn‘%;i =i v
w=lt 31 & amw W g f o
e AR WO FAF T W
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feanr =az @im, #w wfF w@e
TATAT T FTHOFT IAT AL AT
w fad ¥=r7 guec S &7 AU
BT d ¥ FT AT Qo dYo, fagm Ak
e # ufar g ITH 3T MR
¥ WA oedt & wedt faart A7 syamear
FH oAy g7

MR. SPEAKER: It is a general ques-
tion,

DR, K. L. RAO: The non-compietion
of some of the projects is one of the
reasons why we fall short of the irrigation
targets. Take the Gandak project, for
instunce. Although the main barrage is
complete and the main canals are fairly
good, the tragedy is that the distributaries
and the field channels are yet to be com-
pleted. 1 hope the Government of Bihar
is fully aware of this problem and will
take effective steps to utilize the potential
ulready created. I hope they will tukz the
necessary steps to see that the irrigation
potential that has been created will be
utlized. T am afraid, the Centre would
not step in at this stage.

SHRT SHYAMNANDAN MISHRA:
May I know the rate of utilisation of the
potential created in the various regions
ond also the amounts given by the Centre
to the various regions during the period of
the Fourth Plan?

DR. K. L. RAO: The rate of wutilisatinn
of the irrigation projects has been very
good. ~ But there are some projects like
Kosi and Gandak where there is a large
amount of potential created but not utli-
zed. A committee has been set up undsi
the Chairmanship of the Maharashtra Irri-
gation Minister, Shri' Patil with the Irri-
gation Ministers of various States as mem-
bers to go into the reasons why some of

‘the ‘projects have not come up and in

some of the projects which have come
up why there is not enough utilisition,
what are the reasons, so that we can teke

‘the necessary steps. For to country as a

whole I cin say that the rate of utilisa-
tion is fairly good.
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SHRI SHYAMNANDAN MISHEA:
The second part of the question has not
been answered. I wanted to know the

amounts granted by the Centre to the
various regions for the creation of addi-
tional capacity during the Fourth Plan.

DR, K. L. RAO: The target for capa-
citv is 4.8 million hectares and the actual
realisation is 4 million hectares.

s gew w wgATy ;-GN W
7 woie ¥ g fFar ¥ f we
aw ¥ FgT *5 fawd v d W@
wad 2fF mm M EER A I8
g =gl ¥ fac wmd om
qA & W 4% A% =i oAy § oarfE
qe 93M omad I3 97 I TF
o9%  "7gAM §, afE g, AT 4 a%

& gl #r wArEE g e & T @
srmr 7

AHIT FT HAI TSAT A HIET
@ #1 K s wgar g fF o
ATHA AT A aF GAWT AT 7

DR. K. L. RAO: Regarding the Nar
mada dispute, as hon. Members may be
aware, an agreement has been reached
between the four Chief Ministers concern-
ed that they would abide by the dacision
of the Prime Minister. It is expected
that decision will be available by the cnd
of this year.

SOME HON. MEMBERS: rose—

MR. SPEAKER: We have spent quite
some time on this,
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T A AT AT KT A Y
AfeT oF-1F T X XY E 18-
20 HAS HIT FIz AT I
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% ag Sara ¥ asx §

off gww o A ¢ A A FT
ga< aff wrar g1 K ST WmEar
qr fr #fa @ grAar & frg wew
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MR. SPEAKER: If members start ask-
ing about individual States there will be
no end to it. I am sorry, I cannot al-
Jow it. If you have no information, you
can tell the Member that you have no
information. If, however, you have go'
it, then you may give him definite and
conciete information.

DR. K. L. RAO; There are 4 few pro-
jects pending clearance in the Ceatie,
These projects which are on the Narn:ada
river will not be sanctioned until a fna)
decision has been made.

As regards the other projects, some are
in the process of examination, and must
of these projects will be sanctioned early.

SHRI S§. B, GIRL: May I know from
the hon  Minister whether he is uwure
that in the Nizamabad district in Telengana
region, Nizamsagar dam is full of silt.
For tke last s0 many years, the Andhra
Pradesh Government has been assuring
the people that a bund will be raised, but
so far nothing has been done becauss lhe
Telengana people are getting step-motherly
treatment. from the Andhra Pradesh Gov-
ernment. May I know whether the bund
will be raised so that irrigation facilities
can bc given to the people of Nizamabad
district? . "
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DR. K. L. RAO: So far as Nizam-agar
-is concerned, it is one of the few projects
in the country which have silted more
‘than 50 per cent. The capacity of the
-reservoir has gone down. So, there is di-
flicully in feeding the area which is ubout
24 lakh acres. | inspected the project
three days back, and I have given neces-
sary instructions so that we may try o
-adopt some measures which will ensure
adequate amount of water in the project.
In purticular, raising of the gates will <ub-
merge some lands which are already irri-
gated. ‘I ‘have suggésted that the lands
may be screened off by construction of a
bank, so that the lands which have al-
ready been brought under irrigation faci-
lity do not get submerged. I am glad
to state that I have spoken to the Chief
Minister yesterday and necessary funds
will be made available; and 1 am sure it
will he taken up shortly.

SHRI VASANT SA.TH;E: I want

R to
.ask about Vidharbs, ' "

SOME HON. MEMBERS: rose—

MR. SPEAKER: Now I leave it to
your judgment. There are other ques-
tions also.  Please sit down. (Interrup-
tiorl). Please give notice of a motion for
half-an-hour discussion.

. Next Question.

Loan from LD.A. for expansion of Ferti-
lérs and Chemlcals’ Travancore Ltd, and
el 'G"'l_l_ ar ) :

107. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether LD.A.  extended two
credits’ totalling ' 30 ° million @ddllars to
finlince ‘the expansion progfammhe of Ferti-
Heér: atd -Chemicdls - Travaiéore "Limited
and thitf of 'ﬁé-ﬂm@mr‘?ﬁm; a.nd
E AL B Toaamt ot Rlews 0
(b) if so, the reasons why the work has
"been delayed?
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THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H R. GOKHALE):
(a) Two credits totalling $30 "million
have been extended by I.D.A. for the
Cochin’ expansion and the Gorakhpur
expansion projects.

(b) The two projects are being imple-
mented according to schedule,

SHRI C. K. CHANDRAPPAN: I woylt
like to know from the hon. Minister
whether the FACT has brought to the
notice of the Government that the expan-
sion of Fertilizers and Chemical Travan-
core Limited is being delayed due to the
defective machinery which has been
installed in the FACT?

SHR[ H. R. GOKHALE: No. Sir, as
I have said, there has been no delay and
it is expected to go into production accord-
ing to schedule.

SHRI C. K. CHANDRAPPAN: The
hon. Minister said that it is going af:cord-
ing to schedule. Will the hon. Minister
kindly tell me as to what are the expan-
sion works which are being undertaken
now and what was the schedule?

SHRI H. R. GOKHALE: The ques-
tion obviously is with regard to the second
phase of thé expansion in the FACT where
NPK mixtures are expetted 'to be pro-
duced and according ta-the credit condi-
tions, various things have to be complied
with, and 1 am in a position to say that
efforts are being made and wen:m_idb to
comply with all these conditions mt!z tl!@
result, that, according to schedule, it is
expected 1o be completed by September,
1974. The agreement. for credit ..itself
the hon. Member will realise, was signed
on 30th July, 1971, % # e
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SHRI H. R. GOKHALE: With regard
to. the Gorakhpur project, part of the
credit is for the Gorakhpur project, and
the expansion is expected to cost about
Rs. 11.82 crores and it is expected that
the project will be completed during the
first half of 1975, according to schedule.

SHRI VAYALAR RAVI rose.—

MR. SPEAKER:
all these days?

Where had you been

I was aw'ay
electiops.

. SHRI VAYALAR RAVI:
i  connection with Party,
Will the hon. Minister kindly inquire
jinto  the affairs of the Cochin
Division of the FACT because there is
a Jot of rumour—or whether it is a_fact,
I do ot know—that the design js defgc-
tive and is not fupctioning properly, and
shat it will go on stream according to
sshedule?  Will the hon. Minister kindly
inquire into the Cochjn division and. will
he assure ug that it will be commissioned
in 19737

SHRI' H. R. GOKHALE: As.T said. it
has not beep brought to my notice. Now
th't the hon. Member and alsq_another
hon. Member have referred to the de ec-
.bve machinery and things.like that, cer-
wmioly, § will logk into it, byt § wm quite
sre that the information which is given
that there i any flaw or,it is.not,going
Aecording to.schedule, is nat correct; and
.mnless anything wvery unexpeoted -happons,
8 is cxpected to be completed in Septem-
ber. 1974,
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Helght of Srisafiam Hydro Electric
Proiea

‘103. S.HRI P VENKAI‘A.SUBBAHH
Wlll. the Minister of IRRIGATION AND-
POWER be pleased to state:

(a) whether Goyernment propose  to
reduce the height of the Srisailam Hydro-
Electric Project;

(b) if so, the reasons therefor; and

(c) the height to which it is proposed
@ bg reduced and the resultant effect
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY . .OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
No, Sir.

(b) and (c). Do not arise.

SHRI P. VENKATASUBBAIAH: May
I know from the hon. Minmister (hat with
megard. to the completion of the Srisailam
Hydro-Electric Project and. with regard to
its height also a sort of misapprechension
has been created in the minds of people,
especially the people from Rayalaseema,
that this project will not see the light . of
day and it will be prolonged with the
enhanced estimates from time to time, and
also about its height? [ would also like
to know whether it is linked up with the
River _ Waters' Tgibunal, and has the
Goyernmeny, any idea 1o . coanyeri this
Project | igtp  an _ jrrigation-cum-hydro-
electric., project. becayse  of _the . recent
policy tiai. drought-affected..ancas are also
to be given irrigation facilities?

! yivi 4o N ¢
JTHE .MINISTER OF - IRRIGATION
AND. POWER: (DR, K. 1. RAQ):  Ac-
cordipg to the zanction. given, this project
ig, purely,;8 Rydro-cleciric pawer project,
and as the matters stapd before the Tri-
bunal, there is no question of using this
proisct..fqr any, irvigation. purpose. When
the Tribunal's findings are availahie. then
it will be possible for the Government
of Andhra Pradesh to adjust whatever
water is given to them as their share. $o-
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far as this project is concerned, there
need be no such mis-apprehension because
the main reason why the project is not
progressing is entirely due to the finances.
The cost of the project has gone up from
Rs. 46 crores to Rs. 92 crores, almost
double, and the amount spent so far is

--Rs. 33 crores. It is the question of
inadequacy of funds available with the
Andbra Pradesh Government that is
responsible for the slowness of this pro-
jact. Otherwise, there is no other reason.
It is no question of regional considerations
or anything. This project will be of great
‘use to improve the peak loads of the
hvdro-electric power stations or the
hydro-electric power systemn not only of
Andhra Pradesh but also of the Southern
region. We are very anxious to see that
the proje:t is completed as ecarly as
possible, vut the question of finance stands
in the way.

SHRI P. VENKATASUBBAIAH: In
view of the fact that the cost has gone
up not because of the fault of the State
-Government, and in view of the fact that
the drought-hit areas have got to be
provided with irrigational facilities as well
as hydro-electric power, may 1 know
whether the Central Government would
come forward to provide the necessary
finance and also provide the additional
finances required for the completion of
the project in time?

DR. K. L. RAQO: It is a question where
“so far as we are concerned we realise the
importance and the necessity of  these
projects being undertaken, Beyond that 1
will not be able to say anything.

SHRI Y. ESWARA REDDY: May I
"know whether the hon. Minister is aware
that the chronic famine haunting Rayala-
‘seema cannof be eradicated unless the
water from Krishna is diverted from
“Srisailam reservoir?

MR. SPEAKER: This is a matter of

SHRI Y. ESWARA REDDY: I want to
"know whether he is aware.
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MR. SPEAKER: It comes to the same
thing. If you are aware, please say that
you are aware,

DR. K. L. RAO: It is not so simple;
if 1 say, I am aware, it is a commitment
We are fully aware of the importance of
the project for Rayalaseema. The poasi-
bility of bringing water depends upon the
findings of the Tribunal. Unless the Tri-
bunal gives its findings and the require-
ments of Andhra Pradesh are considered
we cannot say anything on the subject.

SHRIMATI T. LAKSHMIKANTHAM-
MA: He said that lack of funds is stand-
ing in the way of implementation of the
projects. May I know if the hon. Mi-
nister knows that Rayalascema is a very
backward area, undeveloped, drought-hit,
as much as Telanzana is backward. What
specific steps has he taken to get more
funds for the :peedy implementation of
the projects to beaefit these ureas.

DR. K, L. RAO: 1 have said earlier
that so far as the project is concerned, its
importance ig realised. But there is the
problem regarding funds. The question is
one of resources and it is something
which does not lie with me.

Integrated Petro-chemical Complex in er
around Haldia

*110. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the scientists and planmiag
experts have urgeq the setting up of am
integrated petro-chemical complex in or
around Haldia in the Midnapore District
of West Bengal to pave the way feor
multi-lateral development of chemical ia-
dustry in the eastern region; and

(b) if so, the reaction of Governmeat
thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) In the recent past Government has
not received any suggestion from sciea-
tists and planning experts for sctting wp
of an integrated petro-chemical comp-
lex in or around Haldia,
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(b) The question does not arise.

SHRI JAGANNATH MISHRA: In
view of the answer given by the Minis-
ter, may I know from him whether it is
not a fact that the Kane Committee had
recommended for completion of five pet-
ro-chemical projects, jncluding that of
Haldia, by 19727 If the answer is in the
affirmative, how many have been comp-
leted? What are the reasons for the delay
in respect of the uncomplcted ones?

SHRI H. R. GOKHALE: As 1 said,
in the recent past, no such recommenda-
tion has been made by our experts or
scientists. That was the main question, I
think the hon. Member is referring to Dr.
Hennvs recommendations.

MR. SPEAKER: That is too wide a
question. That is beyond the scope of the
main question.

Holding up of the 4 Down Assam Mall
by Dacoits

*111. SHRI SUKHDEO  PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a gang of armed dacoits
held up the 4 Down Assam Mail between
Neshimura and Kalchini at  midnight
on the 18th October, 1972;

(b) if so0, the loss of life as a result
thereof; and

(c) the persons arrested in this con-
nection,

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). No, Sir.
However, a dacoity was committed by a
#ang of armed criminals in 4 Down As-
sam Mail on the night of 16/17-10-72
between Kalchini and Hamiltonganj sta-
tions. Though no life was lost, . ten
passengers were injured. Property worth
rupees forty-thousand was robbed.
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'
(c) Investigations are in progress and
two persons have been arrested so far.
St gudw wer waf : ¥ Ay
CHECIIE BEVE S o A L
¥ ogaer TEx 4 a0 95 N qg-wy
#Fag a4 aife If
W gI @3 &0 SRAA AT gr W@ €
TT R UFA & gexig ¥ U A
#8507 Area Ak § ar wgi ?
gir g M Ag g ?

LT wgar § e

SHRI T. A. PALI: We do provide two
armed guards in cach of thesc traims.
But in this particular case, they were
very ineffective, and all that we have done
is to suspend them. The number of
people who entered this very train with
arms was about 12 to 14. I find a repeti-
tion of these incidents in many States,
particularly in  Bitar, UP, and Wesat
Bengal in some parts. Therefore, I have
written a letter to the Chief Ministers of
these Stales, ‘expressing our deep concern
about these incidents and requesting them
to take effective steps to see that this law
and order problem, not affecting the rail-
ways alone iy checked. I propose te
call a meeting of the Home Ministers
and the JGPs of the States and discuss
with them further as to what best steps
can be taken to prevent this type of inci-
dents,

Wt gutw wew waf ;. wehr
73 ¥ Tmar fe 3@ § Aeex T
g ¥feT = g fear At Wi a7
&1 IFA AaTa v fer ko &
waar avgar g fe war Wit wgEa
gn ghesrr ¥ ga o orw wIedT
far el & o whfoar e & 97 A AN
qT & ZEX § 3 wr ofr gragar &7
@ iR & wiv w@ & fag wro
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Wy g agy sﬂtmgrm#
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SHRI T. A. PAI: 1 am unable to say
or draw any conclusion as to whether
there is any collusion between the armed
guards and the dacoits. But the fact is
that when 12 to 14 persons enter with
arms, you would agree that it is not
possible for two people to face them.
So, the very idea of two armed guards ac-
companying these traing is a matter which
requireg to be looked into with a view to
seeing how far it could be effective. The
roplics that I have received from the Chief
Ministers. show that they have acknow-
ledged my letter and they say that they
are taking necessary action.

A wukw wEw wAi: s
q; =w, & yuag faie fearar ..

e g WT @ qE R
@ gutw sew wai : F e
g &gy e

wTN W g B il ¥ o whf
Y & Y wiw arer #Y S § f R
gt wf w8 fear, e ot
¥ wwew T 4 A Ag § gendl
diwr ft wfad & @ ar ag
E§fs mgacirer s g ?
fafrog &7 ¥ g weTe FrEaam
Y ok ¥F F FT 7 qaE HY AA
Wiz wifi ¥ gw wATE AR W™

NOVEMBER 21, 1972

Oral Angwers i%

T A FTA Yy g g &
TR g fr og awr wgayt § Wi
W & v wwf o o

, wEw me ;oo YR 6
feerr gt o @ w w9 W
fsdm

SHRI CHAPLENDU BHATTACHAR-
YYIA: In view of the losses to which
these particular passengers are put in such
incidents, may I know from the hon.
Minister whether he will be prepared to
consider a scheme of insurance and
reimbursement, if any of the losses in-
curred by passengers as a result of dacoitles
in the runmning trains?

SHRI T. A. PAI: I think it would be
very cumbersome to have an insu:ance of
personal effects of passengers because in

‘many cases ﬂ:ey go about with a lot of

jcwc[Iery It ww['d be extremely dif-
cult to get all these insured. Tt may be
that it is possible to insure upto a certain.
amount.

W @y g owo: f g
w5 ® ¥ gfrac ¥ awex
wer 3 ¥ A0 TN E AT O g
¥ ¥ w ¥ gl g T & O
&7 warag wiewfew @ ar digdy
weed ff 7 feay g 7w 28
e § S wdT & dw e g
@ @ TR Teww feg ? &
qoar e ¢ e i o efearc
e ¥ myar g e A
T W vha ¥ & A oA ?
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SHRI T. A. PAL: The weapons used by
the police were ordinary 303 rifles. I am
not aware what weapons were used by
the dacoits; they may be country-made.

Wt gew W wgEry : mieay
@ T W whfaat w1 Amar ag a1
T weAT g §, wg A oy Y el
¢ A fa wfy e agaft o Ift @
W ¥ SR ¥ FE WE FAAQ A
gagd 0 € WX ST F W9 wTHr
wae T &1 ST W g o fed
T T IIT W9 FY A ¥ A4
afr g feft ag &1 I F@ §
qFINT FITA giar § a1 99 § ofr wrw
€ F:1 Ag w3 §, wF 9w «TEAC
ggar ¥ 1| ot qfcdfeqfa & sdard
5 g% ¥ arfaq) Y war o 78 w3
g @ e ofcfeqfa & v w7 37
#r¢ fadtg wgfead 3 w1 frax @
g1 oy warm  Jifgew WX
ofew ® sEeqr wt wfeE) § @,
h foq wy AR s} g w1 ?

SHRI T. A. PAI: I have already said
that merely providing two armed guards.
in a train is not going to help because
the safety of the personnel is as important
as that of the passengers themselves. We
bave found that dacoities are taking place
in trains even where there were armed
guards. In the light of this, it is a serious
situation and I share hon. member's an-
xiety that something should be donc. That
is why I am pressing on the Home Minjs-
ters ang IGPs of States to sit with us and
discusy what more effective steps we can
u}k.e. If hon. members are willing to
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st eftect ar U W
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SHRI T. A. PAI: In spjte of this House
making chain-pulling without any reason
an offence with very stringent punishment,
Rs. 250 fine and imprisonment, the num-
ber of chain-pulling per day on an ave-
rage is about 1,200.

AN HON. MEMBER: How much money
has been realised?

SHRI T. A. PALI: We are not able to
spprehend the persons who have puiled
the chain,

Underground Rajlway System for
Calculated and other big Citles

*113. SHRI JYOTIRMOY BOSU:
SHRI R, 5. PANDEY:

Will the Minister for RAILWAYS bo
pleased to state:

(a) whether any progress has been
made on the construction of underground
Railway System in Calcutta and other big
cities in the Country; and

(b) if sq, the brief outlines thereof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (2) and (b). The
Metropolitan Transport Project (Railway)
Calcutta have invited tenders for coms-
truction of 8 portioa of Dum Dum-
Tollygan] undér-ground Railway system
in Calcutta. Tenders gre to be opened
in December 1972 for concluding _;m_n;
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truction contracts. There are po sanc-
tioned construction schemes for Bombay,
Delhi and Madras where Metropolitan
Transpory Project organisations are doing
survey investigations.

SHRI JYOTIRMOY BOSU: Sir, will
the hon. Minister kindly tell us whether
the authorities in Calcutta who are en-
trusted with this job are apprehending
serious delay in the completion of the
work because of the land acquisition com-
plications that have arisen and, if so, what
steps have they taken to undo it and do
the job as quickly as possible?

SHRI T. A. PAI: We do not apprehend
any undue delay as considered by the
hon. Member. We are taking up the pro-
ject this December and we expect it to
be completed within seven years as sche-
duled.

SHRI JYOTIRMOY BOSU: Sir, my
second question. Now, I am the princi-
pal man in this questjon; the second out
of two. Sir, will the hon. Minister
kindly tell us whether the other project,
between Sealdah and Howrah is running
into certain difficulties and that the whole
question of the second project will also be
facing similar difficnlties?

SHRI T. A. PAI: I am unable to give
any answer to this question. I shall give
the information to the hon. Member later.

MR. SPEAKER: The: Question Hour is
over. .

SHRI JYOTIRMOY BOSU: To one
part of the question, the hon. Minister
did not reply. The difficulties about the
land acquisition proceedings—he has not
covered that part. There are land acqui-
sition difficulties.

SHRI T. A. PAL: So far we have not
come across any problem. The State
Government have assured us every help
to see that the scheme is expedited.
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Inclusion of Upper KKrisKkhna Project in
Fifth Plan

*104. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

{a) whether a memorandum has been
submitted by the Government of Mysore
to the Central Government for the in-
clusion of the Upper Krishna Project in
the Fifth Plan; and

(b) if so, the reaction of Government
thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) and
(b). The Upper Krishna Project, Sanc-
tioned by the Plannjng Commission in
November, 1963, iz already included in
the developmental Plans of the Govern-
ment of Mysore.

Wagons for Salt Industry in Gujarat
State

*106. SHRI ISHAQUE SAMBHALIL
SHRI K. MALLANNA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the shortage of Railway
wagons has seriously hit the salt industry
in Gujurat; and

(b) if so, what steps have been taken
to provide adequate number of wagons to
salt manufacturers in the State?

THE MINISTER OF RAILWAYS

J(SHRI T. A. PAI); (a) No, Sir.

(b). During th: period April to Octo
ber 1972, 16,042 Broad Gauge and 23,405
Metre Gauge wagons were loaded with
salt in Gujarat area. When a drive was
instituted in October to step up wagon
supply for movement of salt registrations
for 40,970 indents on the Broad Gauge
and 39,390 jndents on the Metre Gauge
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were withdrawn/forfeited, indicating that
the demands registered for loading salt
are not all genuine.

Sirike by Electricity Workers in Uttar
Pradesh

+109. SHRI JHARKHANDE RAI:
SHRI M. M. JOSEPH:

Will the Minjster of IRRIGATION
AND POWER be pleased to state:

(a) whether the State Government of
Uttar Pradesh has drawn the ‘attention of
the Central Government to the recent strike
of the Electricity workers in Uttar Pradesh;

{b) whether army was called in to man
U.P.'s major power stations: and

(c) if so, whether the Central Govern-
ment have decided to intervene in the
matter?

IRRIGATION
(a).

THE MINISTER OF
AND POWER (DR. K. L. RAO):
Yes, Sir.

(b) and (c). Army assistance was pro-
vided to Uttar Pradesh for the mainten-
ance of Electricity Supply service which
was declared as  essential service. The
a:my technicians were drafted jo stand
by in case of need at selected power sta-
tions. The strike which commenced on
24th October, 1972 was called off un-
conditionally in the evening of 30th Octo-
ber, 1972.

Use of Less Petrol

*112. SHRI SHASHI BHUSHAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state whether
there is any proposal under the considera-
tion of Government whereby it could be
ensured that people use less petrol, as
fmile a large amouny of foreign exchange
is involved in this and if so, the outlines
thereof?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
It has been the endeavour of Govern-
ment to curb the consumption of petro-
leum produocts, including motor spirit,
commonly known as petrol, without in
any way adversely affecting the country’s
economic growth.

New Line to Connect Jamnagar
Bedi

with

*114. SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government propose to
close down the Jammnagar-Bedi Railway
line to avoid accidents;

. (b) if so, by what time the line will be
closed;

(c) whether a mew line will be cons
tructed to comnect Jamnagar with Bedi;
and

(d) if so, its route and when that line
will open for traffic?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (d). The
diversion of the existing Jamnagar-Bedi
M. G. line, so as to avoid the congested
area, has been jncorporated in the Viram-
gam-Okha-Porbandar M.G. to B.G. con-
version project. This project has been
sanctioned on 20th December, 1971 and
the work is in progress. The entire con-
version work including the diversion of
Jamnagar-Bedi line is expected to be
completed by December, 1977.

Indo-Soviet Agreement on Power
Generation Technique

*#115. SHRI Y. ESWARA REDDY:
‘Will the Minister of IRRIGATION AND
POWER be pleased to state:
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(a) whether the Soviet Union has agreed
to share here latest power gencration
technique with India;

(b) whether Government have entered
into any agreement with the Soviet Union
in this connection ang if so. the salient
features thereof; and

(c) the advantages of the latest power
generation technique developeq by the
Soviet Union?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) to
(¢). An agreement between the Gov-
ernment, of India and the Government of
U.S.S.R. on cooperation ijn the fields of
Applied Science and Technology was
signed in Moscow on the 2nd October,
1972. Under this agreement it has been
agreed to promote development of coope-
ration in the fielkds of Applied Science
and Technology between the two count-
ries and by mutual consent to define various
fields in which this cooperation is desir-
able. Periodic meetings are to be held
to draw up programmes of cooperation
and to see to their implementation.

Possibilities of undertaking of studies
relating %o the latest power generation
techniques in the scope of cooperation
under this agreement are being explored.

Steps taken to Eliminate Wasteful
Expepditure on Rallways

*116. SHRI R. P, YADAV: Will the
Minister of RAILWAYS pleased 1o state:

(a) what steps have been taken to eli-
minate wasteful expenditure on the Rail-
ways;

(b) what is the ratio
and other staff; and

beween Officers

(c) whether it is justifiable in the pre-
sent set-up? -

NOVEMBER 21, 1972

Writien Arnswers 36

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Ruilways take
adequate  administrative measures to
study the pattern of fuel consumption to
ensure cffective economy and proper utili-
sation. Railways also develop and im-
plement a phased programme for intro-
duction of the latest techniques in engi-
neering and operational fields. On the
maintenance of rolling stock, the Works
Management is made responsible for ac-
countal of proper analysis and control of
unit cost of repair and out-turn. Strict
economy in electric power consumption
also exists.

Codified rules and procedures have
been framed for various Departments of
the Railways to eliminate wasteful ex-
penditure. Periodic meetings are held at
various levels to discuss ways and means
to eliminate wasteful expenditure and to
bring about efficiency and economy. On
matters like employment of ca uval labour,
travelling allowance etc. consant watch
is maintained for reduction in cxpendi-
ture.

(b) and (c). There is no fixed ratio
between officers and  supervisors. and
other staff in the various departments of
Indian Rajlways. The provision of staff,
supervisorg or officers s determined nc-
cording to the specific requirements of the
work and the techmical ang managerial
requirements.

Corridor Train Service Running through
the Territory of Bangladesh

*117. SHRI DASARATHA DEB:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have made
negotiations for corrider train service
running through the territory of Bangla-
desh;

(b). if 30, the progress of the,negotia-
tions; and )

(c) when the direct train service from
Calcutta to Agartala via Bangladesh is
likely to be operated ? ‘
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THE MINISTER OF RAILWAYS
(SHRIT. A. PAI) : (a) No, Sir.
(b) and (¢). Do mnot arise.
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Setting up of a Project by F. C. L In
Kuowait

*119. SHRIL C. T. DHANDAPANI:
SHRI V, MAYAVAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
(8) whether the Fertilizer Corporation of
‘lnd.i.lia likely to set up a project in Kuwait
in collaboration with the Kuwait Govern-
ment; and

(b) if 80, when the fina] decision is
m‘eh"obe!aken?

- THE' MINISTER OF - LAW. AND JUS-
TICE AND PETROLEUM-AND CHEMI-
€ALS (SHRI H. ‘R. GOKHALE): (a)
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and (b). Some preliminary discussions
have taken place between  Fertilizer
Corporation of India and concerned autho-
rities in Kuwait in this matter. During
the recent visit of the Kuwait delegation,
it was agreed that these discussions should
be continued.

Halt between Nandra and Sangle Railway
Stations

*120. SHRI JAGANNATHRAOQ
JOSHI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government's attention has
been drawn to the public demand for a
Railway Statioh or a Passenger halt
between Nandra and Sangle on the broad
gauge for the area which used to be
served by Madhavnagar Station of the old
metre gauge; and

(b) if so, Government's reaction there-
to?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, Sir.

(b) A proposal to provide a train halt
near Madhavnagar between Nandra and
Sangle stations was examined in Novem-
ber 1971 and was not accepted on the
grounds that the proposed site was only
2 Kms, far from Sangle station and the
area is adequately served by road services.
South Central Railway Administration is,
however, re-examining the proposal as
fresh representations have been received
from the publlc.
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Compensation paid to owners of water
Flour Mills in Beas Dam Area

1002. SHRI NARENDRA SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the owners of Water Flour
Mills who have been displaced on account
of the construction of the Beas Dam are
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being paid compensation at different rates
depending on the facts as to whether their
mills fall within dam area or Railway Line
realignment” area; and

(b) if so, the different rates at which
compensation is being paid to these per-
sons, and fhe reasons for the disparity in
compensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI"™B. N. KUREEL):
(a) and (b). While exercising their
judicial powers, the Land Acquisition
Officers under administrative control of
H.machal Pradesh Government assess and
award due compensation under the com-
pensation act, to the owners of the water-
flour mills affected by the Beas Dam.

Generating sets imported by Punjab Stute
Electricity Board from East Germany
Czechoslovakia, etc

1003. DR. H. P. SHARMA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether severa] generating sets im-
ported by the Punjab State Electricity
Board from some East Germany and
Czechoslovakia etc., have been found to
be unserviceable;

(b) if so, the number of such imported
sets lying out of service with the Punjab
State Electricity Board, the countries from
which they were imported and when; and

(c) the extent of loss imcurred om this
account and the steps taken to put these
sets in order and the extent of foreign
exchange likely to be spent on import
of spares for these sets to put them in
order ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
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to (c). Three Nos. diesel generating sets
out of a total of 18 Nos, procured by the
Punjab State Electricity Board from an
East European Country are damaged and
not serviceable . The damaged sets are
under repair with necessary replacements
being made by the suppliers under warranoty.
The availability of power from these sets
has been delayed due to damage. The
actual loss thereby has not so far been
assessed,

Irrigation in Madhya Praedsh

1004, SHRI MARTAND SINGH OF
REWA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether the Madhya Pradesh Gov-
ernment have decided to increase area
under irrigation to 23 percent during the
coming seven years;

(b) if so, whether any special develop-
ment programme has been cha'ked out far
the welfare of backward areas in the
Eastern Region also; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):

(a) Yes.

(b) and (c). Investigations have been
now organised by the Government of
Madhya Pradesh on river Zone basis, to
draw up specific schemes to provide such
irrigation facilities in the different ad-
ministrative units of the State. Details of
the programme for different regions would
be available after some time after these
investigations have progressed.

wfa g wifewa s o avww

1005. sft gww W wEAW : W
ferwri vt ey st g T
w1 fe :



43. Written Answers

(%) w1 FTee O @ wEw
# ®r€ adwor woamar v g fF dw H
@ oy g fead gfe o
Wi wfefar §; SR

(@) s @/ d F@C AN
wrt A R g 7

fere site fareey warer ool
(M e glw ) (F) WX
(@). WT FaFa TNT 159
fafega WA 3 1 F@ g
forar v & v oge ¥ oW af@ T
F Qi @ 93, 51, 4 fafaas R
qfq & foarf gfrad soeew @
S 1, !

T a@R g 9t afEe-
TEl w1 A q9T ST 7 G 8§,
o dETaA & ey PR X ST
# fong gra & & forar st 1 9 st
t 5 O ¢ ofemml & qf g
A 93 aw # g fafeq @x a9 =<
v 89 fafaw dw2a< aw & smgam o
W & wifas a Wil & gemwaw
A\ B 9T FT QTR T, Fafwa
& # W agvedy & sy )

Parity In Wages and Paid Rests to Dafly

Rated Labour of Northern Rallway and
M.T.P, (Rallway) in Delhi Area

106. SHRI NARENDRA SINGH: Wil
the Minister of RAILWAYS be pleased
to state: .

(a) whether wages and paid-rests given
tb. 'the "onskilled daily-rated labour in
Delhi arca under the Northern Railway
Bnd the Metropolitan Transport Project
(Railways), Delhi area thg same;and -
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(b) if mot, tho reasons therefor and
whether this is in conformity with the
orders issued by the Board ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(bl The Metropolitan Transport Project,
Delhi, have been asked to review the rates
of wages granted to their Casual
Labourers so that there is no disparity in
their rate of remuneration in comparison
to that granted to the Casual Labourers
of the Northern Railway employed in the
same area in Delhi,

Standard yard Stick for Staff of Signnal and
Tele-communication Staff (Northern and
Southern Raflway)

1007. SHRI NARENDRA
Will the Minister
pleased to state:

SINGH :
of RAILWAYS be

(a) whether some approved yard-stick
is existing for the various categories of
gsignal and Telecommunication staff for
equal distribution of workload or for
justification for sanctioning of new posts
on new works;

(b) if so, what are the yardsticks which
are being followed over Northern Railway
and Southern Railway;

(c) if not, the reasons therefor and why
a standard approved yardstick for Signal
and Telecommunication Department has
not been framed;

(d) ‘whether some Signal and Tele-
communication officials who were deputed
to work out Standard Yardstick in the
Efficiency Buresu of the Railway Board
have been transferred and their posts have
been surrendered leaving the work of fixing
the yardstick incomplete; and -

(e) if so, the reasons therefor, if not,
whether the. work .of fixiag -the -yardstick
has been completed and if so, what are
the broad outlines of the yardstick?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b).
While no uniform yardstick has been pres-
cribed by the Railway Board, staff are
being sanctioned by the Railway Adminis-
trations according to the local conditions
and the specific requirements of the work
to be done.

(¢) The provision of staff is being made
ay stated in the reply to (a) and (b) above
and the absence of a uniform yardstick
‘has not been felt.

(d) and (e). The incumbent of the post
of Dy. Director (Signalling), Efficiency
Bureau, who was engaged om conducting
various studies on Signslling subjects, has
been transferred to the Southern Eastern
Railway on promotion and the question of
filling up the vacancy is under considera-

"

tion,

Products being prodoced In Public and
Private Undertakings
1008. SHRI BISHWANATH JHUN-

JHUNWALA : Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(2) the names of the pharmacentical
Products that are being produced both in
public sector undertakings and the private
sector undertakings;
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(b) how does the cost of production of
each of these items compare in both the
‘sectors and  their selling price in each
case; and

(c) the reasons for disparity, if any?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
.CHEMICALS (SHRI H. R. GOKHALE):
(a) The names of the bulk drugs
which were/ are produced both in the pub-

lic and private sector undertakings are as
follows:—

Penicillin

Streptomycin

Tetracyeline

Phenacatin

Paracetamol

LN.H.

Sodium PAS

Diethy] carbamazine citrate
Niacinamide

Sulphacetamide

(b) and (c). The cost of production of

the following drugs as reported by the
Tariff Commission was as under:—
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Pyblic  sector Privas sector
-Team o
iRs. ‘Rs.
Potassium penicillin . . +  0'205 ‘per-mu, o471 per-mu,
Procaine penicillin o284 0475 .
Sodipm penicilin G . . 0337 0496
Potassium penicillin V . . 0446 nil,
Streptomycin sulphate 30280 per kg. 246°51 perkg.
Tetracycline 652- 42 to Rs, 74067
per kg.
INH . . . . . . 82+ 59 to Rs, 99 per
Kg.
(Produced from picolines)
Rs. 48:40 per kg.
(Produoed from cyanopyridines)
P, A. S. Sodium . . . - Rs. 26,87 to Rs,
38-04 -per kg.

Subsequently there has also been .some
increase in the cost of raw materials
which have been allowed to the extent
justified. The present selling prices, as
approved by Government nunder the Drugs

Pric¥ Cofitrol Order, keeping in wiew
the Tariff Commission’s recommendations
and subsequent escalation -in ‘the ocost of
raw materials, etc.,, are as follows:—

crystals-

Penicillin G

nons'
Penicillin G, Sodium/Potassium Sterile
Penicillin G, Procaine Sterile N "

Potassium, First
. -

Penicillin V. Potassium . . .
Streptomycin . . . . .
Tetracycline . . . N .
Sodium PAS - .

LN.HKH . . . . . . .

Rs. 0" 40 per ma.
Rs. 0" 50 "
Rs. 0' 50 -
Rs. o8B0 »
Rs. 295 pelibg.
Dtk et S T <y
Rs. 41 per kg.
Rs. 130° 32T . (f ced from
130 32°per kg (ngéodu ;

B ospwds @ geodued “f-
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The cost of -production of Shenacetin,
Paracetamol, ‘Diethyl Carbamazine citrate
Niacinamide and Sulphacetamide ‘has also
been examined subsequently by the working
‘Group set up under the Chairmanship of
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the ‘Chairman of the Bureau of Industrial
Costs and Prices and the report of the
working ‘Group is under examination.
The selling prices of these items currently
inforce are as follows:—

. Selling price (per kg.)
Item .Public Private sector pooled
sector p!‘ict
Sulphacetamide Rs. 62* 50
Phenacetin . . Rs. 44 Rs. 42 to Rs. 70 Rs. 43
Niacinamide Rs. 170  Rs. 132 to Rs. 160

Peracetamol

Deithyl carbamazine citrate Rs. 190

Rs. 36 to 38 Rs. 45 to Rs. 90

Rs. 190 to Rs, 220

The reasons for disparity are main'y as under :

(1) Cost differential on capital investment on plant and machinery;

operations involved.

(it} The type of technology used with special reference
manufacture of the drugs are under taken:

and the scale of

to the stage from which the

(fit) The nature and cost of in-puts employed,

Charging of Double Prices by Pharnuceu-

tical Companies with Foreign Collaboration
160%. SHRI BISHWANATH JHUN-
JHUNWALA : Wil the Minister of

PETROLEUM AND CHEMICALS be
pleased to state:

{a) whether some of the pharmaccu-
tical Companies with foreign collabora-
tion are selling their products at a price
which is double of the price that is pre-
vailing in cimtinental markets;

(b) if so, whether Government have
made any fBquiry into the mater and if
s0, the names of the Companiss which are
involved in this case and the names of the
products in which such profits are being
earned; and

(c) the nature of steps Governmeat
bave taken to curb the malpractioe?

THE MINISTER OF LAW AND
PETROLBUM AND  CHEMICALS
(8HRI H. R, -QOKHALE): (a) to (c).

No such information has  come 1o
the notice of Government. In  faet
the prices of all drugs and pharma-

ceuticals are controlied under the Drugs
(Prices Control) Order 1970.  The
Tariff Commission in ijts Report (1968)
on the Fair selling prices of drugs and
Pharmaceuticals bas also observed that
generally the .prices in the Indian market
of formulations compare favourably with
the prices of similar formulations in the
domestic markets of other countrics,

Fvoezing of Remittances by Foreign ON

Companies

1010. SHRI BISHWANATH  JHUN-
JHUNWALA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Gavernment -have singe
frozen the remittances by the foreign. Qil
Companies from India;

(b) if so, the pames of the Oil Com-
pasics and the amomnt of mooey fromen
in cach case, sepasately;
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1c) what are the causes for the same
and whether these Companies have been
found to be remitting their profits beyond
the prescribed limits and if so, the quan-
tum remitted by each  during the last
three years in excess of the limit; and

(d) whether any change in the present
legal provisions is contemplated to curb
this practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI BALBIR SINGH):
(a) to (d). The Government has not
frozen the remittances by the foreign oil
companies from India. However the Gov-
ernment reserves the right to look into the
propriety of specific amounts claimed for
fepatriation. 1t hag already been de-
cided that prior scrutiny of remittances
{falling under the heads engineering and
technical services, royalties, licence fees
and bome office expenses will be done to
ensure that  services are not obtained
from abroad in cases where indigenous
4now-how is ‘available. The question of
evolving a procedure by which the reaso-
nableness or otherwise of claims for
repatriation of funds for individual ser-
wvices etc. under the said heads is under
-discussions with the oil companies, More-
over, the Government has decided that
Temittance facilities in respect of divi-
dends declared by 100 per cent foreign
owned companies wholly or in part out of
reserves, will be conditional on the Reserve
Bank being satisfied (i) that the reserves
have been drawn upon only for main-
taining the dividend quantum at the
average of the previous 5 years or at
10 per cent of the paid up capital,
whichever is more (ii) that the drawal
on reserves does not exceed 10 per cent
of the total of the paid up capital and
‘free reserves of the company at  the
beginning of the year amnd (iil) that the
‘balance of free reserves left after the
drawal -does. not fall below. 15 per cent
of the total of th¢ paid .up:capital and
-reserves as in (ii) above. The above
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formula was evolved in April 1972 and
is applicable to dividend remittances
thereafter,

Target for rural electrificarion In Rajas-

than
1011. SHRI BISHWANATH JHUN-
JHUNWALA:  Will the Minister of

IRRIGATION AND POWER be pleased
to state.

(a) what are the  targets flor rural
electrification for Rajasthan for 1972-73;

(b) whether the targets for the ear-
lier year have been achieved fully and

if not the shortfall and the reasons
therefor;
(c) whether amy scheme has been

formulated for supplying electricity to
the Harijan Basties in the state; and

(d) if so, the outlines thereof and the
progress made so far in the implemen-
tation thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
It is targetted to electrify 1,000 villages
and energise 20,000 pumpsetsjtubewells
in Rajasthan during the year 1972-73;

(b) Apgainst a target of electrification of
600 villages and energisation of 13,000
pumpsets in Rajasthan during 1971-72,
actual achievements were of the order
of electrification of 1,100 villages and
energisation of 14,102 = pumpsets/tube-
wells,

(c) and (d). As it was observed that
some Harljan Bastis adjacent to already
electrified villages were not electrified
because of unremunerative loads in these
areas and constraint of fisancial resour-
ces of the State Electricity Boards, the
Government of - Indii - haye .~ introduced
since December, 1971, a special scheme
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for electrification of such Harijan Bas-
tis.  According to this Scheme loan
assistance at concessional terms is being
provided through the Rural Electrifica-
tion Corporation to the State Electricity
Boards for electrification of such Harijan
Bastis. The loan carries an interest of
4 3/4 per-cent per annum and is to be re-
paid over a period of 15 years, ‘The
Corporation has so far sanctioned 27 such
schemes of Andhra Pradesh, Bihar, Guj-
arat, Haryanma, Kerala, Madhya Pradesh,
Maharashtra, Mysore, Punjab, Rajasthan,
Tamil Nadu. Uttar Pradesh and West
Bengal envisaging loan ‘assistance  of
Rs. 156.585 lakhs, aiming provision of
22,884 Street lights in 3,390  Harijan
Bastis adjoining already electrified vil-
lages.

It is also proposed to electrify one
Harijan Tribal wvillage a day in each
State during the Silver Jubilee Year's of
India Independence. So far reports re-
ceived from State Governments, reveal
that about 2,500 such bastis had been

i electrified.

Inter-State Irrigation project in Bundel-
khand
§.

1012. SHRI RANABAHADUR SINGH:
Will the Minister of TRRIGATION AND
POWER be pleased to state:

(a) whether the Chief Ministers of
Madhya Pradesh and Uttar Pradesh have
freached an  agreement on the issue of
inter-State irrigation Project in Bundel-
khand; and

’ (b) if so, the main features thereof?

i THE DEPUTY MINISTER IN THE
{MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
(b). The Chief Ministers of Uttar
radesh and Madhys Pradesh have re-
‘ached an agreement in regard to some
inter-State irrigation projects in Bundel-

kband. The details agreement
are as underi— il
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1. Rajghat Project
This project comsists of a dam om
Betwa river. It is agreed that this

project will be developed in the interests
of both Uttar Pradesh and Madhya Pra-
desh. The project may be built for a
live storage of about 62 T.M.C. and dead
storage of about 16 T.M.C. to provide
for possible gitting. Out of this live sto-
rage of 62 TMC, 9 TMC storage will be
reserved for committed downstream uses_
in Uttar Pradesh and Madhya Pradesh.
The balance will be divided between
Uttar Pradesh and Madhya  Pradesh
equally and costs shared in proportion
to benefits.

Madhya Pradesh can use 53 T.M.C,
for mew upstream projects. In years
when the annual flow at Rajghat exceeds
119 T.M.C.,, Madhya Pradesh will be
entitled to use also such excesses. From
Rajghat reservoir, Uttar Pradesh can bse
upto 26.5 T.M.C. including half of
reservoir losses. In addition to this,
Uttar Pradesh will also be entitled to
use 9 TM.C. for committed usecs down-
stream in its arca and ulso for use in
Bhander Canal of Madhya Pradesh.

Any temporary use of water by Uttar
Pradesh in excess of the above which
may flow down due to non-completion
of projects by Madhya Pradesh to utilise
their share as allotted to them in tha
preceding paragraph may be made with
the approval of a Joint Board consisting
of Chairman, Central Water and Power
Commission and Chief Engineers of Irri-
gation of Uttar Pradesh and Mudhya
Pradesh. Such use, however, will not
create any right of permanent use fto
that excess water by Uttar Pradesh.

2. Rangawan Dam

Madhya Pradesh can utilise for Kharif
crops upto 31st October upto 2 T.M.C.
and the balance storage as available on
1st November will be divided between
Uttar Pradesh and Madhya Pradesh in
the ratio of 36:15. As Gangau Dam
is silted up and is not supplying adequate:
water for irrigation in Uttar Pradesh, it
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s agreed that the existing structure may
be modified to provide additional storage.
This will be equally shared between
Uttar Pradesh and Madhya Pradesh after
meeting the shortage at Rangawan.

3. Greater Gangan Dam

This is g good project and should be
undertaken in Fifth Plan. Madhya Pra-
desh has agreed to complete the investi-
gation upto June 1973, Central Water
and Power Commission will assist in
completing the investigations. Feasibility
report may be prepared s early as pos-
sible.

4. Umjl Dam

40 per cent of water available at the
dam site proposed by Uttar Pradesh at
75 per cent dependability is allocated to
Uttar Pradesh and 60 per cent to
Madhya Pradesh.

5. Lalitpor Dam

Water will be made available by Uttar
Pradesh for irrigation in Tikamgarh Dis-
trict (Madhya Pradesh) for 1800 acres—
CCA from Lalitpur Dam, taking the duty
same as prevailing on this project in
Uttar Pradesh. Madhya Pradesh will cons-
truct extension of camal system in their
areas at their cost.

Direct Train from Delhi to Okha

1013. SHRI VEKARIA: Will the
Minister of RAILWAYS be pleased io
state:

(a) whether Government are considering

any proposal to start a direct train from
Delhi to Okha; and

(b) If not, the reasons therefor?

THE MINISTER OF RAILWAYS
4{SHRI T. A. PAD: (a) No.
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(b) Introduction of a direct train bet-
ween Delhi and Okha is at present mnot
justified on considerations of traffic. There
are also no terminal facilities at Delhi to
handle an additional train.

Reduction of expenditure in National Pro-
ject Construction Corporation

1014. SHRI K. SURYANARAYANA:
Will the Minister of IRRIGATION
AND POWER be pleased to state;

(a) the latest measures taken to cut
down losses and reduce expenditure at the
Headquarters under establishment and
other Charges of the National Projects
Construction Corporation; and

(b) the anticipated economy achieved or
expected to be achieved at the Head-
quarters and in the Units;

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a.
Some of the important measures under-
taken by the National Projects Construc-
tion Corporation to cut down the losses
and reduce the expenditure are as
under:—

(i) Efforts are being made to under-
take more work realise old outstand-
ing arrears and dispose off to the extent
possible surplus machinery and equip-
ment.

(ii) Surplus staff and labour is being
reduced and requirements of new units
are being met by adjusting the existing
staff.

(iii) Stricter control is also being exer-
cised on continuing to and recurring ex-
penditure.

(b) As a result of these measures, the
Corporation has been able to reduce its
losses from about Rs, 131 lakhs in 1970-
71 to about Rs. 70 lakhs in 1971-72. It
is expected that the trend will be main-
tained during the current year.
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Selection for the post of Member (Judi-
cial) Income-tax Appellate Tribunal

1015, SHRI K. SURYANARAYANA:
Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) the number of candidates recently
interviewed for the post of Member (Ju-
dicial), Income-tax Appellate Tribunal,
Centre-wise;

(b) the number out of them who were
Advocates, belonged to the Judicial Ser-
vice of the States and others;

KARTIKA 30, 1894 (S4KA)
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(c) the names of persons selected and
the number of vacancies at present and
the number and names of persons kept
on the Waiting List; and

(d) the persons who have been issued
appointment letters uptodate?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b). The required information is
as under:

Number of candidates interviewed for the

Centre of Interview post of Judicial ~ Member, Income-tax
Appellste  Tribunal
Advocates Belonging Others  Total
o
State
Judicial
Service
Madras . . . . 7 10 I 18
Bombay f . N . I 6 2 9
Delhi e 13 22 7 42
Allahabad . . . . 2 6 . 8
Calcutta . . . . 6 9 I 16
’ 29 53 II 93
(¢) and (d). There are at present eight Board, have not yet been made. The

vacancies in the posts of Judicial Member
in the Income Tax Appellate Tribunal

The formal appointments against the
aforesaid vacancies, on the basis of the
recommendations made by the Selection

information about the names of the per-
sons when appointed will be laid on the
Table of the House.

It is not in public interest to disclose
the names of persons kept on the Waiting
List.
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Verification of Membership of Recognised
Unions

1016. SHRI DHARAMGAIJ SINGH:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No. 3441 on the 29th
June, 1971 regarding the Exchange of
correspondence with unrecognised Railway
Unions and state the basis on which Gov-
ernment have come to the conclusion that
the majority of the Railwaymen are
members of the recognised Unions?

THE MINISTER OF RAILWAYS
(SHRI T, A. PAl): Recognised Unions
on nine Zonal Railways have a member-
ship over 8 lakhs out of 13.1 lakhs non-
gazetted staff employed on these Railways;
hence it was stated that recognised Unions
represented the majority of the staff.

Reimbursement of Medical Expenses to
Mansging Director (Marketing) Indian Oil
Corporation

1017. SHRI SARJOO PANDEY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
1915 on 11th August, 1972 and state:

(a) whether the Ministry of Petroleum
and Chemicals has consulted the Health
Ministry on the question of reimbursement
of the amount of Rs. 1,15,000 spent by
the Managing Director (Marketing) of
Indian Qil Corporation Ltd., for his treat-
ment;

(b) if so, the opinion given in the mat-
ter; and

(¢) the decision taken thereon?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a)
Yes, Sir.
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(b) The Ministry of Health have opin-
ed in consultation with the DGHS that
this case needs special consideration in
view of the need for treatment abroad
having been certified by the top cancer
specialist in the country, whose view was
also concurred in by the Superintendent
of the J. J. Group of Hospital, Bombay
and the Director of Health Services,
Maharashtra.

(c) The matter is being considered in
the light of the opinion given by the
Ministry of Health.

Five Year Programme for production of
Crude 0Ol

1018. SHRI SEZHIYAN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Oil and Natural Gas
Commission has finalised a Five-years pro-
gramme for the production of crude oil
in the country; and

(b) if so, the physical and the financial
targets of the programme?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir.

(b) The programme is based on Vari-
ant—T1, suggested in the recent techno-eco-
nomic study jointly conducted by a teamr
of ONGC and Soviet experts, on develop-
ment of hydro-carbon resources within
the country. The programme which has
been submitted to Government for appro-
val, has the following objectives:—

(i) to establish additional recoverable
reservers of 64.00 million tonnes of
crude oil;

(ii) to step up the production of crude
oil in a manner s0 as to achieve a
production rate of 8.00 million toanes
during 1977-78 with a cumulative pro-
~duction of 30.35 million tonnes during
the five-year period; o
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(iii) to establish a gas production rate
of about 1090 million cubic metres per
year by the end of 1977-78, with a cu-
mulative production of 4344 million cu-
bic metres during the five-year period;

(iv) to intensify exploration work in
new areas so as to obtain information
for assessing the hydrocarbons potential
of these arcas; and

(v) to maximise efficiency and mini-
mise costs of operations by introducing
sophisticated equipment and techniques,
wherever necessary.

The realisation of the above objectives
is likely to invelve drilling of about 1.337
, million metres, 104 party-years of geolo-
I gical work and 152 party-years of geo-
physical work.
! The estimated cost of implementation is
chpcclcd to be Rs. 624.02 crores, includ-
ing a foreign exchange component of Rs.
166.29 crores.

minar organised by F.I.C.C.I. at New
Delhi

1019. SHRI D. K. PANDA:
DR. H. P. SHARMA:

Will the Minister of IRRIGATION
ND POWER be pleased to state:

(a) whether Government's attention has

en drawn to the observations and sug-
(gestions made at the Seminar organised
t’y the FICCI at New Delhi in September
his Year; and

(b) if s0, the observations and sugges-
tions made at the Seminar and the action,
if any, taken or being taken by Goverm-
iment in the light thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
1‘:0‘";!: (SHRI B, N. KUREEL): (a)

3
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(b) The consensus was that almost all
the States in the Country were experienc-
ing acute power shortage of varying in-
tensity resulting in power cuts, consequent
loss of production in the industrial agri-
cultural sectors, unemployment etc. Causes
for the power shortage were:

(i) Reduced power generation from
hydro station due to shortage of water
in hydel reservoirs.

(ii) Shortfall in power from Atomic
Stations.

(iii) Continued growth in demand for
power, and |

(iv) Shortfall in the addition to gene-
rating capacity.

There was need for providing adequate
power supply facilities on a very urgent
basis comensurate with the agricultural and

industrial development envisaged.

The Seminar recommended improved
maintenance of the power generating plants
by setting up the necessary Task Force
comprising the best talents in the country
and adequate supply of coal to thermal
power stations to cnsure fuller utilisation
of the available capacity, it also emphasiz-
ed (i) that power planning should be for
a longer period than the existing five

years.

(ii) that additions to the generating ca-
pacity should be on a continuous basis.

(i) that there should be better coordi-
nation in planning, execution and operu-
tion,

(iv) that industrial undertakings shouid
be allowed to generate power as a bye-
product,

(v) that import of generating plants be
allowed where the indigenous manufac-
turers mre unable to make available the
power plant in time, and

(vi) that the progress in respect of ecs-
tablishing regional national grids be ex-
pedited. Tha Government is already
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seized of the measures necessary for im-
proving the present power supply situa-
tion. fwo Teams of Technical Experis
have been appointed to make on the spot
inspections of thermal and hydro power
stations with a view to suggesting impro-
vemenls in their operation and taking mea-
surcs Iar preventive maintenance ete., so
as ‘0 vaable improved utilisation of the
davaiiable capacity. Te ensure adeguate
supply of coal to the power stations, the
power stations are being linked up with
the coal ficlds in a rational manner. For-
ward planning for power projects has al-
ready boen taken up by the Ministry of
Irrigution and Power and advance action
to ensure the commissioning of additional
generating capacity during the Fifth and
Sixih Plans has already bLeen initiated.

Memorandum from All India Himachal

Social Bodies Federation Rc: Royalty for

Himachal Pradesh Waters wsed for Irriga-
tion and Power Generation purposes

1020. SHKI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have received
eny Memorandum from All India Hima-
chal Social Bodies Federation demanding
royalty for Himachal Pradesh on waters
flowing through its territor yand tapped
by the neighbouring States for irrigation
and power generatian purppses; and

(b) if so, the main features thereof and
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) and
(b). The Federation has recently demanded
that some suitable formula may be devised
to hpportion sorre anhual funds to Hima-
chal Pradesh by way of royalty, fee, levy,
surcharge for the additional wealth géne-
rated by the water and power tapped from
Himachal rivers to benefit the neighbouring
States. This issue has also been raised
by the Government of Himachal Pradesh
and the matter is in correspondence.

NOVEMBER 21, 1972
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Supply of Alcohol to Industrial Units

1021. SHRI SARJOO PANDEY: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether black-marketing, in molas-
ses and consequent non-availubility of alco-
hol for industrial units are scriously affect-

ing the growth of alcohol-based industries;
and

(b) if so, the steps being taken lo en-

sure adequate {upply of alcohol 1o these
industrics?
.

THE DEPUTY MINISTER IN THE
MINISTRY  OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR SINGH):
(a) The Governmient has recvived no spe-
cific complaint regarding  balck m.rketing
in molasses.  However,  production  of
molasses and of alcohol in the cugrent
alcohol year has been considerubly short
of requirements.

The Government has permitted import
of 4(LOUO toanes of alcohol from abroad
to augment indigenous availability. The
Central Government’ has also issued ins-
tructions to the State Governments  to

obseive austerity in respect of non-essen-
tial consumption.
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Decline in Price of Menthal OM

1024. SHRI PHOOL CHANB®
VERMA: Will the Minister of PETRG-
LEUM AND CHEMICALS be pleased te
state:

(a) the annual requirement of Menthol
Qil and how much has been the indigenows
production;

(b) whether due to bulk imports of
Menthol Qil this year, its price has fallem
so much that Indian farmers are compel-
led to make distress sales; and

(c) the full facts in this regard  amd
Government's reaction thereto?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (s
to (¢). Presumably, the Hon'ble Member
is referring to pepperment Qil which is
one of the raw materials for production
of mentbol. There are at present four
units in the organised sector registered
under the Directorate General of Techni-
cal Development, of which two are per-
mitted to import Dementholised, Pepper-
ment Oil (ie., the oil left over after
partial recovery of menthol) and the other
two are obtaining their requirement of
Pepperment Qil, on contract basis, from
indigenous sources, viz.,, from the farms
they have cstablished.

The annual requirement of Pepperment
Oil is about 200 tonnes and the indige-
nous production is estimated at 50 tonnes.

The Menthol Industry is a priority im-
dustry and therefore import of raw mate-
rial for this industry, namely, Dementho
lised Pepperment Oil is allowed on reple-
nishment basis, and there has been no
excess import through these units.

NOVEMBBR 21, 1972
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Government have received no comp-
laints about distress sales by our farmers.
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Finalisation of tesders for goods handling
contract at Kanpur Central Goods-shed
and Juhi incleding Faralganj

3028. SHRI ISHWAR CHAUDHARY:
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred
Question No. 7040 on the 23rd May, 1972
vegarding the finalisation of Tenders for
Goods handling contract at Kanpur Cen- -
tral Goods-Shed and Juhi including Fa-
aalganj and state:

(a) whether fresh tenders for the above
contracts have since becn called for by the
Divisional Superintendent, Allahabad.

(b) if so, the date from which the New
Contractor Socicty have been awarded the
Contracts; and

fc) what is the percentage of incrcase
allowed to the new Contractor over the
rates paid to the outgoing coatractor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a). As reasonable
terms could be obtained from a genuine
local Labour Co-operative Society of Ac-
tual Workers by negotiation, fresh tenders
were pot called.

(b) the Janta Labour Co-operative So-
siety Ltd., Kampur was awarded contract
for Kanpur Ceatral Goods-Shed from Ist
August 1972 and for Juhi Transhipment
Goods Shed including Fazalganj from Ist
September, 1972,
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(c) The percentage increased allowed to
the Janta Labour Co-operative Society,
Kanpur over the previous contract rates
is 29 per cent in case of handling con-
tract of Kanpur Central Goods Shed and
13 per cent in case of Juhi Transhipment
and Goods-Shed including Fazalganj.

Rail Passengers shot dead between Haldaur
and Bijnor Ballway Stations

1029, SHRI K. LAKKAPPA:
SHRI P. M. MEHTA;

Will the Minister of RAILWAYS be
pleased to state;

(a) whether on the 23rd October, 1972
two rail passengers were shot dead bet-
ween Haldaur and Bijnor Railway Sta-
tions; and

(b) if so, whether Railway Protection
Force could not provide help to save the
passengers?

THE MINISTER OF RAILWAYS'

(SHRI T. A. PAI): (a). Yes. One pas-

senger was shot dead.

(b) Protection of passengers in trains
and railway premises Is the responsiblity
of the Government Railway Police. Ne-
cessary liaison and co-ordination was
maintained by the Railway Protection
Force with the Government Railway Po-
lice in investigation of this case. Four
persons involved in the commission of
the offence have since been arrested.

/

Negotiation between Workers' Uniom and
Management of O.N.G.C.

1030. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether negotiation between the
Workers' Union and the Management of
ON.G.C_for the increase of wages have
failed;

NOVEMBER 21, 1972
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(b) if so, the points of dlsagreement;
and

(c) whether employees of O.N.G.C.
have threatened to go on strike?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H, R. GOKHALE): (a)
Yes, Sir.

(b) The ONGC Management offered,
subject to approval of Government, a
certain revision of the pay-scales along
with certain pay increases. The Unions
did not accept this offer and made a
counter-proposal stating that the ONGC
should declare its acceptance in principle,
to prescribe pay-scales equivalent to IOC's
pay-scales. The Unions further stated
that a settlement on an ad-hoc basis on
the lines of the ONGC's proposal could
be reached but limited to the period upto
31st December 1972 only and effective
from January, 1971. The Union’s pro-
posal for acceptance of parity with 10C
in the matter of pay-scales could not be
agreed to by the ONGC Management on
the grounds that (1) the duties attached
to the vast majority of the posts in the
ONGC, are quite different from the duties
attached to the posts in the I.O.C. and
(2) bringing up the pay-scales and pay to
the corresponding levels of posts in 10C
will inolv: a very large additional expen-
diture which the ONGC's financial posi-
tion does not permit.

{c) Most of the Unions of ONGC have
given a Strike Notice. However, the Con-
ciliation proceedings in the dispute have
been initiated by the Deputy Chief La-
bour Commissioner (Central) at New
Delhi.

Dirastic action against tax offences

1031. SHRT M. RAM  GOPAL
REDDY: Will the Minister of LAW AND-
JUSTICE be pleased to state:

(a) whether the Law Commission has
recently recommended drastic action in-
cluding the preventive dstention against tax
offences; and
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(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISIRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(&) Yes. The Law Commission, in ils
Forty-seventh Report of the Trial and
Punishment of Social and Economic
Offences, has made certain recommenda-
tions on Social and Economic Offences,
including the preventive detention of per-
sons guilty of such offences.

(b) The Report is being examined by
the Government.

New Railway lines in Andhra Pradesh

. 1032, SHRI P. VENKATASUBBAIAH:
Will the Minister of RAIWAYS be pleas-
ed to state:

(a) whether the earlier proposal to lay
new Railway lines in Andhra Pradesh has
been given up;

(b) if so, the reasons therefor; and

(c) the steps Government propose to
take in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Railway
development is not envisaged on State-
wise or region-wise concepts but on over-
all developmenfal considerations in the
national interest, Based om this policy, a
new ‘rhilway line from Kottavalasa to
Bailadilla, of which 118 Kms from Kot-
tavalasa and fall in Andhra Pradesh, was
opened for movement of iron ore traffic
in November, 1968. Certain other new
lines in Andhra Pradesh, which were con-
sidered, and their ‘present position, are
indicated below:—

Name of line _ Present Positicn

1) Ongoleto Hydera- Survevs for a new

bad via Nagarjuna- Iil;e é’ro:rn S{gunde-)
sagar, raba Bibinagar
to Nadikude (with

the conversion of
Guntur  Macherla
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Nams of line Presane Position

——

ss=ction} have Le n
complete.i an: 1he
reports are unaLr
the examinaticn «f
the Railway Board.
A ‘dccial-:pn Te-
garding this project
will be taken after
this examination is
completed

Surveys carried out
in 1965 revealed that
the line would be
justified only if
large scale develoo-
ments of industries
in the Danda-
Karanya region is
taken up. of which
there are no indi-
cations s [ur.

2) Bailadillato Ko-
thegudam (Bhand-
rachalam Rd)

3).Bhadrachalum
Road Kovvur,

Feasibility - cumi-cest
studies carricd out
in 1966 ha.. ruvealed
that the line would
not be remuncrativet
However, the
study report  has
been upouted re-
cently,  According
to  this updating
this rail link would
still be hcavily un-
remunerative, There-

fore, this line is
not  beirg consi-
dered.

4) Nizamabad-Peda-
palli.

Earlier investigatin
had revealed  that
the line would noy
be financially justi-
'+ fied. Duc 1o the
present difficult
ways and means pcsi
tion. the line is not
being considered.

Representation from commuters for attach-
ing more coaches and Diesel Engine to
the Meerut Shuttle

1033. SHRI JAGANNATH MISHRA:
SHRI S. C. BESRA:

Will the Minister of RATLWAYS be
pleased to state:
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(a) whether Government have received
any representation from commuters for
attaching more coaches and Diesel en-
gine to the Meerut Shuttle which leaves
Ghaziabad at 9.02 AM. for New Delhi;
and R

{b) if so, the action taken thereon?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAI): (a) Yes.

(b) The proposal is neither justified
from the traffic stand-point, nor feasible
due to non-availability of diesel engines
and operational difficulties in handling
more long trains at Delhi-New Delhi.

‘Construction of Bhatinda Thermal Project
1034, SHRI JAGANNATH MISHRA:
SHRI S. C. BESRA;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether construction of Bhatinda
Thermal Project is much behind schedule;
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) Yes,
Sir. The commissioning of the first gene-
rating unit is behind schedule by twelve
moaths.

(b). The reasons are delay in the deli-
very of equipment by indigenous suppliers,
delay in civil works, non-availability of
steel in adequate quantities, scarcity of
skilled high-pressure welders and the ab-
normal conditions that prevailed during
hostilities with Pakistan.

LO.C.'s share for Public Subscription

1035. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

() whether there is any proposal to
release part of Indian Oil Corporation's
shares for public subscription; and
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(b) if so, the outlines of the ‘'proposal
and the reasons therefor?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRT H. R. GOKHALE): (a)
No, Sir.

(b). Does not arise.

Alleged sabotage in fertilizer reactor of
Fertilizer Plant Gorakhpur

1036. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
ot slate:

(a) whether the fertilizer reactor of the
Fertilizer Plant at Gorakhpur has come
to a stand-still;

(b) whether any act of sabotage is sus-
pected in it; and

(c) if so, the steps Government are tak-
ing in this regard?

THE MINISTER OF LAW AND
JUSTIC AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a)
to (c). The required information is being
collected and will be laid on the Table of
the Sabha.

Fall in Rallway traffic on North Eastern-
South Easterm and Central Rallways

1037. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a fall in Railway
traffic on the North Eastern, South Eastern
and Central Railways during the last four
months ending July, 1972; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI):(a) and (b). Yets there
were marginal short falls in loading of
originating revenue earning traffic on these
three railways up to the end of July,
1972. The wunusually severe summer
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condit'ons this year resulted in heavy ab-
sentecism of railway staff and shortage
-of water for running steam trains affecting
loading in the first three months of the
current financial year.

Intermittent power failures from the
Damodar Valley Corporation and Bihar
State Electricity Board during the -months
of May and June and to some extent in
July also severely affected train movement
on the South Eastern Railway. Prolo-
nged labour strike during April and
May in Pench and Chanda fields on the
Central Railway, led to less loading of
coal on that railway. The shortfall in load-
ing on the North Eastern Railway was pri-
marily due to less offering of sugar cane
traffic.

As a result of improvement in the
general conditions of operation and the
efforts taken by the Railways, the originat-
ing loading on all Indian Railways had
improved by 21.5 lakh tonnes during the
first six months of the current financial
year when compared to the corresponding
period of the previous financial year.

Rest-Giver Electrical Sigmal Main-
tainers at  Okhla, Dell, Safdar-Jong and
Hazrat Nizamuoddin

1038. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be ple-
ased to refer to the reply given to un-
starred Question No. 7878 on the 30th
May, 1972 regarding classification under
Hours of Employment Regulation of

Electrical/Mechanical Maintainers and
state:

(a) whether posts of Rest-Giver Electri-
cal Signal Maintainers, working on round
the clock shift duty at Okhla, Delhi Saf-
darjung and Hazrat Nizamuddin have been
created;

(b) whether Rest-Givers are working for
giving rest to the Electrical/Mechanical
Signal Mainteners working on round the

clock shift duty at other places over Indian
Railways; and
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(c) if so, which are those places?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Informa-
tion is being collected and will be laid on
the Table of the Sabha.

New Railway Lines/Stations im Delhi
1039. SHRI  SHASHI

Will the Minister of
pleased to state.

BHUSHAN:
RAILWAYS be

(a) the total number of local

! trains
running in Delhi;

(b) whether a proposal to construct
new Railway lines and new Railway Sta-
tions in Delhi 10 cope with the rush of
travelling public is under the considera-

tion of Government, if so, the gist there-
of; and

(¢) whether the sﬁrvcy work in this re-
gord has geen done and if so, when the
construction work is likely to be started?

THE MINISTER OF

RAILWAYS
(SHRI T. A. PAI): (a) 64.

(b) and (c). A comprehensive study of
the requirements for traffic in Delhi aréa
is in progress. This includes investigation
for the provision of an additional terminal
and new Mass Rapid Transit Carridors,
These studies are expected to be complet-
ed in 1973 and on receipt of the report,
a decision will be taken in consultation with
the Planning Commission.

Changes Proposed In the set wp of R.P.F.
to combat crime on Raflways

1040. SHRI R. S. PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have worked
out a scheme to reorganise the Railway
Protection Force in order to combat in-
creasing crime on the Railways;
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(b) if so, the major changes proposed
in the present set up of the Force; and

(c) the steps taken to  implement
those changes so far?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) Yes.

(b) The major changes which are being
made in the present set up of the Rail-
way Protection Force are:—

(1) Merger of the existing Unifor-
med and Armed Branches and forma-
tion therefrom of an Investigation
Branch, a Prosecution Branch and Pro-
tection Branch on standard Company
pattern with higher percentage of
armed personnel;

(2) strengthening of
gence Branch;

(3) admittistrative changes at Divi-
sional and Headquarters level; and

(4) changes in the working methods
of the Force by replacing the fixed-
point duties, where possible, into beat-
cum-patrol duties.

Crime Intelli-

(c) Instructions have recently been issued
to the Zonal Railways to implement the
scheme. The implementation will start
shortly.

Cooference of State Irrigation and
Power Ministers

1041. SHRI R, §. PANDEY: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether a Conference of State Irri-
gation and Power Ministers was held rec-
‘ently to take stock of the present power
crisis in the country;

(b} if so, the assessment made at the
Conference; and

"(¢) the decisions taken at the Confer-
eace t improve the power supply situation
in the deficit States and how they are
implemented.

NOVEMBER 21, 1972
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
Yes, Sir. Discussions were held with
the Chief Ministers/Power Ministers of
the States of Northern, Western, South-
ern and Eastern Regions to discuss the
power supply position in the country and
10 recommend measures to mect the
power shortage.

(b) There is shortage of power all
over the country excepting Delhi, Madhya
Pradesh, Kerala, Himachal Pradesh and
Assam. The over-all shortage in the cayn-
try being about 25 million kWh/day. The
shortage has occurred on account ofi—

(i) Reduced power generation from
Hydro station due to shortage of water
in hydel reservoirs;

(i) Shortfall in power from Atomic
stations;

(iii) Continued growth in demand for
power; and

(iv) Shortfall in the addition to gene-
rating caphacity.

(c) To relieve the power shortage to
the extent possible the following measures
have been recommended:—

(i) Surplus power available from Sat-
pura Station be made available to Pun-
jab, Uttar Pradesh and Maharashira,
The surplus available from Bassi in
Himachal Pradesh to Punjab and that
from Delhi to Haryana. Surplus avail-
able from Rajasthan Atomic Station

should be fed into the Northern Re-

gion.

(ii} Increased supply of fuel oil
should be made to all Thermal Power
Station in Gujarat to incregse their out-
put.

(iii) Supply of geod quality of coal
should be given to all Thermal Power
Stations in the Eastern Region.

(iv) The prejects under constmmon
such as, Badarpur, Bhatinda. Obra,
Kothagundam and Enpore be sxpcd:-
ted.
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(v) The shortage is Pondicherry and
Goa of 0.1 MU and 0.3 MU/day respec-
tively would be shared by the four States
Andhra Pradesh, Kerala, Mysore and Tamil
Nadu.-

Diversion of Power Supply From
Surplus States

1042. SHRI R. S. PANDEY:
SHRI SAMAR GUHA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have taken any
steps recently to divert supply from
the surplus States to those States which
are facing power shortage;

(b) if so, the broad outlines thereof;
and

(c) the immediate steps being taken to
make arrangements for generation of more
power for deficit States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
Yes. Sir.

(b) Surplus power from Saipura Power
Station in Madhya Pradesh has been ar-
ranged to be supplied 1o.Punjah through
Rajasthan to the extent of 0.4 million
units per day. It would be possible to
enhance the supply further on the comp-
letion of Kota-Jaipur 200 KV line. Sur-
plus power from Satpura is also being
supplied 1o Uttar Pradesh and Maharashtra.
Surplus Power from Delhi is being fed to
Haryana. Surplus power from Bassi Hy-
del Project in Himachal Pradesh is being
given to Punjab. Surplus power from Kerala
has been arranged to be supplied to Tamil
Nadu and Poadicherry. Surplus power
from Ranapratapsagar Atomic Power Pro-
jeet would be fed into the Northarn Grid.

(c). (i) Good quality coal is being ar-
ranged for the thermal power stations.
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(ii) Additional supply of fuel ofl s
being arranged for the thermal stations in
Gujarat for stepping up power generation.

(iii) Arrangements for supply of cooling
water which were inadequate are being
implemented to enable Ennore thermal
power station in Tamil Nadu to step up
its output. Already there has been consi-
derable imprevement in power production
at Ennore. '

(iv) Repairs of any power plant out-
of-order are being expedited.

(v) Coordinated Schedules of mainten-
ance outages is being drawn up region-
wise for maximising Power Energy avail-
ability.

Better pension for the Judges

"1043. SHRI D. P. JADEJA:
SHRI R. P. ULGANAMBI:

Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) whether Government’s attention has
been invited to the news item published
in the ‘Hindustan Times', dated the 29th
October, 1972  regarding the statement
made by the Chief Justice of India that
pension of Judges should be almost equal
to the salary so that they may not seek
jobs or start practice after retirement: and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE
MICALS (SHRI H. R, GOKHALE):(a)
and (b). Government have seen the news
item referred to. The question of im-
proving the conditions of service of Jud-
ges is under consideration of Govern-
ment.

Sapply of Uniforme 0 Workers of Saai-
tary Department sSouth Central Railways)

1044. SHRI Y. ESWARA REDDY:
Will the Mimister of RAILWAYS be
pleased to state:
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(a) whether the supply of uniforms to
workers of the Sanitary Department on

the South Central Railway was stopped
about two years ago;

(b) if s0, the reasons therefor; and

(c) whea uniforms, chappals and gloves
are likely to be supplied again?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI: (a) and (b). The
supply of uniforms was stopped from 1966
in view of Economy orders, which are
still in force.

(c) Uniforms would be supplied when
economy orders are withdrawn. Chap-
pals and gloves are not part of prescribed
uniform.

Bad Debts in Marketing Division of F.C.I

1045. SHRI R. P. YADAV: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) total bad debt in Marketing Division
of Fertilizer Corporation of India during
1970-71 and 1971-72;

(b) total bad debt in area covered by
Bangalore Marketing Office during 1969
70, 1970-71 and 1971-72; and

(c) whether C.B.I. made any jnvestiga-
tion into the matter and if so, the out
come thereof?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(@) to (c). The information is being col-
lected and will be laid on the table of the
House,

Complaints Against the Director.in-
Charge of Marketing, F.C.I.
1046. SHRI R. P. YADAV: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government have been
Teceiving complaints against the Director-in-
Charge of Marketing of the Pertilizer Cot-
poration of India from Members of Par
liament aince August, 1971; and
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(b) if so, the action taken by Govern-
ment thereon?

THE MINISTER OF LAW AND
JUSTICE AND PETROIEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). Some allegations have been
received in this regard and these are under
examination,

for

Refosal by .Rallway's Fire-Brigade
Putting out Fire at Dharamnagar

1047, SHRI DASARATHA DEB: Wil
the Minister of RATLWAYS be pleased to
state:

(a) whether Fire-brigade of Dharamnagar
Railway Station had refused to render amy
service during the recent havoc caused by
fire in Dharamnagar; and

(b) if so, the reasons for the refusal?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAT): (&) There is no Railway
Fire Brigade at Dharamnagar Railway
Station.

(b) Docs not arise.
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Ervigation of Cultivable Land in Madhya
Pradesh

1050. SHRI NARENDRA SINGH: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(w) the total extent of cultivable land ia
Madhya Pradesh and the percentage of such
land brought under irrigation;

(b) whether it is proposed to bring the
remaining land under irrigation in Fourth
Plan; and
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(c) if so, the main features of the-
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND-
POWER (SHRI B. N. KUREEL): (a) to
fc). The cropped area in Madhya Pradesh
is about 20 million hactares. By the end
of the Fourth Plan, it is expected that irri-
gation potentjal of about 2 million hactares
or 10 per cent would be available, out of '
which about 1.17 million hectares would
be from major and medium schemes and’
the remaining from minor irrigation
schemes.

It is roughly assessed that the ultimate
irrigation potential of the State may be
about 5.6 million hectares from major and
medium schemes and 2.4 million hectares
from minor irrigation schemes. It s
hoped that all this will be developed in
the next two or three Five Year Planc
periods.
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Centrally-Sponsored Irrigation Projects dn
Madhya Piadesh

1052. SHRI NARENDRA SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

fa) the number of centrally-sponsored
-irrigation projects under construction in
Madhya Pradesh;

(b) how many of
schedule;

them are behind

() whether any of these p ojecis are in
nesd foreiga collaboritem; wnd

(d) if <o, the nomes and locution of the
proj2cts which need collaboration?

TH® DEPUTY MINISTER IN THR
MINISTRY OF IRRIGATION AUD
POWER (SHRI B. N. KUREEL): (a) to
(d). Irrigation is a State subjoct. There
is no centrally sponsored scheme of irrima-
tion angd irrigatjon - projects are planned,
investicated and constructed by the State
Governments as a part of their develop-
mental plans. Central assistance to State
Plans is provided in the form of block loans
and rran's for the State Plans as a whole
and is not related to any individual head
of development or project.

Some of the projects taken up by the
Government of Madhya Pradesh like
Chambal, Tawa and Barna and a number
ot medium schemes have been under cons-
truction for a long time. Priority has been
given to such projects and they are expeet-
-ed to be substantially completed by the end
of the Fourth Plan or early in the Fifth
"Plan.

No proposals for any forejgn collabora-
“tion have been received from the Govern-
~ment of Madhya Pradesh.

Asslsfance from Warld Bank for the
..Expansion of Nangal Fertilizer Plant

1053, SHRI C. T. DHANDAPANI:
SHRI GIRIDHAR GOMANGO:

NOVEMBER 21, 1972
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Will the Mimister of PETROLEUM AND
CHEMICALS be pleased to state; -—

(a) whethe: the World Bank has agreed
to assist the expansion project of ithe
Nangal Fertilizer Plant in Punjab;

(b) whether this project of Rs. 75 crores
required foreign cxchange to the extent of
Rs. 29 ciores und whether the world Bank
has ugreed to give assistance to that extent;
and

(¢) if so, when the project is likely 10 he
completed? ‘

THE MINISTER OF LAW AND
JUSTICE ANMD  PETROLEUM AND
CHUMICALS (SHRIL H. R, GOKHALE):

(@) to (¢} Th: Nunga' Expansios) i'ro-
ject, which v estimal.dl 10 cost  about
Rs. 75.6 crores  inchivi'ng  World Bunk

foreipn exchanze assistaace of about Rs. 39
crores, has beon posed 10 the World Bank.
The time-schedule fo. the  complecion of
the project is 36 month; from the Jate of
commencement of work.

Supply of Power to Andhra Pradesh by
Orissa

1054. SHRI C. T. DHANDAPANI:
SHRI GIRIDHAR GOMANGO:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Orissa has offered to sell to
Andhra Pradesh the entjre power to be
penerated from its newly constrocted Hydel
power station at Balimera Koraput District;

(b) if so. the total power to be supplicd
to Andhra Pradesh by Orissa; and i

(c) the terms and conditions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
Orissa has not offered to sell to Andhra
Pradesh the emtire power to be gemerated
from the Balimela Hydro Electric Project,
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but is considering the request of Andhra
Pradesh to sell power from the Balimela
Hyrdo Electric Project through the Bali-
mela-Si'eru 220 KV line until such time as
Balimela-talcher 220 KV ling is completed
and would enable transfer of power from
Balimela to Orissa Grid. Tt would alse
appear that durjng the discussions with
the Cher Minpisters of Southern Region, it
. was gueassted that surplus power, if any,
available frem Balimela Project should be
utilised bv Andhra Pradesh.

(b) The 1otal power likely to he supplie:d
is abont ® lakh units per day.

(c) These are under negotiations between
th: Orissa and  Andhra Pradesh Staic
authaorities,

Huoldine up of an Indian Traln at Darshana
Railway Station in Bangladesh

1055. SHRT C. T. DHANDAPANI:
\ SHRI K. SURYANARAYANA:

Will the Minister of RAILWAYS be
pleased fo state:

(a) whether an Indian train with ten
bogies was held up at Darshana Railway
Station in Bangladsh in October, 1972; and

(b) if so the reason
present position?

therefor and the

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) A gpecial train consisting of 2 empty
‘wagons and 11 wagons loaded with surplus
materjal released on eompletion of repair

works at Hardinge Bridge was held up at"

Darshana station op 25-10-1972, primarily
for customs check. After the loads were
Cleared by the Bangladesh customs autho-
;‘9‘{;" they were drawn into India on 29-10-
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X 100 whwa e el @ &
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Setting up of a Four Tler Organisation for
Power Generation and Operation of Major
Transmission Lines on National Highways

1058. SHRI K. MALLANNA:
SHRI MUKHTIAR
MALIK:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

SINGH

(a) whether there is any proposal under
the consideration of Government to set up
four-tier organisation to control central
power generation as well as ownership and
operation of major power transmission
lines on the national highway;

(b) if so, the main features thereof; and

(c) the time by which it is expected to
be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to (¢).
In order to meet the growing demand for
power and arranging for such supply in an
economical manner it is considered neces-
sary to suitably restructure the power
supply industry. This subject is presently
under study.

ESSO's Offer for sale of its Business
Interest

1059. SHRI PAMPAN GOWDA:
SHRI MUHUMMED SHERIFF:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

NOVEMBER 21, 1972

Written Answers

92

(a) whether Esso, one of the three foreign
Oil Companies operating in India, has
offered to mnegotiate the total sale of its
business interest in India if its proposal for
2674 per cent equity was mot acceptable
to Government; and

(b) if so, the broad outlines of the pro-
posal? '

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) Yes, Sir.

(b) The broad outlines of the proposal
have already been given in reply to the
unstarred question No. 253 answered in
the Lok Sabha on 14-11-1972.

Upper Krishna Project

1060. SHRI PAMPAN GOWDA:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have decided
to give up top priority to the Upper
Krishna Project; and

(b) if so. the steps taken in persuance
of this decision?

THE DUPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). Irrigation is a State subject and
irrigation projects ‘are constructed by the
concerned State Governments with in the
overall frameworks of the State Plans.
The Central assistance to States is p:o-
vided in the form of block loans and
grants for the State Plan as a whole and
is not related to any individual head of
development of project.

The Government of Mysore have a num-
ber of major projects in hand and are
providing funds to the Upper Krishna
Project Stage-I in the context of the
requirements of other projects which are
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in 2 more advanced stage and other Stcc-
tors of development. According to pre-
sent indications, the project is likely to be
completed during the Sixth Plan. The
State Government have roquested that
they might be given some special Central
assistance and this matter is being looked
into by the Planning Commission.

Release of water from Mabarashira fto
Mysore

1061. SHR1 PAMPAN GOWDA: Will

the Minister of IRRIGATION AND
POWER be pleased to state:
(a) whether Government of  Mysore

have asked the Maharashtra Government
to release water from Koyane, but no sa-
tisfactory quantity of water has been re-
leased so far; and

ib) if so, whether Central Government
propose to use their good offices in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). The Government of Maharashtra
have reported that no such request has
heen received by them in the current fair
weather season.
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Formatijon of a New Power Zone

1065, SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether talks have been held among
the Chief Ministers of Madhya Pradesh,
U.P., and Bihar, regarding the possibility
of forming 2 new power zope; and

(b) if so. outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) The
Central Government are not aware of
any such discussion being held.

(b) Does not arise.

Setting up of Super Power Thermal
Statlon in Madhya Pradesh

1066. SHRI RANABAHADUR SINGH
Will the Minister of IRRIGATION
AND POWER be pleased to state:

) whether a Super Power Thermal
Station o generate 1000 megawatt of
electricity has been dgecided to be set up
in Madhya Pradesh for increasing power
generation; and '
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(b) if so, the salient features thereof and
the to'al amount sanctioned to  import

equipments for this thermal station?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
At the discussions held with the  Chief
Ministers of the States of the Western
Region at Bombay on 12-10-72,
tion was made that the Centre might set
up two thermal power stations of 2 mil-
lion KW capacity each of which one was

a sugges-

to be at Satpura.

(b) The project features etc., will be
decided after detailed investigations are
carried out and the feasibility reports arc
prepared.
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Rural Electrification Schemes in Wust
Bengal

1068. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to stale:

(a) the number of Rural Electrification
Schemes sanctioned so far by the Rural
Electrification Corporation for West Ben-

gal;

(h) the estimated amount that would be
given for West Bengal: and

(¢) the number of Rural Electrification
Schemes which are likely to be sanctioncd
for West Bengal during the next few
months of 4th Five Ycar Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION  AND
POWER (SHRI B. N. KUREEL). (a) and
(b). The Rural Electrification Corporation
since its inmception in July, 1969, has so
far sanclioned 26 rural electrification sche-
mes of West Bengal involving loan assis:
tance of Rs. 1821.699 lakhs for the
electrification of 4,873 villages, cnergisa:
tion of 19.411 agricultural pumpsets and
power supply to 15869 small scale and
agro industries.

(¢) Further schemes received from the
West Bengal State Electricity Board will
be examined on the basis of criteria fixed
by the Corporation and if found techni.
cally feasible and financially viable, will
be approved for financial assistance de-
pending upon the availability of funds for
sanction of such schemes of West Bengal
and other State Electricity Boards.
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Electrification of Villages and Tobewells
in West Bengal

1069. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) bow many villages and shallow
tube-wells out of the target of electrjfica-
tion of 10,000 villages and 35,000 shallow
tube-wells fixed by the West Bengal Gov-
ernment have been approved for electri-
fication with Rural Electrification Corpora-
tion's assistance; and

(b) the time by which the work is ex-
pected to begin?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
POWER(SHRI B, N, KUREEL): (&) and

(b). 26 schemes have so far been
sanctioned by the Rural  Electrification
Corporation for West Bengal. These

schemes envisage clectrification of 4,873

villages. energisation of 19411 shallow
tubewells and power supply to
15.869 small and agro  industries.

These schemes are likely to be completed
tn periods ranging from two to five years
according to programme framed by the
West Bengal State Electricity Board.

Wagon Building Plant in Public Sector
1071. SHRI BIRENDER SINGH RAO:
SHRI MUHAMMED SHERIFF:

Will the Minister of
plcased to state:

RAILWAYS be

(a) whether there is any proposal to set
up a new wagon building plant in the
public sector;

(b) if so, its location;

(c) the production capacity carmarked:
and .

(d) the financial implications therzof?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Thére is no such

proposal at present.
tb) to (d). Do not arise.
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Revision of Pay Scales and Improvement
In the conditions of Service of Judges

1072. SHR| BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH'
MALIK :

Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether thre is any proposal under
the consideration of Governmemt to raise
the pay-scales and to improve the con-
ditions of service of the Judges of the High)
Courts and the Supreme Court;

(b) if so, the salient features thereof;
and

(c) ai'wlm stage the proposal stands
at present?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) to (c). There is a widespread feeling
that the terms and conditions of service
of High_ Courts, Supreme Court Judges are
mot attractive enough for able members
qof the Bar to accept Judgeship. The
matter is, therefore, under consideration of
Government.

Rallway Lines im Ovisea during Sth Five
Year Plan .

1073. SHRI GIRIDHAR GOMANGO:
Will' the Minister of KAILWAYS he
pleased to stats:

(a) whether Orissa State is not served
by Railways adequately and most of the
villages in the State are without Rail con-

(b) whether Railway Ministry is con-
templating to have new rail lines in the
Orissa State during the Fifth Five Year
Plan; and

(c) If so, the broad outlines of the
Scheme?
THE MINISTER OF RAILWAYS

(SHRI T. A. PAI): (a) the Railway
lines in Orissa including those, recently
constructed and the Cuttack-Paradeep rail
link under construction at present, appear
adaquate for the quantum of rail traffic
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generated in Orissa State.

_(b) and (c). Formulation of the Fifth
Five Year Plan has not yet been finished.

Supply of Electricity to Vilages

1074. SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR PRASAD
SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a survey was recently con-
ducted in regard to the supply of electricity
to the villages;

(b) if so, whether out of the 30,762
villages with a population of over 2000,
only 20,596 villages have been supplied
electricity so far; and

(c) the steps taken tq swpply electritity
to remaining villages?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
and (b). Out of 30,762 villages with a
population of over 2000 in the country,
21,784 villages were electrified on 31st
March, 1972.

(c) With the intensive programme of
rural electrification, teken up im the
country, it is expected that more villages
will be electrified in the near future. Ac-
cording to a Decade Pfan, it is envisaged
that by the end of March, 1981, all villa-
ges with a population of over 500 will be
electrifted. '

Completion of Upper Krishna Profect

1075. SHI C. K. JAFFAR SHARIEF:
SHRI G, Y. KRISHNAN :

Will the Minister of IRRIGATION
AND POWER be pleased. to state:

(a-) whether the Central Guvcf,nmcnt
propose to complete the upper Krishna
Project by the target date; and
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€b) if o, the steps taken by the Gov-
crnment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHR1 B, N. KUREEL): (&)
and (b). Irrigation is a State subject end
irrigation projects are constructed by the
concerned State Governments within the
overall frameworks of the State Plans,
The Central assistance to States is pro-
vided in the form of block foans and
grants for the State Plan as a whole atd
is mot related to any individual head of
development or project.

The Government of - Mysore have 4
number of major projects in hand and
are providing funds to the Upper Krishma-
Project-Stage 1 in the context of the
requirements of other projects which are
in a more advanced stage and other
Sectors of development. According to
present indications, the project is likcly to
be cempleted during the Sixth Plan, The
State Ciovernment have requested that
they might be given some special Central
assistance and this matter in being looked
ioto by the Planaing Commission.

Kalusda Power Project in Mysore

'1076. SHRI C. K. JAFFER SHARIEF:
Will the Minister of MRIGATION AND
POWER be pleased to state:

(g) whether execution of  Kalinsdi
power project in the Stdate of Mysor: imas
received a new impetus with the Central
Government agrecing to release Rs, 13.5
crore for the project during the current
Year;

(b) the estimated cost of the | project
and whether Central Government have
agreed to assist the  State fully in com-
pleting this project; and

(c) the main features regarding the
various stages of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY ~ OF IRRIGATION AND
POWER (SHRI B. N, KUREEL: (a)
Yes, Sic,
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(b) The estimated eost of the Kalidadi
Project Stage 1 is-- Rs. .32.10 .-¢rores.
Kalinadi Project is a project in the State
Sector. However, Centre hss agreed to
give necessary financial assistance in so
far ms the requirements of the First Phase
of the Project during 1972-73 and 1973-74
are concerned.

(c) The Kalinadi Project is to be

exécuted in two Stages.

The First Stage of  developmient
envisages the utilisstion of the run of the
river flow at Nagjhari Power Station with
an installed capacity of 270 MW 1to
generate 1000 million kWh per annum by
integrated operation with Sharavathi
genetating  units.  The Scheme broadly
contemplates the construction of:

(i) a pick up dam at Bommanahalli,

(i) & water conductor system coin-
prising 21.5 ft. din, head race tunnel,

_{.iii) a 75 ft. dia. surge tank,

(iv) two 11.5 ft. dia penstocks to feed
the two generating sets at a hcad of 1140
ft.

(v) a surface power housc at Nagjhuri
with two generating units each of 135

The second: Stege development of ihe
Kalinadi Project comprises the installation
of four additional sets of 135 MW at
MNagjhari Power House and 100 MW at
the Dam Power House at Supa. The
works would comprise :

(i) 316 ft. high masonry dam at Supa
one mile downstream of Supa town with
FRL at RL 1845 with a gross storagc
capacity of 148.6 TM cft.

(i) A dam at Tattihall} and diversion
turned to Bommianahalli Lake.

(ili) & dam on Upper Kaneri and
diversion tunnel- to- Supa resgrvoir.
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(iv) & power house with installation of
two generating wunits of 50 MW each
working under a head of 300 fi.

(v) four Nos. additional generating
units of 135 MW each working under a
mean bhead of 1140 ft. with the necessary
auniliary equipment.

‘The Wirst Stage cost of the project is
estimated to cost Rs. 37.94 crores, of
which Rs. 32.10 crores is for generation
and Rs. 5.84 crores for the transmission
works.

the Project is
112.5 crores, of

The Second Stage of
estimated to cost  Rs,

which Rs. 90.12 crores for generation
and Rs. 22.38 crores for (ransmission
works.

Deterioration on Standurd of Rallway
Catering

1077. SHRI SAMAR GUHA: Wil
the Minister of RAILWAYS be pleased 1o
state:

(a) whether the stundard of Ruilway
catering has deteriorated and the rates
increased:

tb) if so. the reasons therefor; and

tc) the steps taken or propused 1o be
taken to improve the standerd of catering
in mail trains and  important Railway
stations?

THE MINISTER OF RAILWAYS
(SHR1 T. A. PAIl): (a) and (b). Some
cuomplaints have been received regarding
inferior quality of food ond service, The
number of complaints received during the
first half of the current financial year is.
however, less than the number of com-
plaints receiveg during the corresponding
period of the previous year,

‘There has been no increase in the rates
of tea and coffec since 10-4-68 #nd in the
prices of meals since 20-12-70,

NOVEMBER 21, 1972

Written Answers 108

(c) Some of the importamt steps taken
lo improve the standard of catering on
railways are as under—

(i) Officers and Inspectors have been
asked to intensify inspection and supp
vision of catering units to ensure good
quality of food and service;

(i) On receipt of specific complaints,
enquiries are made and erring contractors
or departmental catering staff are penalis-
ed;

(iii) Murchase and supply of raw-
materials of good quality for departmental
catering units ere ensured and detailed
instructions have been issued laying down
the proportion of various ingredients to
be used:

(iv) Arrangements have been made for
the training of staffi employed in depart-
mental catering estabiishments; and

(v) On Frontier Mail trsins between
New Delhi—Bombay, food cooked at
ptatic units is picked up. stored in hot
cases and served from pantry cars. Mt is
proposed gradually to introduce a similar
svstem on other important trains,

Shorifall in Target for Power Production

jn 4th Plan
1078, SHRI M. KALYANASUNDA-
RAM : - Wil the Minister of IRRIGA-

TION AND POWER be plcased to state:

(a) whether in the current plan there
has not been a single year in which the
tarpe for power production was achivved.

(b) if so, the reusons therefor; and

(¢) the shortfally in the production of
power during each year of the Fourth
Plan?

THE DEPUTY MINISTER IN fHE
MINISTRY OF IRRIGATION AND

POWER (SHRI B. N. KUREEL):
"(a) There have been shortfalls in the
installed  power  gencrating  capacity

additions during the last three years,
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-(b) The reasons are:

(i) delay in the delivery of equipment
from indigenous as well as foreign
suppliers.

(ii) slow progress in civil works duz to
shortage of steel, cement and other
materials, and

(iii) delay in repairing and procuring
imported replacement parts of the equip-
ment Jdamaged during transit and con-
sequent hold-up in the erection and com-
missioning of the plants.

(¢) The shortfall in he production of
power during 1969-70, 1970-71 and
1971-72 was 0.8 million kW, 0.3 million
kW and 0.6 million kW, respectively,

Anegul Cases of Corruption in Marketing
Division of 1.0.C,

1079. SHRI BHOGENDRA JHA: Will
the Minister of PETROLEUM AND

CHEMICALS be pleased 1o state:

(a) whether the Indtan Oil Employces
Union, Eastern Branch submitied in 1972
specific cases of corruption and malpracti-
ces by big contractors in Marheting Divi-
sion of the Indian Oil causing huge loss
to the country and the Indian Qil Corpo
ration;

those
by

(by whether enqumc-« including
by the C.B.I. have ‘been sabotaged
powerful influences; and

{c) whether it is proposed to set up &
Commission of Enquiry and take firm
measures against those responsible and’ if
not_ the reasons therefor?

THE MIN'TER OF LAW AND JUS.
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a)
to (c). The Indian Qil Employ2es Union
Eastern Branch. Calcutta, submitted a
Memorandum in May, 1972 to the Gov-
ernment alleging certain irregularitics and
malpractices committed by certain con-
tractors working in th= Eastern Branch of
the Indian OQil Cprporation,  Marketing
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Division. These allegations are under in-
vestigation by the appropriate authorities,
and action will be taken after the results
of the mvewpuons now in progress are
known.

Flood forecasting arrangements at Sisa-
pani and Barahaksetra in Nepal

1080. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 3168 on
the 22nd August, 1972 regarding flood
forecasting arrangements at Sisapanj and
Barahaksetra in Nepal, and state:

(a) whether, in view of the suddsnness
of the devastating floods in rivers Kosi,
Kamala. Adhawara and Gandak rivers, it
is proposed to have flood forecasting sta-
tion at Barahaksetra, Sisapani and other
places;

(b) if so. whether any approach has been
or is going 1o be mide to the Government
of Nepal for the sume in mutual interest;
and

(c) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY  OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) to
(c). There is no proposal at present to
have flood forecasting stations at Baraha-
ksetra_ Sisapani and other places in Nepal
Territory.

A Central Flood Forecasting Unit has
already been set up at Patna with contrel
room at Muzzafarpur, Darbhanga and
Monghyr for issuing flood forecasts  on
the Gandak, Buhri Gandak, Adhwara,
Bagmaii and Kamala rivers and on the
main Ganga between Buxar and Farakka.
A control room is also bing cstablished
at Birpur for forecasting of floods on
the Kosi. The forecasis issued by the
Flood Forecasting Unit have been found
quite satisfactory. Studies are being made
to plan: measures including setting yp of
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wireless stations in Bihar and Nepal Ter-
ritory for improving the forecasts.

Recogniion to North Eastern  Rallway
Mazdoor Union

1081. SHR1 BHOGENDRA JTHA.
SHRI SARJOO PANDEY:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarreg Question No. 3172 on the 22ad
August, 1972 regarding the recognition to
North Eastern Railway Mazdoor Union
and state:

(a) What has been the result of the
consideration of -the matter for the recog-
nition of the North Eastern Railway Maz-
‘door Umion in the light of the legal ad-
vice; and

(b) Whether both Unions, after Patna
decision, stand derecognised? '

THE MINISTER OF
(SHRI T. A. PAI):
ceiving consideration,

RAILWAYS
{a) The matter is re-

(b) The position remains the same as
stated in reply to Unstarred Question No.
3172 on 22-8-1972 in the Sabha.

Extension of Line from Jhanjharpar to
Laukaha and conversion to Broad Gaunge
from Ssmastipor to Raxsuol via Darbhanga

1082. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 281 on the 1st August, 1972
regarding the new Railway Line from
Jhanjharpur to Laukaha Bazar, Sakri to
Rosera and extension of Broad  Gauge
line from Samastipur to Raxaul via Dar-
bhanga and state:

fa) whether examination of the report
for extending the Metre Gauge line “from
Jhanjharpur to Lavkaha and converting
the Metre Gange line into Broad Gauge

NOVEMBER 21, 1972
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from Samastipor te Raxaol via Darbhanga
has, since, been completed;

(b) if so, the outcome thereof and ac-
tion being taken thereon; and

(c) whether traffic survey for the
Sakari-Hasanpur has since been completed

and if not the present position of the
matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI} (a) and (b). The exa-
mination of these reporis is expected to be
completed shortly.

(c) The survey wag sanctioned on
10-8-1972 and is in progress. It will be
completed in the next few months,

Percentage of Ponctusl Trains

1083. SHRT PRABODH CHANDRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the percentage of trains that rca-
ched their destinations on scheduled time
during the last three years; and

(b) the action taken to ensure that
more train services are punctual? -

THE MINISTER OF RAILWAYS
(SHRI T. A. PAT): (a) The percentage
of passenger trains reaching destinations
right time to the total number of trains
run on all Government Railways during
the last three years was approximately as
under: —

B.G. M.G.
:éﬁq-?o . 82-0 84°¢
1970-71 796 862
1971-72 . fo-2 891
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(b): Punctuality ‘performance of trains
is closely watched at all levels by the
Zonal Railways and for important trains,
at Railway Board's level.  Avoidable
detentions are promptly investigated and
suitable remedial or punitive action is
taken to improve punctuality. In some
trains -even alarm  chain apparatus has
been blanked off to cffect an improve-
ment in punctuality.

Threat of Strike by Ihllw;y Employees for
Payment of Bonos

1084, SHRI M. S. SIVASAMI:

SHRI B, K. DASCHOWDHURY:
Will the Minister of RAILWAYS
he pleased to state:

(a) whether Railway emplovees have
decided to go on strike early next vear, if
their demands for bonus are not  con-
ceded by next month: and

(b) if so. the steps taken by Govern-
ment to avert the strike”

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b): No
such decision is referred to in part (a) of
the Question has becn taken by railway
cmployees. However. according to & re-
solution, adopted by the Working Com-
mitee of the National Federation on
Indian Railwaymen at its meeting held on
21st October. 1972, a meeting of the
General Council of that Federation will
he convened from 19th to 2Ist Novem-
her. 1072 in oarder to “nssess the situation
and chalk out further course of action,
including  conducting strike  hallot for
calling a peneral strike on th:  Indiap
Railways™.

—
—

rl';iiﬂelllml on Re vructuring Burmah

Shell

J085. SHRI M. S. SIVASAMI:
SHRT B. K. DASCHOWDHURY:

- b cv—

“will the Minister of PETROLEUM
AND CHFMICALS be pleased to state:
(a) whether Buramah-She'l had  sought

KARTIKA 30, 1894 (SAKA)
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any guidelines from his Ministry for re-
structuring itself in a manner acceptable
to Government; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):
{a) Yes, Sir., Burmah-Shell have offered
to discuss the question of substantial
equity participation by Government or
public in their refinery and marketing
companies. Their offer is dependent wpon
expansion of refinery. capacity and mar-
keting operations, determ’nation of crude
prices. crude supply right to be replaced
by an option to match the lowest com-
mercial offer for about B5 per cent of
their present crude oil imports, ete. They
have also agreed to offer a portion of
their incremental  production to 10C on
terms to be nepotiated. They have asked
for product prices being increased to fullv
reflect crude prices and acceprance of
some form of limitation on the ocutflow
nf foreign exchange on account of profits,
for a certain period.

(b) WNo final view has yet been taken
in the matter and the proposal is under
detailed scrutiny and consideration

Shortfall in Railway Freight Traffic in
1972-73

1086. SHRI M. S SIVASWAMY:
SHRI B, K. DASCH’OWDIHJRY:
-
Will the Minister of RAILWAYS he
pleased to state:

(a) whether there has heen anv  short-
fall noticed in the Railway freight traffic
during the year 1972-73;

(b) if so, the extent thereof and the
reasons therefor; and
imprave the

(c) the steps  taken to

situation?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.
venue earning” fonnage has increased by

The re-

more than two million tonnes in the first
six months of the current financial year
1972-73 over the corresponding period of
1971-72.

(b) and (c). Do not arise.
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Semiority Rules In Metropolitan Transport
Project (Railways)

1088. SHRI PHOOL CHAND VERMA:
Will the Minister of RAILWAYS be
pleased to state:

(8) what are the rules of seniority
framed by the Metropolitan Transport
‘Projecf [Railways) for various categories
of staff;

(b) whether provisions of Para 321,
Chapter TII of the Indian Railway Estab-
lishment Manual are being adhered to
while filling up selection and non-selection
posts, if not, the reasons therefor; »nd

(c) whether the Project as a whale or
various Branches thereof are the basis for
framing the seniority lists for the purposes
of promotions?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAIl): (a) to (c). Meiro-
politan Transport Project Organisations at
Calcutta, Bombay, Madras and Delhi are
just being set up. Detailed seniority rules
have not been finalised. The intention is
that as far as possible the rules in Chap-
ter I of the Indian Railway Establish-
ment Wanual will be followed.

Railway Lioe between indore and Baroda
via Dohad, Dhar and Jhabua

1089. SHRI PHOOL CHAND VERMA:
SHRI G. C. DIXIT:

Will the Minister of
pleased to state:

RAILWAYS be

(a) whether people of Jhabua have urged
upon Government to construct a Railway
line connecting -Indore and Baroda vig
Dohad, Dhar and Jhabua; and

(b) if so. what decision has been taken
by Government?
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THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a), Yes.

(b) Engineering and Traffic Surveys for
a B.G./M.G. rail link between Indore and
Dohad via Jhabua were carried cut in
1953-55. The survey reports revealed that
the line would cost Rs. 7.94 crores and
be heavily unremunerative, yielding a
negative return, on account of which, the
proposa] was shelved. Thereafter, there
appears to have been no significant
development in the areas to be served by
the suggested line. In view of this and
also the meagre resources available for
construction of new lines, it would not oe
possible to take up the conmstruction of
this line at the present moment.

Irrigation of areas by Major and Medium
Irrigation  Project

1090. SHRI D. D, DESAI :
Minister of TRRIGATION AND
be pleased to state:

Will the
POWER
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(a) whether waters of the Ganga snd
other North and Central India's rivers
have been fully utilised for meeting the
total requirements of the Northern,
Western and Central India; and

{(b) whether full quantity of waters of
Southern rivers have been utilised, if not,
the aquantity of waters of Northern,

Central and Western rivers and the
Southern rivers allowed to go waste
into the sea?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) and (b). The Irrigation Commission

who examined the prospects of irrigation
in the country have assessed the flows in
the various river systems, the prospective
utilisations and surpluses as follows:

River Syst A Utilisable Surplus
e Annusl  flows
flow
Million acre feet

Ganga 400 150 250
Brahmaputra 310 10 300
Mahanadi and other east flowing rivers between Ganga

and Mahanadi . . . . . . . 160 100 6o
West flowing rivers excluding Tapti and Narmada 200 40 160

i i il , Ca and other

Narmada, T:.pvtclé Godavari, Kruhm : uvex?' ) , 200 200

Indus . : P
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Scarefty of Water for Irrlpsfioh In States

1091, SHRI D. D. DESAI: Will the
Minjster of IRRIGATION AND POWER
be pleaséd to state:

(a) whether there is an acute scarcity
of water for irrigation in Bihar, U.P.,
Rajasthan, Gujarat, Kutch and Madhya
Pradesh; and

(b) if so. the steps propobéd to be taken
to fully irrigatt Northern, Western and
Central India with Northern and Cemral
India rivers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
The TIrrigation Commission and the
Ministry of Agricutturé whd have gone
into the questivn of drought-prone areas
in the country Kave indentfied such' arcas
in Bihar, WU.P., KRajasthan, Gujarat,
Madhya Pradesh, Andhrfa Pradesh, Har-
yana, Maharashtra, Mysore, Orissa, Tamil
Nadu, West Bengal and Jammu and Kash-
mir.

(b) The State Governments have
plready in hand a pumber of irrigation
projects. More are being planned and
will be taken up by the Statt Governments
as and when resources permit. The waters
which may be transferred” from surplus
regions is also proposed to be used mostly
for the drought affected arcas.

Power Projects in Fourth Plan

1092. SHRI D. D. DESAI: Will the
" 'Minister of IRRIGATION AND POWER
be pleased to state:

(a) the exact shortfall during each of
the years of the Fourth Plan in imple-
menting the installed power genereting

" ‘capacities programmes; :

(b) the particulars of the Foarth Plan.
power profécts their capacities, scheduled

time for commissioning of each and the
period of delay for want of supply of
turbo Generating sets by BHEL and HEL;
and

NOVEMBER 11, 1973
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(c) what stthe Govertmett have taken
and propose fo take fo meke up fhe
shortfall ? )

THE DEPUTY MINISTER IN THE
MINESTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
The exact shortfall in edditional installed
gentrating  capacity duriag 1969-70,
1970-71 and 1971-72 was respoctively 0.8
milkiod kW, 0.3 million kW and 0.6
milllon kW.

(b) A statemént giving the required
information is laid on the TaBle of the
House. (Placed in Library. See No. LT-
3743/72).

(c) The following steps have been
taken to make up the shortfall:

(i) The delivery of eqiipmént by the
indigenous manufacturers for the projects
is being constantly reviewed and is being
expedited.

(i) The projects under construction are
being accelerated for early commfssibnffig.
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West Coast Railway to connect Kolabx
and Ratnagiri Districts

1094, SHRI SHANKERRAO SAVANT:
Wili the Minister of RAILWAYS be
pleased to state: )

(a) whether Survey Team has given its
estimuates and opinion on the inland route
and tlie coastal route of West Coast Raii-
way in Kolaba and Ratnagiri Districts;

(b) if so, what are the estimates for
fhicse two routes and which of (he routes
is recommended by the team;

1¢) how long would fhe Railway Bourd
and the Planding Comimission take to
finalise the proposal; and

(d) whother the West Coast is the only
region without a rail link?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Engineer-
ing Reconnaissance-cum-Traffic  Surveys
for a new line from Apta (near Bombay)
to Mangalore have recently beem com-
pleted and the reports are under cXxaniina-
tion of the Railway Beard. The estimated
cost of the 909 Km. line wolld be
Rs. 213 crores. A decision regarding the
construction of the line will be taken
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after the survey report is examined by the
Railway Board from all angles.

(d) No; there are a few regions else-
where also where rail communication is
not available within a reasonable distance.

Control of Power Untis

1095. SHR1 MUHAMMED SHERIFF:
SHRI P. VENKATASUBBAIAH:

Wil the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Goverament have decided
to control power wunits through some
central body; and

(b) if so, the broad outlines of the deci-
sion and the steps tuken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). Considering the need for provid-
ing economic power supply amd meeting
the growing demand for power the
question of re-structoring the eleotricity
supply mdustry is under study. Cenual
Power generation body will be considered
as a part of this re-structuring.

Setting up of Central Power Generation
Stations in Western Region

1096. SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any decision has been
taken by Government for setting up of two
Central Power generation stations to lide
over power shoriage and help meet the
growing demands of élecliiclty in the
Western region, and

(b) if so. the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): {u)
No. Sir. The State Governtien's have ticen
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requested to formulate sultable proposals
for consideration by the Centra) Govern-
ment.

(5} Does not arise.

Stoppage of 309 Up and 310 Dn Coalfield
Express at Panagarh

1097. SHRI PRIYA RANJAN
MUNSL:  Will the Minister of
WAYS be pleased to state:

DAS
RAIL.-

(a) whether his Ministry has received
any deputation or memorandum asking
for the stoppage of 309 Up and 3i0) Dn
Coalfield Express at Panagarh: and

(b) if so, what action has been taken
in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAID: (a) Yes.

(b) Stoppage of 309 Up|310 Dn Coalfield
Expresses at Panagarh Station has not been
considered justified, as the existing com-
plement of Train Services stopping at
Panagarh station, including 21Up/22Dn
North Bihar Express, which rums to
timings very near to those of 309 Up/
310 Dn Coalfield Express, is considered
adequate to meet the traffic requirements
at Panagarh,

Rallway Over-Bridge at Cuttack Level
West Bengal

1098. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether his Ministry has recently
announced its decision to regulate the
working of Martin Light Roilway,
Howrah;

(b) if so, when actually the work is to
be started; and .

(c) whether ‘employees would be kept
a8 before to run the Railway? -

NOVEMBER 21, 1972
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) No,

(b) and (c). Do not arise.

Orissa  Government Reports on Rengali
and Bhimkund Projects to Cemtral Water
and Power Commission

1099, SHR1 ARJUN SETHI : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Orissa Government have
recently submitted the project report .of
Rengali and Bhimkund projects to the
Central Water and Power Commission,
and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI B. N. KUREEL):

(a) Yes, Sir.
(b) The Project reports are presently

under detailed examination in the Central
Water and Power Commission.

Rallway Over-Bridge at Cuttack Level
Crossing
1100. SHRI ARJUN SETHI : Will the

Minister of RAILWAYS be pleased to
state:

(a) whether Government ere consider-
ing a proposal to construct a Railway over-
bridge at Cuttack level crossing; and

(b) if so, when?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b), Proposal
to contract .a road over-bridge. at north
end of Cuttack Station in replacement of
both the north and “south and level cros-
sings in Cuttack Yard has been sponsored
by the Government of Orissa. The work



125 Written Answers KARTIKA 30,

has Been included in the Railway's Works
Programme for 1972-73.

Rail Link between Cuttack and Paradip

1101. SHR1 ARJUN SETHIL: Will the
Minister of RAILWAYS  be pleased to
refer to reply given to Starred Question
MNo. 33 on the 1st August, 1972 regarding
the construction of Cuttack-Paradip Rail
link and state when the new rail link
between Cuttack and Paradip is going to
be completed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): By June, 1973,

Elimination of Private Licensee# of Electric
Supply in West Bengal

1103. SARI JYOTIRMOY BOSl): Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Minister for Irriga-
tion and Power of the West Bengal Gov-
ernment stated at Kalimpong on the 13th
September, 1972 thet Government was
determined climinate all private
licensees of electric supply in the State
and an Ordinance would soon be promul-
gated to this effect;

1o

(b) if so, whether the Centre has been
informed of the West Bengal Govern
ment's decision on this issue;

(¢) if so. the main features thercof:
and

(d) the names of electricity generation
and supply Companies in West Bengal in
the private sector, proposed to be covered
by the Ordinance?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRL B. N. KUREEL):
(a) According to a press report the West
Bengal Minister had stated that an

Ordinance would soon be promulpated
for taking over the private licensee under-
takings.
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(b) to (d), The proposed legislation
would cover all the private licensee under-
takings in West Bengal. Proposals in this
regard have been received from the
Government of West Bengal and  are
under examination.

Railway wagods for Transporting coal to
Northern India

1104, SHRI JYOTIRMOY BOSU : Will
the Minister of RAILWAYS be pleased
to state:—

(a) whether his attention has been drawn
to a memorandum submitted by West
Bengal Coal Industry to the Staie Govern-
ment on the issue of Railway wagon
supply to it for transporting coal to
Northern India;

(b) whether in the said memorandum,
the Industry has complained that the
difficulties in supplying West Bengal coal
to the Northern India have been created
largely by the Railway's failure to provide
an adeguate number of wagons for destina-
tions beyond Mughalsarai; and

(c) if so, what is the exact position?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). No
such memorandum has come to the Rail-

ways. Some Associations and ihe State
Government had, however, represented
about  insufficient allotment ol wagons
about insufficient allotment of wagons
sarai direction.

(c) Overall coal loading from the
Asansol sphere collieries and loading for

above Mughalsarai  direction during the
current year and in the corresponding
period of last year has been as under:—

(Loading from April to Oclober)

1972-73  1971-72

(i) Overall coal loading

from Asansol
sphere 1951 1795

(ii) Loading for above
Mughalsarai 657 670
(Figures in terms of Daily Average

four-wheecler wagons).



127 Written Answers

These figures indicate substantia] im-
provement in over-ull loading from
Asansol in the current year as compared
to the last year, Direction-wise distribu-
tion of this loading has to be made keep-
ing in view the demands of other con-
sumers also situated nearer to these fields.
Efforts are, however, being made to
improve the loading further and in doing
s0 movement in the above Mughalsarai
direction will also increase.

Construction of Rajasthan Canal

1105. SHRI N. K. SANGHI: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(o) whether the Central Government
held discussions with the World Bank
experts on the question of finanzing the
second phase of the construction of the
Rajasthan Canal;

(b) if so, whether the Central Govern-
ment have finalised the proposals for
submission to the World Bank; and

(c) the broad outlines of the proposals

submitted and the reaction of the World
Bank thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR B. N, KUREEL):
{a) to (c). The Government of India have
submitted to the World Bank, for financial
assistance, a proposal which envisages
extension of the Rajasthan Main Canal
from km. 200 to km. 470 with distribu-
tion networks to cover a culturable com-
manded area of 0.61 million hectares (1,5
million acres) with an intensity of irriga-
tion of 110 per cent at an estimated cost
of Rs. 85.98 crores. A World Bank Recon-
pnaissance  Mission at present in India,
bave visited the Project area and have
held discussions with the Central and
State Government officers concerned. The
reaction of the World Bank to the pro-
posal is awafted.
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Increase in Passenger Traffic doring 1972
1106. SHRI P. GANGADEB:
SHRI V. MAYAVAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) the percentage of increase in passen-
ger traffic on Railways between April and
July, 1972 over the corresponding period
last year; and

(b) the increase in revenue from freight
traffic during the said period?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) About 8 percent.

(b) Rs. 19.89 crores or, say, 9 percent.

Setting up of a Task Force for Mainten-
ance of Power Stationg

1107. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government propose to set
up a task force for improving the main-
tenance of the power stations in the
country, and

(b) if so, the sulient features of the pro-
posal and the compositions of the tusk
force?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) and
(b). Two Expert Groups, one for hydro
power stations and the other for thermal
power stations have been set up by Gov-
ernment to visit the existing power stations,
inspect their working and make recom-
mendations for improving their perform-
ance particularly in regard to their opera-
tion and maintenance. The composition of
these groups is as under:

Therman Group
(1) Shri K. R, Radhakrishnan, Re-

tired Chairman, Tamil Nadu State
Electricity Board, Madras.
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¢2) Shri C. Laxmipathy, Retired Chief
Engineer, Andhra Pradesh State
Electricity Board, Hyderabad.

(3) Shri L, J. Sane, Retired Chief En-
gineer, Madhya Pradesh Electrici-
ty Board, Jabalpur.

Hydro Group

(1) Shri K. L. Vij, Retired Vice-Chair-
man, Central Water and Power
Commission, New Delhi;

(2) Shri G. S. Gyani, Retired Mem-
ber, Bhakra Management DBoard,
Chandigarh.

(3) Shri V. Ganapathy, Retired Tech-
nical Member, Kerala State Elec-
tricity Board, Trivandrum.

India’s Offer for an Qil Concession to Irag
1108. SHRI BHOGENDRA JHA:
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Iraq has not communicated
to India her decision in regard to the ac-
ceptance of India's offer for oil concessions
in that country;

(b) if so, the reasons for the same;

(c) whether the Union Planning Minis-
ter who wvisited that country discussed this
question with the Iraq Government; and

(d) if so, the outcome thereof?

THE MINISTER OF LAW AND JUS-
T‘ICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) to
(Q). Subsequent to the submission of its
bid by ONGC to Iraqg National Oil Co.
('INOC) for cil exploration and develop-
ment in one of the areas in Irag, ONGC
Was sclecteq as one of the parties by the
INOC for conducting detajled negotiations.
The first round of negotiations has recent-
ly taken place ®nd these may continue in
future before INOC take a decision.
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In view of the negotiations which were
then to take place between the ONGC
and INOC, the issue was raised in general
terms during the visit to Iraq of the dele-
gation led by the Union Planning Minister:

Petro-Chemical Complex at Barauni

1109. SHRI HARI KISHORE SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to rzfer to the
reply given to Starred Questjon No. 97 on
the 4th August, 1972 regarding Petro-Che-
mical Complex at Barauni and state:

(a) the progress made towards the estab-
lishment of a Petro-Chemical Complex at
Barauni; and

(b) whether Government propose to
consider the area along the Natlona] High-
way around Muzaffarpur for shifting the
site of the said Petro-Chemical Complex?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) The report of the Study Team consti-
tuted to examine the possibilities of pro-
duction of Aromatics and to suggest a suit-
able location for these facilities. is still
awaited. ‘:

(b) in view of (a) above, the question
of determining g site is premature,
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Wagous for Transporiwtion of Selt from

1112. SHRI PURUSHOTTAM KAKO-
DKAR:

SHRI P. M, MEHTA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether six lakh quintals of salt is
lying piled up at Didwana ang four and a
half lakh quintals at Pachpadra in Barmer
District in Rajasthan State awaiting trans-
poration by rail; and

(b) if so, the reasoms therefor and the
steps taken by Railway to transport the
salt?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Although
some indents for salt loadihg are pending,
the exact quantum of salt lying at Didwana
and Pachpadra is not known to this Minis-

try. During the period Ist April to 10th

November, 1972, 1471 wagons at Marwar

Ballia/Didwana and 1664 wagons at Pach-

padra were loaded with salt. During the
sare period, indents for 1191 wagons at
Marwar Ballia|Didwana and 943 at Pach-
padra were withdrawn, thus indicating that
the pending indents are not all genuine.
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However, consistent with the require-
ments of essential commodities all over the
country, effort is being made to regulatc
supply of wagons equitably for all com-
modities in different areas including Did-
wana and Pachpecra,

Steps taken to make Railways Safer

1113. SHRI BANAMALI PATNAIK:
Will the Minister of RATLWAYS be plcas-
ed to state:

(a) the steps taken to make Railways
safer during the last three years; and

(b) the results achieved so far?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAI): (a) and (b). A state-
ment indicating the steﬁs laken to make
Railways safer during the last three years
and the results achieved so far is laid on
the Tuble of the House. [Placed in Lib-

rary. See No, LT-3744/71.]

Steps taken (o ease Congestion on

Railways

BANAMALI PATNAIK:
RAILWAYS  be

1114, SHRI
Will the Minister of
pleased to stale:

(a) the steps taken to ease the conges-
tion on the Railways during the last 3
years and the results achieved; ‘and

(b) the steps Government envisage to
provide at least sitting accommodation to
every passenger?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAl): (a) and (b). Consistent
with the availability of requisite resources
by way of line capacity, terminal facilities.
rolling stock etc. continuous efforts are
made to introduce mew trains extend the
rung and augment the loads of existing
trains. In case of some overcrowded
long-distance fast trains, diesel locos are
utilised in place of steam locos, thercky
augmenting their loads on un uverage by
three to four coaches. During the period
1969-70 to 1971-72 484 trains have been
introduced extending involving an addi-
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tional 33,662 daily train kilometres. Jn
the time tables which came in force from
1-5-1972 and 1-11-1972, 109 trains, in-
volving 6919 daily train kilometrcs, were
imroducnd]cxlenr]ed After 14-1969, 14
pairs of trains on the Broad Gauge apd
9 pairs on the Metre Gauge have been
placed under the diesel traction.

Workers' Representatives on Committee
for Improvement and efficlent working
of Railways

1115. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Ministry has constj-
tuted a Committee headed by Chairman,
Railway Board with three representatives
of the two recognised Federations only to
advisc them in matters of improvement
and efficient working on the Railways;
ond

(b) if so, the factors weighing with the
Ministry in selecting representatives of
workers only from the recognised Federa-
tion?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The Governmest
have set up a joint forum to be called
“Corporate Enterprise Group of Manage-
ment ang Labour™ (short title “CEG").
consisting of the Chairman Members,
Additional Members of the Railway Board,
Secretary, Railway Board and thoee. re-
presentatives each of the National Fede-
ration of Indian Railwaymen and All India
Railwaymens Federation. The aim is te
provide for free flow and exchange of Kieas
on the running and shaping of fhe ente:-
prise of Railways.

(b) The Natipnal Federation of Iandian
Railwaymen and All India Railwaymen's
Federation are the two Central Railway
labour organisations with ‘affiliated recog-
nised Unions oo the Zonal Railways, col-
lectively constituting the largest body of
ralway employees, and who are jointhy
represented on the National Council of the
Joint Consultative Machinery.



-1:35 Written Answers
Permanent status to class 11 and IV staff
after 3 years' service

_ 1116. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether skilled artisans in shops and
depots, on completion of three years' con-
‘tinuous service, are treated as permancni
staff for all purposes;

(b) whether no such orders exist for other,
categories of class III and IV staff; and

(c) if so. whether Government proposc
to extend similar facilities to Crass Il and
IV staff and if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) As per extant orders,
skilled, semi-skilled and unskilled staff em-
ployed in g workshop are treated as con-
firmed for all purposes on completion of
fhree years' continuous service in the ini-
tial grade of recruitment.

(b) Yes.

- (c) No. Confirmation of staff other
than “Workshop staff” depends upon avail-
ability of permanent vacancies and fulfil-
ment of certain prescribed criteria by the
staff.

Commiftee to Probe into Alleged Scandals
and Corruption in Dhanbad Division
(Eastern Raftway)

1117. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) Whether the ‘wattention of Govern-
ment has been drawn to the Editorial com-
ments in the ‘Indian Nation’ dated the
29th March, 1972 under the caption “New
Trend™;

" (b) if so, what is the reaction of Gov-
ernment particularly to the comment “What
is going on in Dhanbad Division of Fastern
Railway is not corruption but 1oot and
plunder of Rallway Money”; and
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(c) whether Government are instituting
any high power Committee|Commission to
probe into the alleged scandals and corrup-
tion in this Division?

THE MINISTER OF RAILWAYS.
(SHRI T. A. PAI): (a). Yes.

(b) and (c). Pursuant to recommenda-
tions made by two high powered commit-
tees which had gone into the problem of
corruption, full fledged Vigilance Organi-
sations are functioning on cach of the
Zonal Railways and in the Railway Board.
Specific allegations of corruption and mal-
practice made bonafide, not only relating
to Dhanbad Division but also any other
part of Railways, are invariably looked in-
to by the Vigilance Organisation and appro-
priate action taken thereon. There is
no proposal for appointing a high power
committee under Government considera:
tion at present,

Shortage of Stationery in Railway Offices
(Eastern Railway)

1118. SHR1 RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is an acute shortage
of stationery in Railway Offices im the
Eastern Railway;

(b) whether stationery supplied in the
Railway Offices is of very inferior quality;
and

(¢) if so, whether Government propose
to supply good and sufficient quantity of
stationery for proper and efficient main-
tenance of records in Eastern Railway?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(b) No.
(c) Does not arise.
Proposal of Forelgn Oil Company fer

Government’s Participation in its Eqoity
Caplital

1119. SHRI INDRAJIT GUPTA: Will
the Minister of PETROLEUM ~ AND

- CHEMICALS be pleased to state:
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(a) whether any foreign Oil Compuny
operating in India hag made a specific pro-
posal to Government for the latter's parti-
cipation in its equity capital;

(b) if so, the outlines of the proposal;

) Government's reaction in the matter;
and

(d) whether there is any alternative pro-
posal under consideration to check repatria-
tion of profits and reserves by foreign Qil
Companies and if so, the broad outlines
thereof?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (u) to
(c). The required information has already
been furnished in reply to the Lok Sabha
Unstarred Question No. 253 answered on
14-11-1972.

(d) The Government reserves the right
to look into the propriety of specific
amounts claimed for repatriation. As
regards remittance of dividends the Gov-
ernment has in April 72 decided that re-
mittance facilities in respect of dividends
declared by 100 per cent foreign owned
companies wholly or in part out of reserves,
will be conditional on the Reserve Bank
being satisfied (i) that the reserves have
been drawn upon only fo; maintaining the
dividend quantum at the average of the
previous 5 years or at 10 per cent of
the paid wup capital, whichever
is more, (ii) that the drawal on reserves
does not exceed 10 per cent of the total
of the paid up capital ang free reserves of
the company at the beginning of the ycar,
and (iii) that the balance of free reserves
left after the drawal does not fall below
15 per cent of the total of the paid up
capital and -eserves as in (ii) above. The
tubove formula wag evolved in April 1972
and is applicable to dividend remittances
thereafter,

Supplv of Power and Irrigation Water to
Paniah hv Bhakra Management Board

1177 SHRT ARVIND NRTAM: Wil
the Minister of TRRIGATION AND
POWER he pleased to state:
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(a) whether the Bhakra Management
Board has cut the supply of power and
irrigation water in the Punjab State; and

(b) if so, its effects on the Industrial
and agricultural production in the region?

THE DEPUTY. MINISTER IN THE
MINISTRY OF IRRIGATION AND-
POWER (SHRI B. N. KUREEL): (a) and
(b). Due to failure of monsoons in Bhakra
catchment the storage was only about 3
million acre feet against normal of 5.7 mil-
lion acre feet. The releases had thercfore.
to be restricted. This has affected the
power generation and a cut in inveitable
during the depletion period.

This was however, no adverse effect in
agricultural produce because of timely
rains during the maturing periog of the
Khariff crop. Arca under Rabi will how-
ever, be somewhat affected.

Efforts are being made to supplement
the supply from other sources. This is
expected to give some relief to minimise
the impact on industrial production of the
partner States including Punjab.

Shortage of Sleeper Coaches

1121. SHRI ARVIND NETAM: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is shortage of Sleeper
coaches in trains; and

(b) whether Government are considering
any proposal to increase the number there-
of?

THE MINISTER - OF RATLWAYS
(SHRI T. A. PAD): (a) and (b). Normally,
there is no shortage of sleeper coach=s for
running the present services. However, to
provide additional services, ordsrs have
been placed with the manufacturine wnits
to construct additional sleeper coaches.
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Kiliog of a Guard of Mornduhad-Ghazia-
bad Goods Train at Babugarh Railway

Station
1122. SHRI ARVIND NETAM:
SHR! MAWAIL. KISHORE:
SHARMA:

Will the Minister of
pleaseq to state:

RAILWAYS be
]

‘a) whether » guard of the Moradabad-
Gihaziabad Goods Train was shot dead in
A running train near Babugirh Cantonment
on the night of 14th October. 1972; and

4b) if so. the arrests made in this coa-
1ection and the action tken in the mat

ter?

THE MINISTFR OF RAILWAYS
(SHRI T. A. PAI) (&) Yes, This incident
took place on the night of 14/15th Ouvtober,
1972,

(b Police bave arrested onc person and
another person has  surrendered himself
before a Maeistrate. The case is under
investigation,

Generation of Powers by Hyde! Project in
Arunachal

1123. SHRI KAMLA PRASAD: will
the Minister of IRRIGATION AND
POWER be pleasad to state:

(a) whether there is a  proposal for
major hydel project to generale power in
Kaming Division of Arunachal:

(b) if so, the salient
and

features thereof;

fc) the time by which the work is ex-
pected to be taken up and completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) Yes.
Sir. -

(h) The propeszl envisages diversion of
e Bictiom fows of 1100 cusecs of the
Tenga River in Arunachal Pradesh thropgh
a mumiel 9.6 kin. long ad to drop it with
the vombined waters of the Tenga of 240
cusecs 1o the Kameng through a tunnel 6.5
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km long, to develop a head of 500 metres
an( thereby to generate 296 MW of power
at 50 per cent load factor. The project
comprises four sets of 50 MW each initially -
followed by onc set of 50 MW later.

(c) Detailed investigations have already
been taken up. The werk on the projsct
is expecied to commence in the early Filth
Plan.  The project is  expected to yield
benefits by the end of Fifth Plan.

Extension of Line from Tezpur to Bhomo-
ruguri Ghat (Northeast Fronfier Raflway)

1124. SHRI KAMLA FRASAD: Will
the Minister of RAILWAYS be pleased
1o state:

(a) the progress of extending the North-
each Frontier Railway from Tezpur to
Mhomoraguri Ghat on the North bank of
e Brahmaputra: and

(h) when the actual work is likely to be
taken up and completed?

THE MINISTER OF RAILWAYS
ISHIR1 1. A. PAI): (a) and (b). Trallic
rurvey lor this project has been completed
»nd the report has becu submitted by the
Railway Administration, in October, 1972.
A decision regarding construction of the
line will be taken after examination of
the survey report is completed from all
angles,

Ruzal Power in 5th Plan

1125. SHRI RAMSHEKHAR PRASAD
SINGH:

SHRI PRABHUDAS PATEL:

Wil the Mnister of TRRIGATION
AND POWER be pleased to state:

(a) whether Government propose to
give top-priority for rural power in Fifth

Year Plan;

(b) if so, whether Planning Commission
hes finalised allocations amnd programmes
for cuch State; angd
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(c¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a) ‘o
{c). Fifth Five Year Plan has not been
finalised as yet and, therefore. the Plan
allocations and Programmes for each State
are not finalised.

Supply of Electricity to villages of Bihar

1126. SHRI RAMSHEKHAR PRA-
SAD SINGH: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether according to a recent survey,
Bihar has the largest number of villages
without electricity; and

(b) if so, the steps tuken in the Fifih
Plan to sec that Bihar is not allowed 1o
remain backwand in regard to supply of
clectricity?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
POWER (SHRI B. N. KUREEL): (a), Out
of 67,665 villages in Bihar, 8.569 villages
(12.7 per cent) had been electrified upto
31st Augusi, 1972. The progress of rural
electrification in Bihar is slow as compared
to Andhra Pradesh. Gujarat, Haryana,
Himachal Pradesh, Kerala, Maharashtra,
Mysore, Pugjab, Rajasthan. Tamil Nadu
and Uttar Pradesh; but compares favour-
ahly with Assam, Jammu and Kashmir,
Manipur, Meghalaya, Nagaland, Onrissa.
Tripura and West Bengal.

(b) Fifth Five Year Plan has not been
Bnalised as yct and therefore. programmes
for Bihar are not ‘available.

Conversion of Blianer Jpipur line lnto
Swoad Gange

1127. DR. H. P. SHARMA: Will the
Minister of RAILWAYS be 'pleued to
state:

(a) whether there is a scheme for con-
version of more gauge railway linc from
Wikaner to Jaipur into broad gauge; and
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(b) if so, the cosy of the scheme and
the progress so far made in implementa-
tion, thecreof?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAI): (a) No.

ih) Does nol arise.

Setting up of an Autonomous Board for
Inter.State Rivers

1128. SHRI RAM PRAKASH: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether there is a demand from
some of the State Governmenis for seiting
up of an autonomous Board for inter-
State rivers; and

(b) if so. the reaction of Governmenl
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! B. N. KUREEL): (a)
and (b). Mo such request has been receiv-
ed from any State Governments. The
Irrization Commission set up by the Gov-
ernment of India have, in their report,
recommended the setting up of a MNational
Water Resources Council and River Basin
Commissions, These recommendations and
other aspects involved in evolving and
implementing a National wster poiicy
including the legal considerations are undes.
study.

Incentive for Wagon Manufacturers

1129. SHRI RAM PRAKASH: Will
the Minister of RAILWAYS be pleased

to state:

(a) whether some slackness has been
found on the part of wagon manufacturers
recently; and

(hY if so, what incentive Governmem
propose fo give to wagon manufacturers?
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THE MINISIER OF RAILWAYS
(SHRI T. A. PAI): (a) The production
of wagons in the wagon building indus-
try in the private sector had declined in
the recent past. The wagon manufacturers

have recently stepped up their production
as compared to 1971-72.

(b) In order to sustain an increased
level of wagon production the following
assistance is being given to the wagon
builders.

(i) Adequate orders for wagons have
been placed.

(ii) Shortfal] in indigenous availability
of steel is being imported by the railways.

(iii) Free supply ilems like wheelsets,
Centre Buffer Couplers and Roller Bearing
Axleboxes are arranged in adeguate
quantities to match the increased produc-
tion of wagons.

Manofuctore of Low Density Polyethylene
in collaboration with French Firm

1130. SHRI RAM PRAKASH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Indian Petrochemicals
Corporation has entred into collaboration
agreement with & French firm for the
manmufacture of low density polyethylene;
and

(b) if so, the outlines of the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
{a) The Indian Petrochemicals Corpora:
tion Limited has entered into collaboration
agreements with two French firms. These
agreements will become effective  only
after the Government of India has approv-
ed them.

(b) These agreements are in respect of
provision of process krow-how, basic
engineering and expatriate assistance.
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Facllities to Publishers of Hindi version of
Rallway Time Table

1131. SHRI 5. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to
state:

(a) the reason why the Railways Board

publishes the Railway Time Table in
Fuoglish only; and
(b) the reasons why the private

publisher of the Railway Time Table in
Hindi is not being given the same facili-
ties as are available to the publishers of
English Version?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) At present Zonal
Railway Time Tables in English, Hindi
and regional languages are published by
the Zonal Railway Administrations and
the All India Railway English Time Table
by the Railway Board. Till 1956, the All
India Railway Hindi Time Table was also
being published by the Railway Board.
Having regard to the factors like printing
difficulties, financial loss incurred on this
publication and willingness of a private
organisation, which was already bringing
out another All India Hindi Time Table
alongside the one published by the Rail-
way Board to fully cater to the require-
ments of Hindi edition of All India Time
Table, it was decided to restrict the pnbli-
cation of All India Hindi Time Table by
the Railway Board to a few copies for
official use and for supply on complimen-
tary basis to the M.Ps. and a few others
from October, 56 issue. On a rurther
review in conmection with a reference
from the Estimates Committee of ths Lok
Sabha, it was decided to discontinue this
publication al'ogether from Octoher, 1968
issuc and to obtain the reguisite number
of copies for official use and comrlimen-
tary supply to M.Ps. and a few others on
payment from the private publisker of All
India ‘Hindi Time Table,
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(b) All feasible facilities by way of
supplying requisite material, such as,
timings of trains, copies of Zonal Time
Tables, correction slips cle. are aircady
being afforded to the “Railwayv Time
Table Office, Varanasi.”

Hurdles in Timely Publication of Mindi
version of Railway Time Table

1132. SHRI 8. C. SAMANTA . Wil
the Minister of RAILWAYS be pleased
to stale:

(a) the reasons why the publication of
the Railway Time Table, Hindi Version,
was pgiven up by the Railway Board; and

(b) whether Railway Board is likely 1o
resume publication of the Hindi Time
Table, and if not what arrangements are
being made for the timely publication of
the Time Table in Hindi?

THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) At present, Zonal
Railway Time Tables in English, Hindi
und regional languages are published by
the Zonal Railway Administrations and the
All India Railway English Time Table
by the Railway Board. Till 1956, the All
India Railway Hindi Time Table was also
being published by the Railway Board
Having regard to the factors like printing
difficulties, financial loss incurred on this
publication and willingness of a private
organisation, which was already bringing
out another All India Hindi Time Table
alongside the one published by the Rail-
way Board to fully cater to the require-
ments of Hindi edition of All India Time
Table, it was decided to restrict the pub-
lication of All India Hindi Time Teble
by the Railway Board to a few copies for
official use and for supply on complimen-
tary basis to the M.Ps. and a few others
from October. 56 issue. On a further
review in connection with a refercnce from
the Estimates Committee of the Lok Sabha,
it was decided to discontinue this publica-
tion altogether from October, 1968 issus
and to obtain the requisite number of
copies for official use and complimentary
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supply to M.Ps. and a few others on pay-
ment from the private publisher of All
India Hindi Time Table.

(b) There is no proposal, at present. to
resume publication of All India Railway
Hindi Time Table by the Railway Board.
All feasible facilities by way of supplying
requisite materials, such as, timings of
trains, copies of Zonal time tables, correc-
tion slips etc. are already being afforded
to the °‘Ruilway Time Table Office,
Varanasi’ to ensure timely publication of
All India Railway Hindi Time Table by
this firm,
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Differential Treatment to Pharmacists on
Northern Rallway

1134, SHR1 RAIDEO SINGH: Wil
the Minister of RAILWAYS be pleased 10
slate:

(a) whether the benefits in fixation of
pay from the initial grades to higher
grodes were given effect from 1-7-1959 in
accordance with the recommendations of
the Second Pay Commission.

(b) whether 17 posts of Pharmacists
were upgraded with effect from Ist July,
1959 in the scale of Rs, 205-280 (AS)
vide General Manager, Northern Railwav
letter No. 751-E|S-11 (ETD) dated 20th
May, 1963;

(c) whether 2 out of 17 upgraded posts
were not given benefit from st July, 1959
hut the benefit was given to them from
the dafé they joined at a station which was
‘bevond their control as the posting was in
the hands of the administration; arl

(1) if so, the reasons therefor?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) ves,

(b) to (d). Seven posts of Pharmacists
were already in grade Rs. 150-225 (PS)

and were allotted the corresponding
authorised scale Rs.  205-280  from
1-7-1959. Ten posts were upgraded to

Rs. 205-280(AS) with effect from 1-7-1959
and such of the employees as were the
actual holders of the upgraded posts wer:
allowed the benefit of upgraded  posts
with effect from 1-7-1959 and ‘he remain-
ing eligible for the benefit of the uppraded
posts were paid in the higher grade from
the dates they actually took over the
charge of the upgraded posts.

Pavment of Dallv Allowance to Officers
not provided with Railway Saloons

1135, SHRI RAINDFO SINGH: Wil
the Minister of RAILWAYS be nleased to
state:

(2) whether full Daily Allowance is
paid to the Railway Officers even while
they are provided with Railway Saloons;
and

(b) if so, whether Government nropese
o make some reduction in the rate of the
daily allowance on account of #franpe-
ments for the stav of their familics in
saloons and frec supply of fuel, crockery,
cutlery and beddings?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) Yes, full Daily Al-
lowance is paid to the Railway Officers
except the Members of the Railway Board.
However, Members of the Board are en-
titled to daily allowance for halts if they
travel in Saloons.

{b) No. Rates of Daily Allowance have
been fired with due recard to the facilities
extended to the officers while on tour.
Crockery, cutlery. beddings etc. form part
of the equipments in inspection Carriages
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and fuel is supplied for use in inspection
Carriage at cost of the Officer.

Achieving the installed Capacity of
Fertilizer Plants

1136. SHRI RAJDEO SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the fertilizer output during
1971-72 is estimaled at about 12.5 lakh
tonnes and nationa] consumption in
1971-72 was 27.50 lakh tonnes;

(b) whether the total installed capacity
for fertilizers in the public and private
sectors is 19.64 lakh toones;

(c) whether to lower the import figures.
Government propose to take prompt and
stern aclion to increase the production up
to the installed cdpacity; and

(d) if not, the rcasons therefor?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHE-
MICALS (SHRT H_ R. GOKHALE): (a)
Indigenous production of plani
nutrients in the form of nitrogenous and
phosphatic fertilizers in 1971-72 was 12.3/
lakh tonnes. against a total consumption
of 23.58 lakh tonnes in that year.

(b) Yes, Sir,

(c) and (d). Factors
maximum utilisation of
fertilizer plants have been carefully
identified and appropriate remedial
measures have been taken or are being
taken with o view to optimising produc-
tion and a measurc of success has alrcady
been achieved,

inhibiting the
capacity in the

Scheme sanctioned in Rajasthan by
Rural Electrification Corporation

1137. SHRT NAWAL KISHORE
HARMA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:
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(2) how thahy schemeés of the States
of Rajasthan have been sanctioned by the
Rural Electrification Corporation together
with the names of such schemes and the
amount sanctioned;

(b) whether there are any schemes pend-
ing with the Corporation; and

(c) if so, the reasons thérefor together
with particulars thereof?

THE DEPUTY MINISTBR IN THE
MINISTRY OF IRRIGATION AND.
POWER (SHRi B. N{ KUREEL): (a).
The Rural Electrification Corporation
since its inception in July, 1969, have
sanctioned 21 rural electrification schemes
of Rajasthan involving loan assistance of
Rs. 1127.038 lakhs. The navnes of these
schemes and the amount sanctioned are
given in statement laid on the Table of
the House. [Placed in Library. See No.
LT—3745/72).

(b) and (c). The ruarl Electritication
Schemes of Rajasthan estimated to cost
Rs. 557.617 lakhs, aiming electrification of
545 villages and energisation of 9180
pumpsetsjtubewells are pending considera:
tion of the Corporation. These Schemes
will be examined on the basis of criteria
fixed bv the Corporation and if found
technically feasible and financially viable,
will be approved for financial assistance
depending vpon the availability of funds
for sanction of such schemes of other
State Electricity Boards.

Pressure Campaign by Foreign Ol Com-
panies

1138, SHRI S. M. BANERIJEE:
the Minister of PETROLEUM
CHEMICALS be pleased to state:

Wil
AND

(a) whether foreign OQil  Compunies
operating in India have launched a new
pressure campaign in order to  prevenmt
the country from advancing towards self-
reliance in the field of oil and thwart at-
tempts to build a mutually beneficial rela-
tionship with friendly of producing coun-
tries;
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(b) if so, what are these methods; and

(c) the steps taken by Governmenmt to
counteract the Campaign?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). It appears that some foreign il
companies have been exerting pressure on
the tanker owners not to tramsport the
Iragi crude oil from its nationalised
North Rumaila oilfields to any destination,
including to India. This came out when
enquiries floated in the market for hiring
tankers did not attract any offers with
reasonable terms. To meet the situation,
two tankers of the Shipping Corporation
of India which were on charter with in-
ternational oil companies have been with-
drawn, and one more tanker of an Indian
Shipping firm has also become available
for this service.

Construction of two more over-Bridges in
Kanpur

1139. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased to
state:

(a) what further steps have been taken
to construct two more over-bridges v
Kanpur;

(b) whether the State Government bave
agreed to bear 50 per cent of the expen-
ses: and

fc) if so, when the work is likely w
be started?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAI): (a) to (c). There
are proposals for construction of two

- road over-bridges in Kanpur. One road
over-bridge is to replace level crossing
No. 81-A on Lucknow-Jhansi Road, at
Panki. This work has been sanctioned
and Railway's portion of work on the
bridge proper is likely to be completed by
1-6-1973. Tbe second bridge is to re-
place Murray level” crossing at Kanpur.
This proposal is still in the preliminary
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stage of finalisation. The State Govern-
ment’s acceptance to bear their share of
cost of this work is also awaited,

Reservation Quota for Members of Par
liament in the Rajdhani Express Trains

1140. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Members of  Parliament
have demanded that seats be reserved for
them in the Rajdhani Express from New
Delhi to Calcutta and from New Delhi to
Bombay; and

(b) if so, the decision of Government
on this demand?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) Yes.

b) A quota of five seats each in Air-
conditioned Chair Cars in 102 Dn. New
Delhi—Howrah and 152 Up New Delhi—
Bombay Central Rajdbani Expresses has
been allotted to the Parliament House
Reservation-cum-Booking Office for e
direct booking of Members of Parliament
and their spouses,

Conversion of I Class Waiting Room infu
Retiring Room at Jullundur City Rallway
Station

1141. PROF. NARAIN CHAND
PARASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether one of the T class waiting
rooms at Julluondur City Railway Station
is being’ converted into retiring room; end

(b) if so, whether it woula not add to
the inconvenience of the passengers?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

) No.
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Late Running of Himachal Express due
to Chain-pulling by Students

1142, PROF. NARAIN CHAND PA.
RASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

fa) whether there are frequemt com-
plaints about the late running of the Hi
machal Express (Delhi to Nangal Dam
and back) due to chain-pulling by
-students;

(b) if so whether, it is proposed to
remove the chain to avoid the unneces-
sary and frequent delays; and

tch whether  such a steps has  been
taken in the case of some trains already
and if so, the names of the trains?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b), The
punctuality of these trains is generally sa-
tisfactory. There were however some
cases of detentions particularly to 54 Dn.
Nangal Dam Delhi Himachal Express due
to alarm chain-pulling and accordingiy
its alarm chain has been  temporarily
blanked off from 19-10-72.

(c) Yes. A list is laid on the Table of
the House. [Placed in Library. See No.
LT—3746/72].

“Import of Equipment for Sharavathi Hv-
del Project, Mysorc

1143, SHRI G. Y. KRISHNAN: Wil
the  Minister of IRRIGATION AND

POWER be pleased to state:

(a) whether two additional units of 27.5
megawatts each would be erected at the
Sharavathi Hydel Project to meet a part
of the deficit likely to be experienced by
‘Mysore from 1974 onwards; and

() if so, whether some equipment 1
alio to be imported therefor and if so,
the amount of foreign exchange required
“herefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ITRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
Yes, Sir.

(b) The Mysore Government have pro-
posed that the equipment may be import:
ed trom abroad. to enable its carly com-
missioning. The amount of foreign ex:
change required will be. about Rs. 2
crores. This proposal is under considera-
tion of the Government of Tndia.

Metropolitan  Transport System for
. Ahmedabad ’
1144, SHRI PRABHUDAS PATEL:

Will the Minister of RAILWAYS  be
pleased to state:

(a) whether his Ministry has assured
the Gujarat Government that it will soon
include Ahmedabad in the Metropolitan
Transport sysiem scheme and give the
sprawling citv and Gandhinagar and elec-
trified Ring Railway system;

(b) if so, when the finul decision s
likely to be taken: and

(c) the total amount likely to be In-
volved?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Circular
Railway Scheme. as proposed by the
Gujarat Government as a solution to the
urban transportation growth, would have
to fit in with the comprehensive traffic
and transportation plan for the city. This
plan is yet to be prepared by the Traffic
Cell of the State Government. Metropoli-
tan Transport Team of the Planning Com-
mission held initial discussions with the
State Government authorities  regarding
the steps to be taken in preparing this
Plan.

Railway Board would s¢t up a special
organisation for undertaking planning and
construction of such a scheme as soon as
the need for it has been established and
the Plenning Commission’s request for
vndertaking the work is received.
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Looting of Passengers on Dehri-on-Sone
" 1148. KUMARI KAMLA KUMARI :
Will the Minister of RAILWAYS ' be
pleased to state:

NOVEMBER 21, 1972

160

(a) whether there have been cases of
lootings of railway passengers travelling oa
Dehri-on-Sone-Barwadih Line and Railway
Protection Force has been unable to save
the life and property of the passengers;

Written Answers

(b) if so, the steps Government are
going to take to remedy the situation; and

(c) the total number of persons looted
during the year 19727

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, on two
occasions during .this year,

Protection of passengers in trains and
railway premises is the responsibility of
the Government Railway Police of the
State Government. Necessary liaison and
coordination is, however, maintained by
the Railway Protection Force with the
Government Railway Police to ensure pro-
tection and safety of passengers in trains
and railway premises.

(b) (i) A closer study of the security
measures was undertaken and they were
further intensified.

(11) Several criminals involved in the
comnmission of such offences in the Section
were arrested.

(iii) Bscorting of passenger trains by
Government Railway Poliqe. has been
undertaken.

(c) 8 persons.

'l.ncnudns Incidents of Looting and
Robbery
1149, SHkI P. M. MEHTA : Will the

Minister of RAILWAYS be pleased to
state:

(8) whether looting and robbery .in ‘the
traims have been on an increase; and

(b) if so, the sieps Government prpi_:mc
to take to safeguarit the Raflway passen-
gers against looting and robbery?
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THE MINISTER
(SHRI T. A. PAI);

OF RAILWAYS

(a) and (b} As the trend of such
crime on Railways has slightly increased in
the castern States, the Minister of Railways
hag addressed urgent letters to the Chief
Ministers of U.P., Bihar and West Bengal
1equesting them to provide armed guards
on important passcngef trains, particularly
in badly affected areas, so that greater
security could be provided to the travelling
pubiic and railway staff.

Installed capacity and Output for Chioro-
tetracycline

1150, SHR1 P. M. MEHTA: Will the
Muuster ot PETROLEUM AND CHEMI-
{LALS be pleased to state:

(a) the installed capacity for Chlorote-
traycline in the olants of Indian Drugs and
Pharmaceuticals Limited and their out put
during the last three years; and

(b) what use is being made of this
drug in view of the fact that it has been
found unfit for human consumption?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
< HEMICALS (SHRI H. R. GOKHALE):

(a) and (b). A capacity of 6.8 ‘topnes
per annum was installed for this purpose
but this drog is not being produced at the
Astibiotics plant of the Indian Drugs and
Pharmacéutical Ltd. The facilities .created
_in this connection are being gradually
dmrted for the production of other drugs
like tetracycline. Chlorotetracycline has
a proven therapeutic value and has not
been banced. for human consymption . in
this country.

Search for Deep Acquifers for Under.

mdsmd“’m '

1151. SHRI D. K. PANDA: Will' the

Minister of llllllGA'l'TO‘N AND m
be pleased fo state:
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(a) whether during his reeent visit to
European and American countries he
studied underground water storage sysiem
for water supply,

(b) if so, whether on the pattern of
wuter storage ariangements there, Govern-
ment propose to make a search for deep
acquifers for underground storage of waler
now Tunning out to the sea, particularly
in the Ganga Basin, and

(c) the main features of l.hc proposals
and the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B. N. KUREEL):
(a) Yes.
(b) and (c). The proposals for recharge

of aquifers requirc studies of the following
bility.

(i) Identifying areally the potential
sites with regard to porosity and permea-
bility.

(ii) Studying.the depth characteristics, to
determine the confinement and natural
subsurface dralnage paths with a view to
determine ‘'the volume of storage and
possible locations of subsurface out offs

(dyles).

(ii) Studying the depth characteristics to
recharge and water table data to deter-
mine the safe depth upto which storage
can be built upto vesult is economical
pumping and to avoid water logging as
well as evaporation losses. ,

Syatematic ground water investigations
have been only recently taken up in the
country and are being done by the Central

- Ground-water Board - of the Ministry of
- Agriculture, Due attention will be paid in

the course of investigations for ground-
water to study and locate promising areas
suitable for such groundwater storage.
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Recmiﬁonpi Dlplmnu lw_ilriled by the
Indian Law Institute

1152. SHRI D. K. PANDA: Will the

Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the question of granting
recognition to the diplomas awarded by

the Indian Law Institute has been under
consideration  of
1969-70;

Government since

(b) if so, what decision has been taken
in the matter;

(c) whether the old Diploma holders of
this Institute will also be awarded recognis-
ed Diplomas on clearing some additional
paper(s); and

(d) if so, the details in this regard?

.THE MINISTER OF STATE IN THE
MINISTRY OF LAW 4ND JUSTICE
(SHRI NITIRA] SINGH CHAU.
DHARY):

(a) l‘l'he Indian Law lnamuie ofters
Dlplomas in (i) I.abour law, (n) Adrm
nistrative Law and (iii) Company Law.
No request has been made by the Insti-
tute to the Government of Todia to _ prant
recognition to thc Diplomas in (i) J\dn‘u-
nistrative Law and (ii) Company Law.

The Institute however, approached the
Government in September, 1968 for re-
cognition to the Diploma i Labour Law.

(b) to (d). Thc Governmem of lndm in
the Mlmstry ‘of 'Labour ‘and Rchablhmlun
('Dcpartmenl of I:al'mu,r and Employrncnl)
have recognised for th: purpos: of the
Labour Officers (Central Pool) Recruit-
ment and. Conditions of Service Rules,
1951 the D:ploma in Labour an which
may bec .awarded by the Institute corm-
mcncm; from Septsmlber 1972 1o Iu.ne.
1973.  Any, student who bad ohtumd
Dlnlomn in Labour l.aw elrllcr may uek
re- aﬂnmslog subject to, the condltmn ihat
he shnuld be a Law Gtaduata or M.A.
(11 Class) in one of the Social Sciences.
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Amendment of Constitufion to bar Jullges
from starting practices in Supreme Court
after retirement.

1153. SHRI D. K. PANDA: Will the
Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the aftention of Govern-
ment has been drawn o the decision faken
by the Supreme Court Bar Association
requesting Government (o amend the
Constitution to bar retired Judges from
practising in the Supreme Court;

(b) if so, the reaction of Government
thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):

(a) and (b) Government have reesived
a copy of the resolution passed by the
Supreme Court Bar Associatior. The
resolution provides, inter alia, that no
retired Judge of High Court stould, be

entitled to practise as an Advor.t.  The
matter is under examination,
Indo-Iragi Joint Ofl Refinery
1184, SHRI C. JANARDHANAN:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Iraqi Minister who
recently visited India had ‘spoken about
the ‘possibility of sétting up an Indo-Iragi
Joint oil refinery; and

(b] jf 50, ‘the glst ‘of proposal and ‘the
reaction of Government thereto?

THE DEPUTY MINISTER IN THC
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

{a) and (b), The possibilities of parti-
cipation by Iraq ip, the North-West
Refinery were discussed when the Minister
pf Foreign, Affairs of Irag visited Tndia in
Augpst, 1972, but the discussions between
Iraq and India are at present tentative and
at an exPloratory stage.
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Broad Gauge Line from Samastipur
Jayansgar via Darbhangs

to

1155. SHRI RAM BHAGAT PAS
WAN: Wil the Miaister of RAILWAYS
be pleased to state the reasons why Gov-
ernment are not wilking to start the con-
struction of new broad gauge line from
Samastipur to Jaynagar via Darbhanga?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): No proposal is at
present under consideration to conmvert 10
broad gauge the section from Samastipur
10 Jaynagar, as the existing Mere Gauge
has adequate capacity to cope with the
traffic. However, part of the scction
from Samastipur to Darbhanga is included
in the perspective plan for conversion of
about 3200 kms. of Metre Gauge section
1o Broad Gauge during the next 10 to 15
years. This is being considered separalely
in connection with the proposal to extend
the Broad Gauge line from Samastipur to
Raxaul, regarding which a decision is yet
1w be takon.

Formation of Holding Company of F.C.I

1157. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there was a proposal to
bring the Fertilizers Corporation of India
under a Holding Company; and

(b) if so, the reasons for not getting up
the holding Company?

THE MINISTER OF LAW, JUSTICE
AND PETROLEUM AND CHEMICALS
(SHRT H. R, GOKHALE): (a) and (b).
Some suggestions have been received in
regard to the structural reorganisation of
the Fertilizer Corporation of India for the
more efficient discharge of its responsibi-
lities, which have considerably increased
and also become complex by the addition
of several Jarge projects under its charge
fo augment fertilizer production.  These
include inter alia its eventual conversion
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into a holding company. These are being
examined. ‘

Construction of Kapila and Taraka Pro-
jects in Mysore

1158. SHRI D. B. CHANDRA
GOWDA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) when the work on Kapila and Taraka
Projects in Mysore State was starled and
the total amount of money sanctioned for
their construction; and

(b) whether the work on the project
has slowed down and if so, the reasons
therefor; and

(c) the steps Government have taken
to hasten the progress?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR1 B. N. KUREEL): (a). The
Planning Commission accepted in 1958 the
Kabini project estimated to cost Rs. 2.5
crores. In July, 1970, the Government of
Mysore sent a revised Kabini project esti-
mated to cost Rs. 36.50 crores. This pro-
ject involves submergence in Kerala and
other inter-state aspects. The revised pro
ject has not been approved by the Gov-
ernment of India.

The Taraka project was accepted bv
the Planning Commission in 1970 at an
estimated cost of Rs. 1.70 crores.

(b). No such report has been reccived
from the Government of Mysore.

(c) Does not arise.

Import of Crude Oil from Iran by L.O.C.

1159. SHRI SHYAMANANDAN
MISHRA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state.
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(a) whether Indian Qil Corporation has
signed an agreement to import crude oil
from Iran; and

Written Answers

(b) if so what quantity of the oil to be
imported will be carried by Indian Ship-
ping?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a)
(b) . No Sir. The Government have,
however, entered into an agreement with
Total International Ltd., for the supply
of 9 million tonnes of crude oil from
Iran for Haldia Refinery during a pe-
riod of 6 to 10 years.

As Haldia Refinery is expected to be
commissioned only by about the middle
of 1973, transportation arrangements for
.the import of crude oil for it have not yet
been finalised. However, the Shipping
Corporation is purchasing four 87,000 ton-
nes tankers which are expected to be uti-
lised for transporting crude oil to Haldia
when these tankers are in operation.

Appointment of Director (Marketing) in
F.C.L,

1160. SHRI PANNA LAL BARUPAL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
2887 on the 14th April, 1972 regarding
recommendations of Ramakrishnayya
Committet o re-organisation of Fertilizer
Corporation of India and state:

(a) whether the Committee had rccom-
mended a separate Director for Marketing;
and

(b) if so, the action taken thereon?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE
MICALS (SHRI H. R, GOKHALE): (a)
and (b). A post of Direcior (Marketing)
has beea creatsd as per the recommenda-
tions of the Study Team of which Shri
Ramakrishnayya was the Convenor.

NOVEMBER 21, 1972 -
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Conference of Sinte Irvigation and Power
Ministers at Srinsgar

1161. SHRI P. NARASIMHA REDDY

Written Answers

'Will the Minister of IRRIGATION AND

POWER ‘be pleased to state:
‘(a) the steps taken to implement the

‘decisions taken at the last Conference of

State Irrigation and Power Ministers held

at Srinagar;

(6) whether the Committees constituted
at the Conference has since made any

‘recommendations; and

(c) if so, the outlines thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) A
statement giving the information is laid
on the Table of the House. [Placed in
Library. See No. LT-3747 1723].

(b). The recommendations of the Com-
mittee constituted at the Conference are
awaited. J

(c) Does not arise,

Conversion of Rallway Gauoge In Andhra
Pradesh )

1162. SHRI P. NARASIMHA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government of Andhra Pra-
desh have submitted any proposals for
the conversion of Metre gauge lines into
Broad gauge;

(b) if so, the gist thereof; and

(t:)'llu reaction of Government thereto?

THE MINISTER OF RAILWAYS
(a) to (¢). The pro-
posals for gauge conversion of lines as
suggested by the Andhra Pradesh Govern-
ment in the recent part, and the position
thereof are as under:
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Name of line

Position

1. Viiayawada-Hubli ’_I“'rhe

2. Secunderab: d
Guntakal

3. Tirupati-Katpadi

4. Guntur-Macherla

sections from
iiayawada to Gun-
tur and from Gun-
takal to Hospet are
already served by
broad gauge. Con-
version of the por-
tions frcm Guotur
to Guntakal and
Hospet to Hubli is
under considera-
tion, for which re-
commendations from
the Study Group
set up by the Minis-
try of Petroleum &
Chemicals and
Mines & Metals to
Jook into the va-
rious aspects of
the integrated deve-
lopment of Bel-
lary-Hospet Iron
Ore Deposits are
awaited, after which
surveys if consi-
dered necessary for
these  conversions,
will be undertaken.

A traffic  survey for
a new BG line has
been sanctioned,

and the survey is

-+l PrOGTEsS.

The traffic necw
offering cn  the
section does not
justify the conver-
sion of this section
to - BG and only
when the traffic in-
creases bevond ca-
pacity  of 1the MG.
conve:sicn ‘o B(:
could be cons.
dered.

Construction of a
BG line from Sec-
underabad-Nadikud ¢
and conversion of
the Guntur-Ma-
cherla MG section
to BG as a compo-
site project is under
consideration. The
surveys for this
composite  project
have' been comple-
ted and the reports
are under exami-
nation.
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fagre ¥ vivy & el fero? qewie
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1163. sft wrivaT wew TMAY
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(@) fage 7w & gfoar
wrag faat § fea-fea gfcara Al
7 faarefr qgarf af ?

frart site faue samea ¥ Iawal
(s dwne ghw ) : (%)) g

AT 9T 9T 7@ W P AR o
[wearm & e mar 1 D den

@.&—3748/72] |
(=) gforar s s faag

auedt § fagqdtsa gfcr aial &
Y fag oy E—

givrar fasgamoser wraerq faegg dew
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L

qforar faaquves wmwY farpqwves

1. femrgR YT
2. STHGIE, WA e 2]
TEE
3. WA EW & FTRET
frz wgae 2
4. FrET ST HST FATATE
amr

5. ma&arra‘rmm IAE
6. ghem AT AT - g

TS (FET)

7. FATC ENAV-ATET  FATL Fhwer
AT

8 gfomard, fag
TS TT
afare

9. s AT AT fafaar
2

10. O AT ATET  FHAIL
arsre gforar

11. s g sm &F
g1 afre

12. gfem &y faalegR w5
(Ffegre)

13. gfcas v Ifcar et wq

aramge

14. gfew &y AT E=
TAFIL

15. gfewT g AT T
qTETE

16. gfcm 2] T qra

sy @far (gL dE)

17. g s N

(g sTa ) (Tfee)
% firee

CLE- EOLIE LAY

18. g A wforsye
aifee

19. WAL TIA FTAT  GLEEET
AT

20. frefaargfem  F9m F18Y
&Y,

21, ATEATT ST HIT TREIERG
AT 2
wsfcar

22. ATAT €10 =41 g
(SPvraTET)
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qforar faganves wrtaq faganoes

23. qEEIEET TG gATA

T E1T,

aFTET ST

(@reraram)
24, THUT fwier SwafE
25. T
26. Lisy
27. wiferar
28. g T
29. T &
30. TTAET
31. ATATIL
32. gz

33
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Distribution of High Density Polyethylene
to Small Scale Units

1165. SHRI R. V. BADE: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Hostalene is the only brand
of High Density Polyethylene produced in
India and is basic raw material of Plastic
Industry;

(b) whether Government have received
complaints that the New Delhi Office of
the sole distributors of this material is
starving the small scale uvaits and selling
the material in the black market; and

(c) if so, the steps Government propo-
sed to take to stop the black market and
to ensure adequate supplies to the Small
Scale Units?

KARTIKA 30, 1894 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

(a) M/s. Polyolefins Industries Ltd., Bom-
bay are the only manufacturers of High
Density Polyethylene (Hostalene) in the
country. High Density Polyethylene is one
of the plastic raw materias which are
used in the country for further processing.

(b) and (c). No, Sir. However, there
has been some shortage of this commodity
in the recent past and the Government
has taken steps to aleviate the situation
by allowing import to actual users on a
restricted basis through the State Trading
Corporaion.

Rural Electrification in Fourth Plan

1166. SHRI C. JANARDHANAN:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the target fixed for rtural electrifi-
cation in the Fourth Five Year Plan; and

(b) the progress so far made in rural
electrification in the Fourth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
According to Fourth Plan document it
is targetted to energies 12.5 lakh pump-
sets in the country out of the Plan Out-
lay of Rs. 444.65 crores. It was expect-
ed that another 2.5 lakh pumpsets could
be energised out of funds made avalle-
ble from financial institutions. While no
targets were specified for electrification
of villages it was generally expected that
consequent to energisation of pumpsets
about 50,000 villages would be electrified.

(b) From 1st April, 1969 to 30th Scp-
tember, 1972, 54,294 villages and 9,13,325
pumpsets/tubewells have been electrified
in the country.
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Looting of Goods Trains between Chichaki

' and Chandhry Bandh Stations

1167. SHRI S. A. MURUGANAN.
THAM; Will the Minister of RAILWAY'S
be pleased to state;

{a) whether a gang looted goods worth
atout Rs. 1 lakh from 117 UP goods traia
between Chichaki and Cheadhri Bandb
Stations on the grand chord of Eastern
Railway on the 7th October, 1972;

(t) whether another goods train  was
also looted at the same spot a few days
before the aforesaid incident;

(c) if so, the efforts made to find out the
culprits in thes two cases; and

(d) the steps taken to prevent such loot-
ings in future?

THE MINISTER OF RAILWAY>S
(SHRI T. A. PAI): (a). No. However
on 5th October 1972, UP Goods Train
No. 1173 was attacked by 14/15 criminals
between Chichaki and Chaudhry Bandh
Stations and goods worth Rs, 3,500(- were
stolen.

(b) Yes, on Tth September 1972, bei-
ween Chegro Block Hut and Chaudhri
Bandh Stations.

(c) Police is making vigorous investigu-
tions. Ope criminal has been arrested
the case of 5th October 1972,

(d) (i) Escorting of goods trains by
Armed RPF personnel in the section has
heen intensified. ’

(ii) RPF and Police are making coor-
dinated efforts to prevent such occurren-
ces in future. .

Rural Electrification by Ruoral Electrifica.
tion Corporation

1168, SHRL S. A. MURUGANAN-
THAM:
SHRI NAWAL KISHORE
SHARMA:
Will the Minister fo IRRIGATION
AND POWER be pleased to ' state:
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(a) the total amount of loans advanced
by the Rural Blectrification Oorporation
for rural electrification projects in  the
Mtates in the last three years;

(b) the advance made by States in
electrifying the villagers in the last three
vears; and

(c) whether targets set in the Fourth
Plav regarding rural electrification are
likely to be achieved?

THE DEPUTY MINISTER IN THB
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a). The
Rural FElectrification Corporation since its
inception in July, 1969, have so far sanc-
tioned 309 rural electrification schemes of
all States Electricity Boards including five
rural eluctric cooperatives involving loan
assistance of Rs. 181 crores. Out of this,
a sum of Rs. 70 crores have been disburs-
ed to State and Rural Electric Co-opera-
tives as on 23rd October 1972.

(b). During the last three years viz.,
1969—72, 48, 182 villages were electrified
and 8.02 lakh pumpsets were energised in
the country.

(c) The targets in the Fourth Plan are
likely to be achieved.

Request for Indian Engineers and Techni-
cians for Raflway Projects in Forelgn
Countries

116%. SHRI S. A. MURUGANAN.-
THAM: Will the Minister of RATLWAYS
be pleased to state:

(4} whether a number of countries have
requested India to send Engineers and
Technicians to help them in undertaking
various Railway projects;

(by whether Government have consider-
ed these requests; and

(c) if »o, what decisions have been taken
thereon?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). Yes. Ex-
perts have been deputed to various coun-
tries in the past at the requests of the
Governments concerned or United Na-
tions Agencies. A’ recent request from
the Government of Iraq is under consi-
deration.

Jodian Assistance for Rehabilitadimg

1170, SHRI S. 'A. MURUGANAN-
THAM: Will the Minister of RAILWAYS
bz pleased to state:

(a) what ic the assistance given by the
-Indizn Ruilways to Bangla Desh in reha-
bilitating that country’s Railway system;
and

(b) to what extent this assist:nce has

helped in rehabilitating the Eangladesh
Railway system?
THE MINISTER OF RAILWAYS

(SHRI T. A. PAI): (a) and (b). Indian
Railways have undertaken works of ros-
toration of railway track, bridges, signal
and tcleccommunication system ot the
Bangla Desh Railways and supply of track
materials, fabricated girders, other stores,
tools and plant and marineflotilla etc., at
a cost of ebout Rs. 8 crores out of the
Rs. 10 crores line of credit by Govern-
ment of India to Bangla Desh. The works
are vital for smooth movement of trafic
on the Bangla Desh Railway System and
are cxpected to achieve this objective.

Revenue from Passenger Traffic on Rail-
ways and Money Spent on Improving
Passenger Services

1171. SHRI S A. " MURUGA-

NANTHAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the total revenue from
passenger service in'the firff cight montbs
of the current year;
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(b)- how-much revenue-has come from
different classes of passenger service;

{c) how much money has been spent
for improving passenger services in the
curreat year; and

(d) what is the smount spent for im-
proving passenger amenities for Third
class travellers? ’

THE MINISTER' OF RATLWAYS
(SHRI T. A. PAD): (a) and (b) Figures
io respect of approximate revenue carned
from passenger services are available only
for the first seven mdnths .of the current

vear. They are:—
(In crores of Rs.)
Ait-conditioned 1.85
First Clasy 16.82
Scécond Class 6.13
Third Class 179.83
Total: 204,63

(c) and (d) No account of the expendi-
ture incurred for impfoving passenger
services is maintain€d separately.

Generstion of Power in the Country

1172, SHRI TEJA SINGH SWAT-
ANTRA: Will the Minister of TRRIGA-

-TION AND POWER be pleased to state:

(a) the total quantity of power generat-
ed in the country at present; and

(b) how much of this is produced by
hydro-electric power “stations and how
much is produced by thermal and' atomic
power statiom? |

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
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(2) The total power generated in the
coyntry for the year 1971-32 (the latest
yoar fior which data has besn complied)

is esmnmd at 65,214 million kwh.;

(b) 27,337 million kwh was produced
by hydro power stations, 36,677 million
kwh. by thermal and 1,190 million kwh by
th¢ only ouclear pawer station at  Tura-
pr.

mqmmmm

L. SHR1  TEl4 SINGH  SWAT-
ANTRA: Wil thy Misister of BAIL-
WAYS be pleased to state:

{a) what is the estimate of requirement
of Railway wagons in the Fifth Plan
gwiod:

(b) what is the existing wagon produc-
tion capacity in the country; and

(c) bow do Government propose io
meet the Fifth Pan requirements of Rail-
Wway wagons?

THE MINISTER OF RAILWAYS
(SHBI T. A. PAI): (a) Under the gegis
of the Plapning Commission a Working
Group conyjsting of representatiyes of
various user Ministries has been constitut-
ed in the Railway Board to sssess the
tragspert. requispmepis in the Eifh lan
period. The wagon requirements will be
calculated po receipt of their report.

(b) The wagon production capacity in
the Private Secfor and Railway Workshops
is as undar

Privafe Sector: :l'he total lwcmel:l capa-
clly of the 16 units in the anate sector
js' 40,869 wajo,ns in terms of four
wheelers. Their total mstal]ed capacity
is 31,869 wagons. Howar the ctual

uction is generally less than the o

lta]l.ed cagaclty on acwunt of \mrmus
faclwon
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Railway Workshops: Wagon manufac-
ture. is currcnily being undertaken only in
theee Builway Workshopy and the total
capacily of these three units for 1972-73
is about 2860 units in terms of four
wheelers.

(c) This will be considered after the
wagon requirements for the V Plan are
worked out.

Rednction In the Price of Fusl QU

1174. SHRI D. K. PANDA:
, SHR} ARVIND NETAM:

Will the Minister of ?ETBOLEUM
AND CHEMICALS be pleased 1o state:

(a) whether Government have decided
1o reduce the price of fucl oil as a further
concession to the fertilizer industry;

(b) whether this will facilitate the use
of fuel oil as a slock for fer!ﬂmr plants
in the private sector; and

(c) if go, what is fhe quantity of fuel

ail expected to be used by the fertilizer
plq_ntl in The dgxt five years?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. K GOKHAI.E)
(s) and (b). Government invt receﬁtly

tjon o? ‘feru!\’nn Cti‘!lm other measures
for rice adjustment o _fue‘l qnl are also
under ooqgl?fent:ou s0 as to improve the
oconom.lq of ¥ fuef oil Imnd fertilizer
plant "These 'measures are upﬂ:led to
promote the use of fuel oil as feedstock
for ferfilizer producfion both in the public
as well as in private sectors.

(c) The fuel oil required es feedstock
for projects already firmed up would be of
the order of 5§ Takh tonmes per annum
when these projects reach optimum level
of production towards the end of the Fifth
Plan. The fuel oil fequired will depend
‘on the additional capacity to be created
‘based on fuel oil.
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Working of Power Stitldns

1175. SHRI Y. ESWARA REDDY:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether seierk] power stations In
the country are working below their rated
capacity; 4

(b) if so, the reasons for the low
utilisation of the installed capacity; and

{c) the steps tuken to ensure full utilisa-
tion of the installed capacity of the existing
power stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER {SHIH B. N. KUREEL) : (a)
and (b) The performance of power
stations in the country and ‘the utilisation
of the cipacity ‘Installed ‘therein Has
generally been satisfactory except in a
few cases wherc the uhlwaﬁon of the i in-
stalled capacify 'has been low due to 'the
following reasons:—

(i) Non- .wmlahl]lly of fuel e.g. coal,
lignite, etc. in sufficiert quantity.

(ii) Use of inferior prade coal and
two stage washery  by- prbduct
fuels in the ‘power stations in the
“Pastern Region.

(iii) Failure of 'rains and conseguent
non-filling up of hydro refervoirs
which has adversely affected ‘the
‘genération ‘at hydro ‘powér
‘staifbns.

((iv) Difficulties  in operation and
forced outages encountéred by
Atomic Station at Tarapur

(¢) The following steps are being taken
to increase the power generation at the
existing stations:—

(i) Stepping up the supp];E of coal
1f,gmt.;.m.a%.1 fuel oil to thc
1hern'fa1 po’ﬁler si:hdhg To ‘éhable
them “fo 'st&p-up ‘genefation:
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(i) Arranging supply of good quality
codl to ‘the thermal power sta-
'tlons in the Easfern Region.

(iii) Expediting repair|maintenance
work of the units under outage.

(1v) Expediting supp[y of spares etc.
Jor udits which are ‘shit down
Tor Warit of such ‘Parts; and

(v) Two Expert Groups have been
set up by ‘Government. one for
hydro power stations and the
other for thermal power stations
1o iqspecl and report on the
‘operation and maintenance as
prevailing at present and make
recommendations for imptdving
their performance further.

Demand for Power in Fifth Plan
1176. SHRI Y ESWARA REDDY:

GOVIND DAS 'RICH.
ARIYA:
'Will the Minister of IRRIGATION

AND POWER be pleased to state:

(a) ‘wHat :s ‘the ll'kély demand for power
in the Fiflh ‘Plan period,

'(b) what is” the 'tentative ta ﬁxéd ‘for
power gereration ‘In ‘the Fithh "Plan périod,
and

(c) what are the new 'power generation
schémes proposed to be ihcluded in the
Fifth Plan?

THE ‘DEPUTY MINISFER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
The likely maximum  demand for
Power in the Fifth Plan is estimated at
28 million k'W.

‘b) The “tentattve lArgét ‘for power
generation as assessed by ‘Ministly of
Irrigation and Power is for an installed
génératitig 'cdpacity of 42 Willién kw By
1978-79.
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(c) A statement listing the new power
generation schemes—HydYo, therma] and
nuclear proposed for inclusion in the Fifth
Plan is laid on the Table of the House,
[Placed in Library. See No. LT-3749/72].

Increase in Price of Fertiliezrs

1177. SHRI Y. ESWARA REDDY:
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether his Ministry has suggested
price increase for fertilizers;

(b) if so, on what ground the price
increase has been suggested;

{c¢) whether the Finance Ministry and
the Ministry - of ‘Agriculture are opposed
to any increase in the price of fertilizers;
and

(d) if so, how do Government propose
to solve these difficulties in regard to
fertilizers prices?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
‘CHEMICALS (SHRI H. R. GOKHALE):
(a) to (d) There have been representstions
from some of the manufacturers that the
prices of the main nitrogenous Fertilizers,
namely, urea, ammonium sulphate and
calciom ammonium nitrate, as now fixed,
do not provide an adequate return due.to
rising cost of inputs and other factors.
Government is giving close thought to
the measures that may have to be taken
in this connection, taking into account all
relevant factors. o

Changes in Rallway Freight Structere

1178, SHRI BHOLA MANJHI: Will
the Minister of RAILWAYS be pleased
1d “state: ' )

(a) whether there is a proposal to
further rationalise the Railway freight
structure; and

(b) -if so, what are the changes pro-
posed to be made in the structure? . -
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

I(b} Does not arise.

Efiect of Power Shortage on Train Service
on Electrified Sections

1179. SHRI .iHARKHANDE RAT:
SHRI R. R. SINGH DEO:

Will the Minister of RAILWAYS be
pleased to state;

(a) whether the current power shortage
in the country has affected the electrified
sections of the Railways;

(b) if so, in which regions and to

what extent; and

(c) the steps taken to ensure adequate
supply of power to the Railways?

THE MINISTER OF RAILWAYS

(SHRI T. A. PAI): (a) Yes;
(b) There was general slowing in
movement of wagons in the electrified

sections in the Eastern region oa number
of days due to less availability of power;

(c) The concerned Railway Adminis-
trations are in constant touch with the
local State supply authorities at all levels
to maintain continuity of supply. The
highest priority has already been accord-
ed to the Railway traction loads over
other less essential consumers. Stand by
supply for signalling, extension- of {eeds
from adjacent sub-stations during emerg-
ency are also being arranged. All these
steps have helped in ensuring that power
shortage is not allowed to affect train
services to any appreciable extent. Where
interruptions to supply are ungvoidatle,
they are effected to a minimum.

Selting up of Fertitizer Profects in India
by Soviet Unlon

.1180. SHRI.R. R. SINGH. DEO: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased 1o state:
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(a) whether Government have negotiated
with the Soviet Union for setting up ferti-
lizer projects in India; and

(b) if so, the outcome thereof?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a)
and (b). The possibilities and extent of
supply of plant and machinery from USSR
for the setting up of fertilizer plants are
being explored. Part of the imported sup-
plies for the Korba ferlilizer project is
expected to be obtained from USSR.

Large stations for major cites

1181. SHRI ‘NIMBALKAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Stations of major cities like
Bombay, Delhi, Madras, Calcutta and Kan-
pur are large enough to accommodate the
increasing Rail traffic; and

(b) if not, what Government propose to
do about it?

THE MINISTER OF RAILWAYS
(SHRT T. A. PAI): (a) Thel existing
terminal capacities at important termi-
nals such as Bombay, Delhi, Madras and
Calcutta are becoming a constraint in deal-
ing with additionul passenger trains.

(b) Various traffic surveys studies are al-
ready in progress to consider steps fhat
may be necessary to augment the terminal
capacity at such stations.
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Laying of New Double Railway Line in
Kerala

1184. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Mimiver wf RAIL-
WAYS be pleased to state:

(a) the names of the sections/routes in
Kerala surveved for laying new Railway
Lines;

(b} the mames of the sections where the
work of laying double lines is going on:
und

fc) the names of the sections where the
work of laying new Railway lines is going
on?

'_THE MINISTER OF RAILWAYS
(SHRI T. A. PAi) (a) uilway develop-
ment is not ervisaged on any state-wise
or region-wise concepts. Howewver, the
fallowing projects which fall partly or
vholly in Kerala State were surveyed:

(i) Telicherry-Myshre—237 Kms.
(ii) Kayamkulam-Ernakulam—97 Kms.

fHi) Trivandiom-Cipe Comuotin—100
Kms.

(iv) Kuttipuram-Ernakulam via Guruva-
yur ‘and ‘Cranganore—138 Kms.

(v) Trichur-Kollangod—68.04 Kms.
(vi) Chalakudi-Valparai—71.49 Kms.

(b) Podanur-Olavakkot—5$2 Kms. Wul-
lurcarai-Wadakkanchari—3$ Kms. Alwave—
Ernakulam—19.50 Kms Pudukad—Irinja-
lakuda—10 Kms.

(¢) Trivandrum:Cape Comorin—100
Kms.

Construction of Kalloda River Valley Pro-
ject in Kerala

1185. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister bf TRRIGA-
TION AND POWER be pleased to state:
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ta) whether Government have approved
the proposal to construct the Kaloda River
Valley Project in the State of Kerala; and

(b) if so, the progress made on the pro-
ject 50 far and fhe time By wWhich it is
exipected to be comipleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIMGATION AND PO-
WER (SHR1 B. N. KUREEL): {(a) The
Kalloda Irrigation Project was approved
by the Planning Commission in 1966.

(b) The State ‘Gowermthent have reported
that the excavation for the foundation of
fhe Dam at Pararar and the constraction
of the weir at Ottakkal have almost been
completed and that the work on masonry
dam has been arranged. Detailed investi-
patlohs of the Right bank canal and some
of ‘the mdjor branches have also been
completed by them.

Phe ‘Government of "Kerata hatve report-
ed that they expect to complete ‘the ‘pro-
ject by 1977, subject to sufficient fuads
being available from yoer to year.

Clearance of Projects for generalion of
more electricity

1186. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of JRRIGA-
TION AND POWER be pleased to state:

() ‘whéther -Governmiént -of Kerala have
approached the Central Government for the
clearance ‘of Wwirious prejéts For 1the gene-
ration of more electricity in the State; and

-€b) 4f so, the -broad oudlns-lnnot snd
the reaction of Governmént thereto?

WHE DBRUTY ‘MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
wER BN B, 'N.'KURBEL): (1) Yes,
Sir,
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(b) The required information is given in the statement attached.

Sl Name of Scheme Installed Esti-  Whether Remarks
No. capacity mated approved by
cost visory
(in crores) Committee
1 2 3 4 5 6

1 Iddiki Hydro-Electric Project
Extension.

2 Silent Valley Hydro-Electric
Scheme.

3xX 40

3 Idamalayar Multipurpcse 3% 30
Project.

4 Mananthodi Multipurpose
Projec:.

5 Kerala Bhavani Multipurpose
Project.

4% 50

250

3% 130 I1+58

Approved on Under considerction
15-2-1971. with the Planning

Commission for
sanction.,
24*88 Approved on Pending for sanction
10-10-1972. with the Planning
ission.
1266 No. Under examination.
Power
portion)
1400 No. Under examination.
918 No. Under examination.

Kerala Government’s Power and Irrigation
Schemes pending with Planning Commis-
slon

117. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of IRRIGA-
TION AND PPOWER be pleased to state:

(a) the number of schemes for power
and irrigation sponsored by Kerala State
Government which are pending with the
Planning Commission for approval; and

(b) since when these schemes are pending
and the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI1 B. N. KUREEL): (a). Two
power schemes (i) Idikki Hydro Electric
Proiect extensions and (ii) the Silent Val-
ley Hydro Electric Project are pending with
the Planning Commission for sanction.

There are no irrigation schemes pending

with the Planning Commission.

{b) . The Idikki Scheme is pending since
15th February, 1971 and the Silent Val-
ley Scheme since 10th October, 1972

Power Failures In Delbi and Suburbs

1188. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

2491 LS—7.

(a) whether Governments attention has
been drawn to the problem of repeated po-
wer failures in Delhi and suburbs; and

(b) if so, the steps Government propose
to take to meet the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) and
(b) Government is aware of power failures
and interruptions to power supply in Deihi
and suburbs.

The power supply authorities in Delhi
are taking suitable measures to strengthen
the existing distribution lines and sub-sta-
tions commensurate with the requirements:
from time to time for ensuring continuity
and stability of supply.

Amount paid to Philips Company for the:
use of their Tecimical kmow-how in Co-
chin Oll Refinery

1189. SHRT VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total amount' paid so far to
the Philips Company for the use of their
technical know-how in the Cochin Oil
Refinery; and

(b) the total amount paid to them as
dividend during the period?
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THE MINISTER OF LAW AND JUS-
“TICE AND PETROLEUM AND ' CHE-
MICALS (SHRI H. R. GOKHALE): (a)
and (b). The total amount of technical fee
{both inside and outside India) paid to
Philips Petroleum Compay for the fin-
ancial Years 1966-67 to 1971-72 was
Rs. 358.51 lakhs and that of dividend
paid for the Financial Years 1967-68 to
1970-71 Rs, 141.71 lakhs. Both are gross
amounts inclusive of income-tax deducted
at the source. b

Non-Implementation of Agreement by the
Management of Cochin Oil Refinery

1190. SHRI VAYALAR RAVT:
the Minister of PETROLEUM
CHEMICALS be pleased to state:

(a) whether Government have 1eceived
any representation from the Cochin il
Refinery Employees Association regarding
the non-implementation of the provisions
of ‘agrecment signed by the management
and the Association; and

(b) if so the reaclion of Government
thereto and the steps taken thereon?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a)
Yes, Sir

(b) Tt is reported by the management
that the matter has been taken up in
Conciliation proceedings. The Government
will await the Conciliation Officer’s Re-
port.

‘Compensation for Land acquired In Poug
Dam Area (Madhya Pradesh)

1191. SHRI “VIKRAM MAHAJAN:
Will the Minister of IRRIGATION AND
POWER bhe pleased to state:

(a) the amount spent sb far on  the
compensation for the lands acquired in
the Pong Dam area (M.P.) and

will
AND

i

(b) by what time the balance is likely
to be paid?

THE DEPUTY MINISTER IN THY
MINISTRY OF IRRIGATION AN
POWER (SHRI B. N. KUREEL): (a) and
(b). Till mid-October, 1972 a sum of
Rs. 19.34 crores had been pais as com-
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pensation for the lands acquired in the
Pong Dam Area.

Disbursement of the balance  amouut

will be according to the assessinent and
unnouncement of awards which is in pro-
gress.

Train Between Cochin and Bombay

1192. SHRI M. K. KRISHNAN: Wil
the Minister of RAILWAYS be pleased te
sTaLe:

(1) whether Government ‘re consifering
any proposal to run a througn train ber-
ween Cochin and Bombay;

(b) if so, the outlines thercof; and

(c) when the proposal is likely to be
implemented?

THE  MINISTER OF
(SHRI T. A. PAI). (a) No.

(b) and (c).

RAILWAYS

Do not arise,

Achievement of Target of Produciion In
Halda Refinery

1193. SHRI DINAN BHATTA-
CHARYYA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) when will the Haldia Refinery be
commissioned, ‘and

(b) when will the Refinery. reach ifs tar-
get of producufon’{ )

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHE-
MICALS (SHRI H. R, GOKHALE) :
(a) and (b). Haldia Refinery will be
commissioned in two stages as under:

(¥ Fuel part 45 -expected’ t0 be ' comp-
leted’ by about the middle of 1973 and
if there is no major tetBnological or other’
problem, its regular production will start
by the end of 3rd quarter of 1973.

(i) The Lube Sector is expected tn be
completed by the end of 1973.

(iii) The Refinery is expected to pro-
cess the designed thoughout by the end
of 1973.
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Observation made by Mr. Justice V. Kha-
lIid Regarding th§ Muosim Personal Law

1194. SHRI FATEHSINGHRAO GAE-
KWAD: Will thd Minister of LAW AND
JUSTICE be pleased to refer to the reply
given to Unstarred Question No. 1270 on
the Bth Auvgust, 1972 regarding observa-
tion made by Mr. Tustice V. Khalid re-

garding the Hn.slun Personal Luw and
state:

(a) whether a reply from the State Ciov-
ernment of Kerala has been received;

(b) whether Government have examin-
ed the matter; and

(c) if so, the findings thercof?

THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND JUSTICE
(SHRI  NITIRAJ SINGH CHAU-
DHARY): (a) Y& Sir.

(b) and c). The matter is being exa-
mined.

Revision of Code of Civil Procedure

1195, SHRI «, CHITTIBABUY: Will
the Minister of LAW AND JUSTICE be
pleased to state; *

(a) whether the Law Commission has
taken up the revision of the entire Code
of Civil Procedure; )

(b) if not, when this work will be taken
up; and

(c) when it is likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
' {(SHRI NITIRAJ CHAUDHARY): (a) to
{c). The Law Commission in its
seventh Report on the Code of Civil Pro-
cedure, 1908, submitted in the year 1964
had taken up the revision of the entire
code. Now, the Government of India has
.‘n;a.m asked the Commission to examine
the Code afresh from the basic angle of
.[l:ja.!mn?rsln; costs and avoiding delays In
' litigation. Revision of the entire Code from
;t.his angle. is under consideration of the
{ Commission. The preparation of the Re-
port is in final stages, and the Report will
be submitted to the Government shortly.

KARTIKA 30, 1894 (SAKA)
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Implementation of Directive Principle of
State Pollcy

1196. SHRI C. CHITTIBABU: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) when the Law Commission is likely
to take up the consideration of legislation
needed ‘o implement the Directive Princi-
ples of State Policy; and

(b) when it is likely to be concluded?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b). The Law Commission has not
taken up the consideration of legislation
needed to implement the Directive Prin-
ciples of State Policy separately. However,
Law Commission has, since its inception
submitted a number of Reports which imp-
lement the principles of social justice and
other principles forming part of the Direc-
tive Principles. Important amongst them,
are the Report on Social and Economic
Offences (47th Report), Criminal Proce:
dure Code (37, 41 and 48 Report) and
Constitution {25th Amendment) Bill, 1971
(46th Report).

A number of other Central Acts are
under examination by the Law Commission
with a view to removing conflict with the
Directive Principles..

Law Hooks Translated in 1lindi
‘1197. SHRI C. CHITTIBABU:  Will
the Minister of LAW A'ND IUS'I"ICE. be
plealed o utale*‘

(a) the munbu nt masuscrips of original

Law Books in Hindi that have been placed
befoe the Evaluation Committee.
. (b). the aumber of selected Law Books,
having the status of classics, that have
#0 far been translated iato Hindi; and
‘(c) the names and details of original
Law Books in Hindi together with the
names of 25 authors with whom agree-
ments have besn entered into for writing
them?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) Complete manuscripts of seven books
and some draft chapters of two other books
have been placed before the Evaluation
Committee. .

(b). Nil.

(c) Agreements were entered into with
28 authors for writing original law books
in Hindi. Two authors died subsequently.
In three cases, there was no progress in the
work assigned and the agreements had to
be terminated. A statement containing the
list of the remaining 23 subjects and the
names of the respective authors to whom
they have been assigned, is laid on the
Table of the House. [Placed in Library.
[Sce No. LT-3750/72.]
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Translation of Central Laws In Regional®
Languages

1198. SHRI C. CHITTIBABU: Will the

Minister of LAW AND JUSTICE be pleas-
ed to state:
(a) The state-wise break-up of the
amount of reimbursement given during the
past three years to the States for translat-
ing the Central Laws into respective region-
al languages;

(b) the amount spent so far on the trans-
lation of Central Laws in Hindi; and

(c) when the translation of Constitution
in Hindi and in regional languages will
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) The State-wise break-up of the
amount re-imbursed to State Governments
for translation of Central Acts into the
respective regional languages is given
below:—

Amount re-imbursed in

Name of State

Language Year 1969-70 Year 1970-71 Year 1971-72

s Rs. nP,
Guijarat Gujarati Nil Nil 56,264° 00
Orissa Oriya Nil Nil 3,760° 00
Jammu & Knhlm.i.r . Urdu Nil Nil 13,740 00

The Governments of the remaining non-
Hindi speaking States have mot sent trans-
lafion of amy Central Act in regional lan-
guages 1o ial Language (Legislative)
Commission for approval during the above
period and no payment has therefore,
been made to them on this account.

(b) The translation of Central Laws into
Hindi is only one of the functions assign-
ed to the Official Languoage (Legislative)
Commission, The Commission is also in-
terested with the work of preparation and
publication of & standard legal terminology
for use, as far as possible, in Official lang-

vages and arranging for the translation of
Central Acts, Ordinances and Regulations
promulgated by the President in the respec-
tive official languages of the States. The
Commission has also been entrusted with
the work of providing Hindi translations
of all Statutory Rules, Orders, etc., which
are required to be laid before a House or
the Houses of Parliament, in pursuance of
section 3(3) of the Official Languages Act,
1963 and of supplying Hindi versions of
all Bills, including amending Bills introdu-
ced and of all official amendments moved
thereto, in the Lok Sabha or the Rajya
Sabha, as the case may be. In addition,
the Commission has also been made res-
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ponsible for the preparation and publica-
tion of translations of the Constilution of
India into Hindi and other regional lan-

guages.

The total expenditure incurred on the
Commission upto the end of March, 1972
is Rs. 1,18,91,455,00. As already stated
ihe functions of the Commission include
also other matters besides translation of
Central Laws in Hindi. It is accordingly
not possible to specifically indicate the
expenditure attributable to the translation
of Central Laws in Hindi separately.

(c) The translations of the Constitution
of India into Assamese, Gujarati, Malaya-
lam, Marathi, Oriya, Punjabi, Tamil and
Telugu have so far been completed. The
translations of the Constitetion in Bengali,
Kannada and Urdu are ¢xpected to be
finalised soon. The question of bringing
out an authorised and uptodate version of
the Constitution in Hindi is also under
active consideration,

Sdﬂngnpofnn()ﬂlltﬁuerylu&'ihnh

1199. SHRI E. V. VIKHE PATIL:
SHRI M. S. SANJEEVI RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether am' oil refinery is being set

i wup in Sri Lanka in collaboration with Gov-
* ernment of Ceylon;

(b) whether any agreement has
made in this regard; and

been

| (c) if so, the main features thereof?

TICE AND PETROLEUM AND CHEMI-

i THE MINISTER OF LAW AND JUS-
g;:LS (SHRI H. R. GOKHALE): (a) No,

' () and (). Do not arise.
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Extension beyond tenure period to staff on
deputation to vigilance department

1200. SHRI LALJI BHAIL Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the practice of granting
extension beyond the tenure period of three
years of staff deputed to work in' the Vigi-
lance Department is continuing unabated;

(b) if so, the reasons —thenefor; and

4 :
(c) whether the Administration proposes
to take any steps to reclify the situation?

THE MINISTER OF RAILWAYS
(SHRI T. A PAI): (a) and (b). The
tenure period for Vigilance Inspectors as
per extant orders, is 4 years extendable
upto 6 years. Extensions are also granted
in certain exceptional cases even beyond
six years for administrative reasons.

(¢) Does not arise.

12.02 hrs.

SI-IIRI S. A. SHAMIM (Srinagar): Sir,
1 .w]sh a happy birthday to the Prime
Minister on behalf of the Opposition Ben-
ches.

MR. SPEAKER: We all join it. Inter-
ruption) The Prime Minister disappear-
ed. We have the oportunity only today to
congratulate her and to wish her many.
many happy returns.

e ]
-

MR. SPEAKER: Now, Shri
Gupta.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I gave notice of an Adjournment
Motion.

Indrajit

MR. SPEAKER: I have not admitted it.

SHRI JYOTIRMOY BOSU: There are
near-famine conditions in Maharashtra ow-
ing to scarcity of water. It is a very
serious problem. You will kindly consider
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the issue. The whole State is facing water “The situation arislag dut ' of the

scarcity. Supreme Court Judgment on Mulki

MR. SPEAKER: 1 have not admitted it.
You are speaking without my permission.

SHRI JYOTIRMOY BOSU: I am not
speaking at all. T am making only a sub-
mission.

MR. SPEAKER: What is the difference
between speaking and making a submis-
sion? 7

SHRI IYOTIRMOY BOSU;
give them directions, Sir—

MR. SPEAKER: I have not admitted

You must

it.

SHRI JYOTIRMOY BOSU: Are you
not concermed about it, Sir?
tion) No doubt you must be going through
the papers regularly. The situation is
alarming. There is scarcity of drinking
water. A man has to live on one glass
of water every alternate day. There are
famine conditions. ... (Interruption)

MR, SPEAKER: No please. Shri
Indrajit Gupta.

SHRI SHYAMNANDAN  MISHRA
(Begusarai): It is reported that population
may have to be transferred from certain
areas because of the lack of drinking water.
We are very much concerned about it.

SHRI JYOTIRMOY BOSU: Are you
not concerned about the famine and scar-
city of drinking water, Sir?

MR. SPEAKER: Shri Indrajit Gupta.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
SupTEME COURT JUDGMENT ON MULKI

RULEs IN ANDHRA PRADIH

SHRT INDRAJIIT GUPTA (Alipors):
Sir, I call the attention of the Prime Minis-
ter to the following matter of urgent pub-
lic importance and I request that she may
make a stateinent thereon:

(!nurrup-'

Rules in Andhra Pradesh.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): In
the former princely State of Hyderabad
under a rule forming part of the Hydera-
bad Civil Service Regulations, no person
could be appointed to any Government ser-
vice, superior or inferidr, without specific
sanction of the Nizam if he was not a
Mulki. One of the grounds for acquiring
Mulki status was permanent residence in
Hyderabad State for at least 15 years. This
provision was continued-after merger of
the -State in 1948, and. jgvas subsequently
protacted under Article ) of the Consti-
tution. At the time of formation of the
State of Andhra Pradesh.in 1956, one of
the points of agrecment Between the Lead-
ers of Andhra Pradesh smpd Telangana re-
gions was that the bemefits of securing
employment in ‘Government service for the
people of Telangana region on the basis
of local residential qualification would be
continued in the new State for the region.
The Parliament accordingly passed the Pub-
lic Employment (Requirement as to Resi-
dence) Act, 1957, which, while repealing
the Mulki Rules through Section 2, enabled
the Central Government under Section 3
to make Rules prescribing requirement as
to residence with Telangana area in regard
to appointments to any subordinate ser-
vice or post under the Stafe Government
or any local or oth:r authority. In the
Rules framed under this Section, require-
ment of 15 years’ residence in Telangana
for recruitment to puh]k:-"!eﬁ'iee in that
region was continued for smbordinate ser-
vices and posts of Tahsilars only, while
the ecarlier Mulki Rules applied to all
posts—inferior and superior. The Public
Employment Act and the Rules framed
under Section 3 came into force in 1959
and were to have effect for five years. This
period was, however, subsequently extend-
ed for two further periods of five years
each, ie, in all for 15 years till March;
1974,
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. 2. The Public Employment Act and the
Rules framed thereander were challenged
in the Supreme¢ Court in AVS Narasimha
Rao and others Vs. the State of Andhra
Pradesh and another, and by its judgment
dated March 28, 1969 the Court declared
Section 3 of the Act and the Rules framed
thereunder in so far as they related
Telangana area to be ultra vires the Cons-
titution. Connected issues were further agi-
tated in various cases in the Andhra Pra-
desh High Court and in the Supreme
Court and finally the Supreme Court in
fts judgment dated October 3, 1972 has
held that section 2 of the Public Employ-
ment Act is also bad in so far as it dealt
with Telengana area, and that the resi-
dential qualification for recruitment to
Goversment service provided under the
Mulki Ruiles continued to be in force in
the Telangana area.

3. Following the Supreme Court judge-
ment, while a demand has been made on
behalf of the Telengana region that the
15 years' local residential qualification
should be enforced for recruitment to all
government service, on the other hand the
Andhra region wamts that whatever safe-
guards had been provided earlier to the
people of Telangana in respect of employ-
ment in  Government service is.all that
should continue. Ever since the judgment
was given, consultations have been going
on between the leaders of the State and
with the Central Government, to find a
satisfactory solution of the problem in the
larger interests of the State. Before they
left Delhi afier the first round of talks
earlier this month to continue consultations
in Hyderabad, the leaders of the State
issued a statement expressing confidence
that they woiilld reach an agreement with-
in the framework of the composite State
of Andhra Pradesh. The talks are still
continuing and Government hope that
satisfactory solution acceptable to both
the sides will be evolved soon.

SHRI P. VENKATASUBBAIAH:
(Nandyal):- Sir, before Mr. Indrajit
Gupta puts' his question, may I sny a
few words? -1 -made a request to you
yesterduy. These talks have entered a
delicate ‘stage-and the Prime Minister and
other leaders are very eager to evolve an
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agreed solution to ‘this vexed problem
which is agitating the mihds of the
people. I request you to comsider whe-
ther this can be postponed to a later day
so that a proper stmosphere might be
created for evolving a formula. [ had
a talk with Shri Indrajit Gupta also in
this connection; it is for your comsidera-
tion.
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SHRI INDRAJIT GUPTA:
Indrajit Gupta say?

What did

SHRI M. SATYANARAYAN RAO:
(Karimnagar): This matter is serious;
the law and order situation is bad. The
Prime Minister has not made a state-
ment. ...

MR. SPEAKER: Please sit down; you
are speaking without my permission.
He suggesttd to me its postponement. I
had been delaying it for a number of

days. Because there was some pressure, I
admitted it. But I have no objection to

postponing it for a few more days.

SHRI INDRAJIT GUPTA: I am not
agreeing to it. The reason why I am not
agreeing is not that I am one whit less
anxious than Shri Venkatasubbaiah that
nothing should be done or said which
will surcharge the atmosphere with more
passion or more agitation. But to sug-
gest or to imply—I do not say that Shri
Venkatasubhaiah had that implication in
mind, but what he said does imply that—-
because we will ask some questions here
and the government will say something,
therefore the situation may get more com-
plicated is a view to which T do not
subscribe. My party also ‘does not subs-
cribe to that view. OQur not discussing
this matter in this House has not pre-
vented things happening outside which
are getting worse and worse every day
not only in intensity but also in the
danger that they represent to the intigra-
tion of the country.

The government's statement, on the
face of it, gives the impression as though
there is no seriousness or urgency in
the sitpation. Tt is a Jong higtnrical
account of the constitutional and statatory
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provisions, as it has evolved and at the
end there is found a pious hope that
everything would be all right soon. But
from the way people are behaving  and
things are going on every day, I sm not
so optimistic that if the talks are allowed
to go on. drift like this, a mutual agree-
ment will be found out. In that context
I am charging the Central Government
that they are sitting there and allowing
this sitvation to develop. The fires are
raging and if you do not conmsider this
a serious situation, what do you consider
a serious situation? Trains are not
running, buses are not running and Minis-
ters’ planes are not allowed to land at

Vijayawada. When will the Central
Government consider the situation as
serious enough to warrant more active

and positive action in order to bring the
two contending parties to g mutual agree-
ment?

Therefore, it is a Lhoroushly unsatis-
factory statement in that it says nothing
new, it does not give a gencral inkling of
the general line, the general outlook, the
general principle along which the Central
Government is desirious of tackling the
situation They have said that the two
sides are holding discussions and we are
hopeful that some agreement will emerge
out of it. I think the situation has gone
too far now, and we have been silent long
enough, and we do not want the
situation to reach o point of no return.
If no solution is found by the Centre
soon, if this matter is not settled in the
next two or three days, either by mutual
agreement or, if mutua] agreement is not
possible, then by the Centre boldly taking
a decision and antsuncing it, then a point
of no return will be reached in the sense
that a demand will be made for the
parting of ways and the State of Andhra
Pradesh will again have to be bifurcated,
and our party does mot support that idea,
because we want a just solution to be
found within the integrated State of
Andhra Pradesh. But the Congress Party,
the ruling party, both in Andhra Pradesh
and at the Centre is doing absolutely
nothing to fight to preserve the unity of
the integrated State _  “wdhra Pradesh
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by keeping quiet and allowing things to
drift.

1 may also say one thing here, and I
hope the Prime Minister has got her own
reports of what is happening there be-
cause of the inactivity or passivily of the
Central Government. They will say
“we are not passive, we are committed to
holding tals” and all that. ] know that.
But I want them to know that the situa-
tion is being exploited by the reactionary
forces there. The Swatantra Party of
Shri Lachanna is reported to have given
a call to the masses in Andhra Pradesh
raising the slogan that Andhra Pradesh
should now be divided, not into two but
three different States. It does not figure
very much in the press in this part of the
country, but if you read the papers of
that area it is given wide coverage. They
are demanding that there should be one
separate Telengana, one separate Rayala-
scema State and one State comprising
Circars. The Khamma landlords who
dominate the Swatantra Party and who
control that region of Circar area would
like to have a small State for themselves
also, where all these land ceiling propo-
sals, land reforms and all that, cun also
be scuttled successfully. You are allow-
ing a sort of vacuum to be created in
which all that things are happening.

My questions will arise out of one or
two observations. I want to make. First
of all, this question of reorganisation of
States on a linguistic basis, as a principle,
was by and large accepted by everybody.
Many people sacrificed their lives and
became martyrs in order to bring about the
creation of a composite State of Andhra
Pradesh. We all pay homage to them;
we still pay homage to Sri Ramulu and
others. But the principle of linguistic
unity in a country like ours has a histo-
rical background, historical evelopment
and heritage which is being handed down
to us, and that is regional backwardness.
Regional backwardness within a State, in
a certain area, cannot be overcome
overnight by just a magic wand. The
integration that we wanted on a linguistic
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basis has to be not only administrative
integration and physical integratioy but
there has to be an emotiona] integration
of the people also. Unless that emo-
tional integration is brought about, the
other integration rests on very unstable
foundation. It is in this respect, I am
sorry to say with all due respect to
friends from Andhra Pradesh as a whele
that over all these years, since the State
of Andhra Pradesh was created, this
aspect of development, the emotional in-
tegration between the people of two areas
that were brought pogether in the histori-
cal context of backwardness preva.ing in
the old days of Nizam, in that matter, we
seem to have utterly failed,

The major act of irresponsibility thi
has been committed in the present situa.
tion 1s that some people are interested in
deliberately distorting the implications of
the Supreme Court judgment. The Centre
has failed by not speaking out, coming
out, authoritatively as to what the inter-
pretation of the Supreme Court judgment
is. I know it, on a good authority, when
this agitation first began, this time, after
the Supreme Court judgment, when young
people, students and NGOs took to streets,
it was on the basis of an understanding
given to them. 1 do not know how many
common people actually read the Supreme
Court judgment. Somebody comes and
tells them, “This is what .the Supreme
Court has said. This is what it means”
as though the old Mulki Rules in their
entirety have been declared valid by the
Supreme Court. This is not the posi
tion at all. Everybody knows.

1 do not want to take much time of
the House. I have the Supreme Court
judgment with me. The only part of
the Rule which the Supreme Court has
again held as being valid is Rule 1(b)
read with Rule 3. Everybody knows it.
It is the question of residential qualifica-
tion. Rule 1(b) says:

“A person shall be called a Mulki

if—

KAnTIKA 30, 1894 (SAKA)

Mulki Rules in
AP, (CA)

206

(b) by residence in the Hyderahad
Etate he has been entitled to be Mulki,”
Then, Rule 3 says:

“A person shall be called a Mulk:
who was a permanent resident of the
Hyderabag State for at loast 15 years
and hus abandoned the idea of return-
ing to the place of his previous resi-
dence and has obtained an affidavit to
that eliect on a prescribed form aticsted
by a Magistrate,”

This is all that has been upheld.

As a matter of fact, right at the con-

clusion of its judgment, the hon. Supreme
Court has observed:

“We may mention that we are ot
concerned  with the interpretation of
the Mulki Rules and their applicability
after the adaptation. No such question
was answered by the Full Bench or
was dealt with by the Division Bench.

It was suggested by the respondents
in the appeal that the impungned Mulki
Rules are unjust to them. This was
strongly denied by the appellants.
This is a matter for Parliament and not
for us. We are only concerned with
their validity.”

They have made it quite clear. But
unfortunately, my information is that
people wave been led to believe that the
latest judgment of the Supreme Court
means :hat the Mulki Rules are being
revalidated, are going to be upheld and
are going to be re-applied in such a way
that they will cause a great deal of harm,
a great deal of hardship, to the peoplc
coming from Andhra region.

Now, Sir, I would like to know from
the Minister whether he has given his
miod to this, how, in the opinion of the
Governinent, does this latest judgment of
the Supreme Court, its findings, differ in
any way from what was accepted and
publicly stated by the Andhra Prade{h
Government in the year 1970; what  is
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the Ardhra Pradesh Government in the
year 1470; what is the difference between
this and the statement made by the Chief
Minister, Mr. Brahamananda Reddy, in
the Assembly on the 18th of December
1970; at that time, the Chief Secretary
was Mr. M. T. Raju, who is now a col-
leage of ours in Parliament.

‘In “¢his statement, if I may, with your
permission read a few sentences, Mr.
Brahmananda Reddy says:

“The ful] Bench of the Andhra Pra-
desh High Court has held that the
Mulki rules which regulated the condi-
tions of appointment to public services
in Hyderabad prior to the commence-
ment of the Constitution shall continue
as g valid law in force in the Telengana
area of the State in so far as they
prescribe a. residential qualification of
15 years for the purpose of appointment
to the post under the Government or
other authority.

“It will be appreciated that Govern-
ment have consistently adopted us their
objective that appropriate safeguards
should be provided so as to ensure that
opportunities for employment in the
Telengana area are rescrved for the
people of that area. In so far as the
recent judgment of the High Court
facilitates the implementation of policies
designed to achieve this objective. the
Government would wish to abidz by
that judgment.”

Finally, Mr. Brahmananda Reddy says:

“The implementation of the High
Court judgment will necessarily involve
certain administrative changes such as
the regionalisation of certain catego-
ries of services including gazetted ser-
vices. Tt will also be necessaty 1o
provide for certain exemptions fromn the
operation of the domicilary require-
ment in respect of posts in the Com-
posite Offices such as the Secretariat
and Offices of the Healds of Depart-
ments located in the twin cities.”
"1 .'thnll like to add that Government
have consulted various State Associa-

lions - representation services in both
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l!:n: l:egions. on the proposal of regionu-
lisation of service cadres and I am glad

to say that they are in favour of this
proposal®
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What water has flowed ucder the
bridge, I do not know, since this position
which was taken up and apparently
agreed to and accepted by everybody coun-
cerned in 1970 and now, the Supreme
Court judgment of 1972. They only diffe-
rence I can find is that, now some people
want that the reservation or protection,
if you like to call it that way, for the
people of Telengana ‘area should be res-
tricted only to the districts of Telenguna
and not be applicable to the Hyderabad
city; Hyderabad city should be made into
a separate sort of category left out; there,
there should be no reservation or protec-
tion; that should apply only to the other
districts of Telegana. Why this change
now. As far as we are concerned, we
find this position quite insupportable.

I would say in conclusion that, T think,
there is a basis for “solution. I do not
want to go about suggesting a formula.
After all, it has been made public. now
that 79 legislators of Andhra Pradesh.
MLAs and MLCs coming from both the
regions, coming from different rarties
including Congress. have come together
and jointly signed a statement in which
thev have supeested a solution on  the
following basis, which T am supportina:- -
level

“1. The services upto  district

should be regionalised.

2. In the composite Departimerts,
i.e., Secretariat and Heads of Depart-,
ments and other offices of State-wide
character, 2:1 ratio should be imple-
mented as between Andhra end Telen-
gana" b

This was, T believe, in the Public Employ-
ment Act of 1959 also.

(3) The period of this regionalisation
should be decided mutually.
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Some people say that this period of re-
gionalisation should be indefinite, some
people say that there should be a definite
time limit put. We have no objection if
they can agree mutually to a time limit.
If they cannot, the Centre cannot just sit
quite and go on saying that they are hold-
ing discussions and ‘we do not want to
impose anything' while buses will be burnt'
trains will be Stopped and planes cannot
land, and, after some time, shooting will
begin and all sorts of things will happen.
This kind of callous attitude cannoi be
allowed.

We are of the opinion that the period
should be decided mutually or it should
be left to be decided by the Central Gov-
ernment.

(4) Educational facilities for the children
of the people from the Andhra region
who are in Hyderabad city.

Educational facilities should be provid-
ed for those children. That provision
must be made. There is an apprehension
in their minds. It is, I think, a legitimate
apprehension, though the larger one is the
question of employment. There is also
this aspect of it.

I would also propose that the Centre’s
responsibility is to bring forward a suitable
amendment to Article 16(3) of the Con-
stitution—they are quite silent on this.
They are not saying anything—so that this
provision which enables these qualificaliors,
residential qualifications for the purposes
of employment, could be made. Parlia-
ment has the powers to make provisions
for that in any State. That should be
amended so that it can be applied, if
necessary, to a part of a State also. Then,
the constitutional hurdle can be got over
if there is any such. But the Govern-
ment is not giving any inkling of that
whatsoever.

" Finally, T am not at all satisfied with
the statement given here. No indication
Whatever has been given in that abont
the general line of approach which they
‘Wish to take. The moment the couatry
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reads that this matter is going to be rais-
ed in Parliament, perhaps in to-day's Radio
we may hear or in tomorrow's papers we
will read that more trains have been stop-
ped and more buses have been burnt be-
cause they know this thing is being debated
in the Parliament and nobody is saying
anything and the Government is silent and
the Central Government is refusing to take
any responsibility and the two wings of the
Congress Party, based on regions, are
fighting with each other on this matter and
the Swatantra Party is taking advantage of
it and is saying, ‘Let us have three States—
one Circars, onc Rayalascema and one
Telangana’.  Wonderful state of affairs!
You are handing over the whole thing to
these Khamma landlords while you are
talking about land reforms and all that.
So kindly throw some light on this matter
and let us know.

My final question is: if they cannot come
to a mutual agreement—if a mutual agree-
ment is possible, I will be very happy—but
if no mutual agreement is arrived at, how
long are you going to wait and allow the
situation outside to go from bad to
worse? My question would be: are they
prepared or not, or, by the end of this
week, latest by Friday, if they cannot come
to a mutual agreemeat, then the Centre
must give a decision and see to it that
that decision is implemented in the matter
of finding a just solution within the in-
tegrated State of Andhra Pradesh so that
this matter may be satisfactorily settled.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): A very brief speech within a
very limited time.

SHRI RAM NIWAS MIRDHA: A
number of points have been raised by the
hon. Member. Tt has been stated that the

Central Government is not treating this

matter very seriously. The matter is real-
ly serious and the Central Government
feels that it be dealt with all expedition
and seriousness. But, it has to be admitted
that the matter does involve very delicate
and important issues which bave to  be
thoroughly thrashed out. - And what the
Government has been doing is- to assist
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-@n the process of consultation among the
interests involved and those processes are
still continuing and consultations are go-
ing on and we do hope that some mutual-
ly agreed solution or at least, a broad con-
sensus, would emerge as a result of these
discussions. The seriousness which Gov-
ernment attach to the subject may be
seen from the fact that Shri Chavan went
to Hyderabad and met the various parties
and various interests and various associa-
tions is regard to this matter. Consul-
tations are stil continuing in Delhi and it
is mot as though Government is trying to
procrastinate or remain inactive or is not
doing anything in the matter. The matter
is really very serious and is of a delicate
nature and it has to be dealt with keep-
ing this aspect in view. After all, no solu-
tion can be imposed on the people of
Andhra Pradesh, unless a vast majority
agree to it. That can only be done through
the democratic process of  consultation
‘which is going on.

MR. SPEAKER: I allowed more time
‘to the first speaker.

SHRI P. VENKATASUBBAIAH: Aris-
ing out of the points raised by Mr.
Indrajit Gupta, I have to ask certain ques-
tions. He suggested some matters for
solution of the problem, but, T do not
‘know whether his views are at  variance
with some of his colleagues in Andhra.
The Member of the State Council of the
CPI unfortunately takes a different stand.

SHRI INDRAIJIT GUPTA: Don't worry
about that; I am the spokesman of the
party here.

SHRI P. VENKATASUBBAIAH:
This telegram is from Mr. Bhadram, a
‘Member of the Rajya Sabha and is an im-
portant Member of the State CP.I It
-says:

“Representatives of 12 trade unions
including railway, port, etc.,, urged
Government to take immediate de-
cision providing education and em-
-ployment right in twin cities in
Andhra Region and safeguards to
“Telengana on 1956 gentlemen's agree-
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ment basis
State.”

the integrated

SHRI INDRAJIT GUPTA:
wrong with that?

What is

SHRI P. VENKATASUBBAIAH:
has raised certain issues. 1 will come to
this a litle later. I would like to give the
background before 1 put the question.

He

MR. SPEAKER: Please be brief.

SHRI P. VENKATASUBBAIAH:
Andhra Pradesh had two calamities, one
was God-made and another was  man-
made. The Supreme Court judgment is
a man-made calamity. It has created preat
tensions. Tt has roused the feelings of the
people in both the regions. Entire life is
paralysed; trains are stopped; there have
been bandhs everywhere.. I would Tle

to quote what they have said in  their
judgment. They said;
“We are not concerned with the

implementation of Mulki rules and
the applicability after the adaptation.”

They are not concerned with what would
be the consequences of the judgment they
have made. About law also I would like
to say this. What is meant by ‘superior
services' and ‘inferior services' in  the
erstwhile Nizam State? I would like to
say ‘superior services' so far as  the
Hyderabad Act is concerned. ...

SHRI ATAL BIHARI VAJYAPEE
(Gwalior): Why cannot we have a general
discussion? No questions are being asked.

MR. SPEAKER: Even I am sorry to
allow this also.

SHRI P. VENKATASUBBAIAH: The
words ‘superior’ and ‘inferior’ services are
defined in article 37(a). And who are the
officers who come under superior and in-
ferior services? They are officers holding
appointments recognised to be clerical by
the Government in the Department con-
cerned, head constables, jamadars, savars
teachers, compounders, midwives, dafedars
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etc. This is the definition. It should not
be construed that the definition given in
the Public Employment Act with regard
to inferior and superior services was, as
Shri Indrajit Gupta had been pointing out,
different. The Public Employment  Act
has embodied the spirit of the mulki rule
without disturbing the integrity of  the
State. As a malter of fact. integration
has taken place on certain principles, now
called the gentlemen's agreement.
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MR. SPEAKER: The hon. Member
may kindly ask a direct question now. 1
had allowed the introduction for the first
speaker, but now the hon. Member should
ask a direct question.

SHR1 P. VENKATASUBBAIAH: In
view of the fact that the Supreme Court
has created a situation, may [ know whe-
ther Government will take immediate steps
to see that the matter is reviewed on the
various issues that are engaging the atten-
tion of the Andhra public?

As regards regionalisation of services,
up to the level of tehsildar, which  has
been agreed upon in the Public Employ-
ment Act, to which also Shri Indrajit
Gupta has made a reference in the House,
may I know whether the two-third popu-
lation of Andhras will be given a sense
of equality and status and a sense of be-
longing in their own capital city of
Hyderabad, and whether they could get
equal opportunities? They do not plead
for any preference, but they want to be
treated just like any other citizen in any
other State capital. May I know whe-
ther that aspect of the matter is going to

be given a though to so that they are
given equal opportunities?

The income that has accrued from
Hyderabad city by the investments and

the efforts made by the Andtra public
also has gone up from Rs. 5 crores to
about Rs. 35 crores. May I know whe-
ther that amount would be allowed to be
spent on the development.of the Hydera-
bad city? Wherever there are emmtc
disparities and regional imbalances, it is
bound to create trouble. That is why we
are pleading. When Rayalaseema was
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integrated with Andhra, we only pleaded
for cconomic development of these arcas
but not statutory safeguards in order to
function as a State within a State or an
Assembly within an Assembly. What is
the position of the regional committee?
It is a miniature  Assembly, a parallel
Assembly having a separate budget. Fur-
ther, all the Bills if they concerned the
Telengana region even by remote  im-
plication, have to go to the regional
Assembly, and if there is an difference of
opinion, it has to be referred to the
Governor. May I know whether these
inbuilt restraints on the proper integration
of the State will help in emotional inte-
gration’? May I know whether in its
place, a board for economic development
of the region could not be constituted
wherever there is a backward area? [
can quote figures to show how develop-
mental activities have taken place in
Telengana for the last sixteen years. I
do not grudge it. I welcome it because
I come from a backward region and I
also welcome such developmental activi-
ties. As a matter of fact, the scope and
jurisdiction of the Telengana  Regional
Committee has been extended and they
have been asked to go into the  service
matters such as employment and recruit-
ment also. T would like to know whether
this is. going to be continued.
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Thirdly, I would ask whether the time
has not come to review the position re-
garding the gentlemen's agreement -which
formed the basis of the Public Employ-
ment Act which constituted the Regional
Committee and see wherever there is
hackwardness it should be eradicated and
freaner Fmotional  integration  nromoted.
Unless these restraints are removed, there
is no scope for emotional integration.

T am not going into the service aspects
of the matter, but if no time-limit is put
it will certainly perpetuate this state of
affairs. As a matter of fact, according to
the Public Employment Act. 1974 is the
limit put by the Act of Parliament. ‘The -
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question is whether this should be carried
beyond 1974 or it should be done away
with so that a proper atmosphere is
created.

I want to make one thing clear, that
everybody belonging to whichever part of
Andhra, is committeed to an integrated
State. 1 do not agree with what Shri
Indrajit Gupta said., Immediately after
the Supreme Court judgment, the Prime
Minister took immediate steps.  Shri
‘Chavan had been to Hyderabad. He held
consultations with people there., The
central leadership has correctly heid the
opinion that a solution must be evolved
amongst the people; they do not want to
impose a solution, they do not want to
interfere. "That is their stand, that is the
stand of the State and it has been appre-
ciated by one and all. The Andhra people
have got complete confidence in the
handling of the situation by the Prime
Minister. They have never questicned
this, nor has the State Government taken
any steps against this.

These are the three points to which I
want answers. A proper application of
mind has to be there. There should be
restraint exercised to see that a proper
atmosphere is created and we take steps
for eradication of poverty and backward-
ness wherever it exists- by conmstituting-a
Development Board completely and
wholly designed for development of the
arca, not for administrative purposes nor
for acting as .an Assemblv - within an
Assembly with a separate budget and so
-on, as these steps would only accentuate
regionalism.

SHRT RAM NIWAS MIRDHA: He
has not asked any question nor sought
any informetion. He has stated a parti-
cular point of view. T do not want to
say anythihg on that, This is a view held
“by certain sections of people. The only
question he asked was whether there is
proper application of mind. On the part
of Government, we are seriously consider-
‘ing it. As regards the hon. member, he
-can’ ask himself the same question.
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SHRI P. VENKATASUBBAIAH: |
have raised three points. He says I have
not asked any questions,
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MR. SPEAKER: Shri §, B. Gin.

SHRI S. B. GIRI (WARANGAL): It
is most unfortunate that comrade Indrajit
Gupta, without knowing the facts in
Andhra and the Telegana regions, said that
this movement has been started by the
landlords.

SHRI1 INDRAJIT GUPTA: 1 did mot
say that. 1 said landlords are taking ad-
vantage of it; that is a different matter.

SHRI S. B. GIRI: That is his opimion.

SHRI VENKATASUBBAIAH: referred
to the Public Employment Act. He for-
gets that it has Feen struck down on the
initiative of thc Andhra employees; the
Telengana people are not responsible for
that, I am unat'e to undersiand why the
Mulki Rules, which have been upheld by
the Supreme Court, have not been imple-
mented so far, as it was the decision of the
Government of Andhra, to go in appeal te
the Court over the decision of the fuller
Bench of the Andhra High Court. Thus
the decision of the Supreme Court is
binding legally and morally on the Gov-
ernment of Andhra Pradesh. Why has
not Government implemented so far the
decision of the Supreme Court regard.cg
the Mulki Rules?

My submission is this. I think my hom.
friend Shri Indrajit Gupta has also re-
ferred to what ‘is happening in Telangana.
I do not want to refer to it. T do ndt
kmow why Mr. Chavan had gone to
Hyderabad in the momth of October. Tt
was a State problem., The Centre has
nothing to do with the problem. He has
tried to—(Interruption)—bring about a
solution. ' My submission is that before the
formation of Andhra Pradesh. the Mulki
rules were in force. At that time, the
Nizamt was not there. It was the Con-
gress rule from 1952. And then, all along
they have been implementing them.
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., Then, before the integration a]sa, the

ates Reorgsnisation Commission had
made an observation. I will quote
something—

MR. SPEAKER: This is not a general
debate. Please confine yourself to ihe
question.

AN HON. MEMBER; It is very im-
portant  matter.  (Interruption).

SHRI S. B. GIRI: [ have been clected
by the Telangana people. At the time of
the merger of Telungina wih  .andhra
Pradesh such a fear was entertaincd, and
the States Rceorganisation Cominission
itseif haid given evoression to it. The
States Reorgan'saion. Commission said:

“The apprchersion felt by the edu-
citionally  backward jeople of
Telangana was that they may be
swumped and exploited by the
more advanced people of constal
area,”—

That is, the Andhra Pradesh region.

“The real fear of the peuple of
Telangona is that if they join Andhra
they will be unequally placed in relation
to the people of Andhra, and in their
partnership, the major partner will
derive all the advantages, while Telan-
gana itself may be converted into a
colony by the enterprising coastal
Andhra,”

This is what the States Reorganiiation
Commission had observed. But unfor-
tonately, we have been denied sepurate
Statehood, and we have been ectually
treated as ‘colonial people’. Even in 1969,
we wanted a separate State. That move-
mient was pot started by the landlords or
by any political party nor a political party
leader of the Congress or any - other
political party. It was started only by
the students and the Stafe employees.
Because the safeguards assured to us
through the gentlemen's agreement ‘Wwere
not implemented, the students have started
the agitation, ‘Then, the Sate Government,
Including Mr. Brahmananda Reddy,  the

former Chief Minister of Andhra Pradesh.
has a accepted that injustice has been done
to the services, not only that. Rs. 107
crores of Telengana surpluses were taken
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over from Telangana and spent in the
Andhra region. This was reported by the
Regional Committee which is a sovereign
body for Telangana, Ultimately, it was also
confirmed by the Committee which was
appointed by the Prime ‘Minister under the
cight-point formula when the agitation was
on. Even before Andhra Pradssh was
formed Telengana people never wanted
merger with Andhra. As stated by the
States  Reorganisation Commission, I
quote: “The apprehension felt by the
educationally backward" people of
Telangana was that they may ‘be swamped
and exploited by the more advanced
reople of coastal arca. The real fear of
the people of Telengana is that if they
join Andhra, they will be unequally
rlaced in relation 1o the people of
Andhra and in their partnership, the major
partner will derive all the advantages
while Telangana itself may be converted
into a colony by the enterprising coastal
Andhre.” We have been treated as
people in a colony. Our fear was that
the merger shall be like embracing the
Russian bear or Dhritarashtra, This is
what has happened for the last 15 years’
because the Chicf Minister was from
Andhra region; they are in a majority with
187 seats, while Telangana has been in
a minority.
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Recently, because of the intervention of
the Prime Minister, Shrimati Indira
Gandhi the Chief Minister thers is from

Telangana. He has not even completed
one jear. Immediately, they started the
agitation. After all, I would like to sub-

mit that to understand the problem in its
proper perspective the Mulki rules. ...
(Inrerrupnan)

It is a fact that prior to 1956, the
leaders of Andhra State which was for-
med in 1953, after the breakaway from
the Madras State, were eager to merge
with Telangana by assuring. the people of

Telangana  several safeguards  and
guarantees. o '
This was stated in Andbra State

assembly, Kurnool in 1955, not in the
Assembly of Andhra Pradesh.

“This Assembly would further like to
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assure the people of Telengana that the
development of that area would be
deem-ed to be a special charge and that
certain priorities and special protection
will be given for the improvement of
the area, such as reservations in services
IShri S. B. Giri]

and educational institutions on the basis
of population and irrigational develop-
ments.”

But this was not done, though this was
accepted also by Shri B. Gopal Reddv( who
in his speech on 25-11-1955 in Andhra
State Assembly said:

“It is for that purpose we have in-
cluded a paragraph in our resolution
today assuring them (Telengana people)
that they need not have any fears; that
they would have due resevations in
respect of appointment and employment
on par with their populations and that
we have absolutely no objection to
concede to them their due share in other
respects also. This is nmot something
that is done by us in response to their
demand. This is specifically mcationed
in this resolution in order to convey to
them through this Assembly the
unanimous opinion and view of all the
parties in this House that we would
look after them generously. The Gov-
ernment have absolutely no objection to
concede to them all opportunities that
are intended to the Telengana people”.

We were not prepared to merge with
them, this statement was made.

MR. SPEAKER:
to ask your question?

SHRI S. B. GIRI: The question is
In 1969 there was an upsurge; it

May I request you

coming.
actually a revolt against Andhra
Pradesh Government and 350  persons

were killed by the Andhra Government
and four lakhs of persons were imprisoned
because they could not tolerate injustice
and they demanded a separate State. In
the mid-term elections, the Telangana
Praja Samiti members—I am one of them
ten were elected out of 12 in the Telan-
gana region. Despite the Indi-a  Wave,
ten out of fourteen seats were Won.
That was the verdict of the people from
Telangana for a separate Telangana
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State. . ., t

MR. SPEAKER: This is meant for
_lsking questions. The first speech was loag
indeed,

SHRI S, B. GIRI: I have not tak=n ten
minutes where as he took about twenty
minutes,

In mid-term elections of 1972, after the
merger of Telengana Praja Samiti with
Congress, the Andhra Pradesh Congress
Committee took out a manifeste in which
they Spoke of “fair deal to Telengana.”
They in fact, promised to the people of
Telengana that they were going to im-
plement mulki- rules in roro,

MR. SPEAKER: Please conclude.

SHRI S. B. GIRI: The House must
understand  the problem. Apact from
these things, the Prime Minister Shrimati
Indira Gandhi herself said in my consti-
tuency in Warrangal, immediately the Full
Bench of the High Court of Andhra
Pradesh struck down the Mulki rules on
14-2-1972, that they would find aut a
solution. I quote the. Deccan Chronicle
of 18-2-1972:

‘Warrangal, February, 17, 1992:
Addressing a mammoth public mueting
at the Azamjahi Mills Maidan hzre this
morning, the Prime Minister Smt. Indira
Gandhi stated that the Government
would give serious thought to overcoms
constitutional  impediments  regarding
Mulki Rules. The Prime Minister said
“The Government at the Centre and the
State are taking all steps to rectify the
injustices. I assure that whatever pro-
blems we have, they will be solved at
the eerliest’. Referring to the recent
High Court verdict regarding Mulki
Rules she said the Government would
give serious thought to evolve means to
overcome the constitutional impediments
in this regard. It would take soms
time, she said, and added that any con-
structive suggestions in this regard were
welcome. She said ‘During the past
one year because of the Bangla issue,
I could not devote my attention to the
Telengana issue. Now I would certainly
‘devote ‘my time and attention to the
problem and see that injustices wherever
- they are, are rectified and justice is Jone
to the region.’.”
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MR.SPEAKER: He
now. ... (Interruptions)
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must conciude

SHRI S. B. GIRI: Under these cir-
cumstances, will the Prime Minister and
the Government of India put an end to
the present state of uncertainty? 1 must
submit that in the recent actions of the
Government, particularly in the eastern
region, they have shown that they are not
averse to the formation of smaller States.
Why should they then have a dlﬁercnl:
measuring rod? .

AN HON. MEMBER :
crux of the problem.

That is the

SHRI S. B. GIRI: The SRC also re-
commended a separate Telengana in its
Report, Everybody knows that the present
Andhra State is a problem State. In that
State we have two separate budgels, we
have got a separate Telengana Regional
Committee, we have got a separate plan-
ning body and an additional Chief
Secretary for Telengana. When cvery-
thing is separate why can we not have
a separate Telengana State? As it is, the
people of both Andhra and Telengana are
not happy. M™ay I request my Andhra
friends that it will be in their interests
also to have a separate State of Andhra.
Let us have peaceful bifurcation so that
we can develop our backward areas,

SHRI RAM NIWAS MIRDHA : There
is hardly anything to which I need renly.

MR. SPEAKER : That is why I asked
him to put a question.

SHRI PILOO MODY (Godhra): His

question is whether you will grant him a

separate Telengana.

SHRI M. SATYANARAYAN RAO:
Sir, the purpose of the debate would be
frustrated if he is not permitted to ask a
question. . .. (Interruptions, .

SHRI S. B. GIRI: May I ask & simple
question now?
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MR. SPEAKER: No:. now
SHRI S. B. GIRI: I come from the
Telengana region. ...
P!lOF. MADHU DANDAVATE
(Rajapur): On a procedural point even
& written question was asked. You may

check it up.

SHRI S. B. GIRI: Why has the ‘Cen-
tral Government not taken the situation
in hand earlier and granted u separate
Telengana? Because, the problems of An-
dhra Pradesh will not be solved even
if the talks are continued for anolher ten
years.

. SHRI RAM NIWAS MIRDHA: It
Is not a question. It is a mere paraphrase
of what he has been saying all along.

SHRI S. B. GIRI: The Telengana peo-
ple want their own State. We are grate-
ful to the Prime Minister for what she has
done. ... (Interruptions). In the State le-
gislature merely because they have a majo-
rity they cannot allow....(Interruptions)
Sir, I want a simple answer to my ques-
tion.

MR. SPEAKER: Can the Minister
commit himself “yes, we are doing it” or
“not doing it"? What type of questions are
you putting? It is a suggestion.

SHRI M. SATYANARAYAN RAO:
The people of Telengana have tolerated. .
(Interruptions)

MR. SPEAKER: Whatever the hon.
Member says will not go on record beca-
use he is speaking without my permission.

SHRI M, SATYANARAYAN RAO:

L

13 brs.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY., MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): I am distressed to

\ * * % N .t Recorded
2491 LS.—8.
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bear that Shri Giri is suffering. I do not
want him to suffer any more. 1 thought
that the answer to this question was given
in the Minister’s statement when he said
that we are doing our utmost to see how
this question is solveg in the composite
State. We do not agree with Mr. Giri
that it is impossible for the people to
agree. [ do realise that when passions
are high as they are at this moment, when
the people are feeling emationally involved
they sometimes take an extreme  sfand
and it is difficult to see how there can
be a solution. Yet, in many matters,
we hawe passed through such stages and
we have reached agreements and we have
fownd solutions. So, I would only re-
quest Mr. Giri to remain calm. He has
expressed his views to me earlier also, in
telegrams and letters. We are very
cléar on one point that whatever solution
is found must give justice to all concern-
ed. We do not want the people of Telan-
gana fo suffer; we do not want the people
of othier parts of Andhra Pradesh to suffer.
That is very clear. Both the people con-
cerned must also have this point of view
and core to some adjustment which will
give them, if not an entirely satisfactory
solution, I would say, the least unsatisfac-
tory solution.
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SHRI P. NARASIMHA REDDY
(Chittoor): Sir, I personally believe, un-
like Mr. Giri, it is not the Telengana peo-
ple alone who are suffering the conse-
quences of this agitation but the Andhra
people are suffering much more.

It may be of interest to point out that
in ‘the Calling Attenton motion you
will see, two MPs from Andhra and one
M.P. from Telengana area have participa-
ted. That ratio of 2:1, in my opinion,
with regard to employment, revenue, ex-
penditure and everything concerning the
State would be the basis for solving all
our problems. We have no quarrel in
ensuring a due share of employment to
our Tglengana brothers. We want only
the equality of status; we want only the
oquality of -protection. We do not want
to deprive the people of Telengana area
or any other backward State their due
share of employment or a share in reve-
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wue and expenditure on the
basis.

population

Sir, I hope, you will also allow me to
say a few words on the burning issue that
is agitating the minds of the people of
Andhra Pradesh. It is not, in my opi-
nion, an agitation that has been whipped
up or caused by the machinations of any
anti-social elements or by landlords or
by any such category. This agitation has
in fact, been brewing since very long.
It is indeed in the very nature of things.
The very carving out of the State of An-
dhra Pradesh has built up a facade of
integration which has in it a sort of in-
built permanent discord and disintegra-
tion. It is our experience that whenever
regional privileges or safeguards are pro-
vided to a section or a iegion, they
tend to perpetuate themselves and it i
very difficult to envisage or bring about
their termination at a very reasomable
period of time. That is a fact which
we cannot wish away or shut ou- eyes to.
Therefore, in my opinion even though the
Congress Party under the leadership of
Shrimati Indira Gandhi has been dedicated
to the cause of maintaining integrity of
the State as well as of the country, in
spite of our efforts because the aproach
has been wrong, because the basis has
been wrong, because the foundation has
been wiong, we have not been able to
achieve a degree of integration which
everyone in this country sincerely wants.

T would like to put a question to the
hon. Minister as to whether this approach
should not be revised. With these inbuilt
safeguards,  whether it is the regional
privileges in the shape of Telengana Re-
gwional Committee. whether jt is in the
sbape of separate budget, whether it is im
the shape of Telengana services to which
the hon. Member. Mr. Giri, made a
reference, vou bave endowed s region in
a State with all the paraphernalia, with
all the trappings. with all the featnres of
a separate State. And yet. you call it an
intenrated State in which it is having equal
status and eaual functions to nlav. TIs it
not a contradiction in terms? Is it pot
monstrosity 7 (Interruption) T reauest the
hon. Member to put up with me and
Tisten to our point of view; I should mot

]
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be treated in this House as I am treatsa
‘in Hyderabad, for the information of Mr.

Hashiwn.
—gy

Having been built up in such a context
of irreconcilable factors, we were naturally
witnessing agitation after agitation periodi-
<ally. This is the fourth or fifth agitation
we have had in this unforutnate State. [ ask
the Central Governmert and our thon.
Prime Minister whether this approach
shovld nct be  radicallv changed and
integvation schieved by a  different
approach. In my view, the question of

<guaranteeing to the Telengana people and
other backward regiors on the basis of
the population, 21 rat’e, which we
think is correct and which many party
ieaders have advocated. is good enough
and on that basis if vou take steps and
see that the separatist regional safeguards
in the shape of Telengana Regional
<Committee and other things are ziven up
1 am sure this problem can be fought over
and a just solution to all grievances of
‘the pcople of the State can be achicved.
No solution. Mr. Speaker, can given
satisfaction to all_the regions, nor can it
snlve all the problems, if it Jdoes not
<nvisage granting equal status, equz] rights,
2o all the cit'zens of one State in their own
Capital city. /When rightly the -wbdte
world, including this House, has been con-
cerned, very much agitated seeing the
<ountries like Uganda and Kenya trying
4c throw non-citizens out of their territory,
we in this country cannot tolerate a situa-
-tion, in my opinion, where one sectinn of
people in one State are treated as aliens
m ancher section of the same State. This
problem is fundamental and it is not
whipped up by sny interested or
~eaclionary elements or sny such thing.
“Unless the basic problem iz squarelv and
wholly faced and the approach is radically
changed and a solution found. T am afraid
“this acitation cannot be successfully met,
fior can the ends of justice and fairplay
for all regions of fhis ‘State be met.

SHRI RAM NIWAS MIRDHA : The
Fon. Member talked about regional safe-
querds for Tilengama. As I said in my
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statement, these safeguards for the Telen-
gana region have a historical background,
in the manner in which they have
developed. It7is because of backwardness
and the peculiar situation that existed at
that time that special provisions for Telen-
gana were made. I only hope that the
hon, Member will bear with them in the
apirit in which they were enunciated, s@
that there could be a proper, co-ordinated
and equitable development of the whole
State.

SHRI K. LAKKAPPA (Tumkur): I
fully appreciate the views expressed by
our hon. Prime Minister today on this
issue. The Supreme Court judgment on
Mulki riles has created a furore and also
confusion not only in the Andbra State
bt also elsewhere in the coumiry. The
solutian  to  the problem eoncerning
Andfira and Telengana regions, arising out
of these Mulki rules, is long overdve.
Heine a Member from the neighbouring
State. Mvsore State, I see the things
riearlv  Tn Andhra Pradesh, every citizen
of Andhra Pradesh, irrespective of the fact
whether he is from Telengana region or
Andhra region, should be equally respected
and enuallv prosperous in the eyes of the
¢'nnstitution as well as in the name of
democracy. But not only the recent judge
ment of the Supreme Court but also
several other judgments upholding and
reversing the Molki Rules regarding certain
services of the Telengana region which were
in vogue from the Niram's days and con-
tinped  sfter the integration and re-orga-
nication of States will not find a solution
i this prohlem because these problems are
confronting  hath  the  regions and are
humanitarian, economic and social pro-
hlems because of the reason that certsin
wieas in the Andhra as well as in the
Telanpana_have not been developed and
the people in both the regions, even in the
Giovernment level and even in the Parfia-
roent level......

MR. SPEAKER: We have heard
eoough of that. As a pentleman from fhe
neighbouring State, what is your question?
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SHRI K. LAKKAPPA : 1 am not con-
!rihuu:us my support to the idea of dis-
integration of Andhra Pradesh. I want to

s2y that some solution should be found ...

MR. SPEAKER;:

Please ask  your
question.
SHRI K. LAKKAPPA: There are
certain agencies working in certain ex-

Plosive situations to see that the Siate is
disintegrated. As Mr. Indrajit Gupta has
rightly pointed out, there are certain
reactionsry forces, for instance, the
Swatantra Party which are trying to split
the State on this issue and is fomenting
agitation for creating a separate Andhra,
a separate Rayalaseema and a separate
Telangana. As my friend, Mr. Venkata-
subbiah has just now said, Rayalaseema is
also a backwsrd region. For that matter,
there are certsin  backward regions in
every State. There are problems which
even to-day ws are facing, after the States
are re-organijsed.

MR. SPEAKER : What is your ques-
tion ? e |
SHRI K. LAKKAPPA : These

veactionary forces are taking advantage of
the situation and are trying to divide the
State and are also trying to subvert the
integrity of this country. Even outside
agencies are working so far as this region
is concerned. This is a very explosive
situation in Andhra Pradesh and trouble
is brewing in the entire area and the
people are agitating.

1 would like to ask a categorical ques-
tion from the hon. Minister. I know that
even Members of Parliament from both
sides- have submitted a memorandum
urging a certain solution of the problem.
All T would ask the hon. Minister is to
find out a rational solutioh to the problem
to avoid these regionalism and parochi-
alism which are trying to disintegrate the
State, not only in Andhra Pradesh but also
in other States because I would Jike to
quote onc example. ...

.
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MR. SPEAKER : No cxample please.
Please ask your question.

SHRT K. LAKKAPPA : If there is any
delay in the mafter of finding a solution.
to this problem, I am afraid, it may spread
to neighbouring States like Mysore creat-
ing a problem there like new Mysore area.
and the old Mysore area. It may slso
spread to other States.  Therefore, to-
avoid the spreading of 7Mis trouble to
other States and also the disintegration of’
the States, 1 would like to say whether,
taking into account the explosive situation
in Andhra Praesh, this Ministry would’
find out a rational approach acceptable to-
ths leaders but also taking them into con-
fidence as the Prime Minister has already
snid that she is not imposing a decision:
on that State and she is trying for a
rational approach. 1 would, therefore,
reguest that the Prime Minister may please
make 8n appeal to the leaders of hoth
the regions to see that peace is restored
st the earliest possible and then find out
a solution &t an early time. Otherwise,
the entire State will be divided and the
entire leadership will be divided and the
entire political situation will become
explosive. Therefore, teking into account
such a situation, will this ministry find ont
a solution to see that all that is going
on, the violent movement and the ex-
plosine situation, the violent activities, the
stndents’ agitation and the students
atopping trains, stopping buses and stopp-
ing of air flights is stopped and normal
sitnation restored ? I would like him to
nive an assurance to the people of Andhra
Pradesh. Let him find out the solutiom
and tell us that this problem will be shlyed
tv such and such time, “Let him find out
the solution which will stop all this
violsnce. We want to know how this
problem can be solved and how national
integration could be maintained.

SHRI RAM NIWAS MIRDHA : As 4
anid in the statement, all efforts ars being
roade to find out an early solution. ¥
hope the solution will be found as suggest-
ed the hon. Member.’ . :

SHRI M. SATYANARAYAN RAV T
There must be a full dcbate on this.
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Sl-li(l JYOTIRMOY BOSU: There
must be a discussion under Rule 193,

MR. SPEAKER : You are asking for
a debate; time is not available,

SHR1 ATAI BIHARI VAJPAYEE:
In the Call Attention Motion, only those
‘Members  pariicipated whose names
nwppeared in the ballot. But what about
-other Members ?

SHRI JYOTIRMOY BOSU : This 1s a
matier where each party must be allowed
‘1 put forzh its own point of view.

MR. SPEAKER: I am sorry, I cannot
allow it

SHRI M. SATYANARAYAN RAO:
‘2 hour<’ debate must be there.

MR. SPEAKER: Call  Attention
Motion affords emough opportunity. Both
view-points sare expressed.

SHRI JYOTIRMAY BOSU: No.

$HRI SHYAMNANDAN MISHRA
(Pengusarai) : Many people had not
participated.

SHRI ATAL BIHARI VAJPAYEE: It
does not reflect the entire viewpoint of
the House.

SHRI  JYOTIRMOY  BOSU : No
opposition view has been expressed, only
of the ruling party and its allies.

MR. SPEAKER : I will let you know
later on; please wait for some fime.
(Interruptions) No Member will be allow-
ed to speak without my permission
(Interruptions).

13.20 brs.
RE-STATEMENT ABOUT
‘BALYOGESHWAR'
SHRI JYOTIRMOY BOSU (Diamond-
Harbour):  About Balyogeshwar, fhe

Minister must come out with a statement.
T don't know why this is being withheld
from the House.
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MR. SPEAKER: Let not so many
Members speak simultaneously.

SHRI B. N. REDDY (Niryalguda):
I have given notice for a discussion saying
that the Minister’s statement be taken into
consideration. .. .

MR. SPEAKER: The hon, Member
may please sit down. They are asking for .
a statement on Balyogeshwar....,.

SHRI S. M. BANERJEE (Kanpur) :
He should be arrested. He is going
about freely makKing all sorts of state-

‘Balyogeshwar

SHRI JYOTIRMOY BOSU: The cus-
toms officials .are being threatened and

pressurised . s
SHRI SHYAMNANDAN MISHRA
(Begusarai): What is the consideration

for not making a statement so far as the
Government is concerned?

Is it because they are doing some puja
for the ruling party?......

MR. SPEAKER: Not a word will go
on record if so many Members go om
speaking like this. I have conveyed the
request of the hon. Members to the hon.
Minister.

. wra  fagrd  wwid
(feat) : wemer Y, 7R CF fada
TEAT & | ATTRY AT ZFIr faFvad deg
& T F AT H T AT FAT 7
a7 faqr g1 fw I foq 7 v
gt g ardar ) 71T o @Y 17 § W
FO aasrr & fw 1€ i gwa
afl &1 € § | WV T wEWT &
&fge fF 796 ard & gaa & faqare

-
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oo Wi ;. Q4T A WIT
frasT ol Aff §3 & ?

oft wEw ferdt wradqy @ st
ara § ferarg € gam
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PAPERS LAID ON THE TARLE

ANNUAL REPORTS ETC, OF ORI55A
TranspOrRT CoMPANY, LTD.,
BURHAMPORE

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi and English ver
sions) under sub-section (1) of
section 619A of the Companics
Act, 1956:—

(i} Review by the Government on
the working of the Orissa
Road Transport Comipany
Limited, Berhampur (Ganjam)
for the year 197-71.

(ii} Annual Report of the Qrissa
Road Transport Company
Limited, Berhampur (Gan-
jam), for the year 1970-71.

(iii) Directors' Report and state-
ment of accounts for the year
1970-71 of the Orissa Road
Transport Company Limited,
Berhampur (Ganjam) snd the
comments of the Comptrollcr
and Auditor General thereon.

-{Placed in Library. See No. LT-

3739/721.

(2) A statement (Hindi and English
versions) showing TEAsOrs for
deldy in laying the papers men-
tioned above. [Placed in Library
See No. LT-3739/721

SuGar (PRICE DETERMINATION)  SECOND

P AMENDMENT ORDER, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): I beg to la.y on the
Table a copy of the Sugar (Price Deter-
mination) Second Arnendmcn_l- Order,
1972 (Hindi and English versions) pub-
lished in Notification No. G.5.R. 407 (E)
in Gazette of India dat-_-d_ the 11th
Scptcmlier. 1972, und-~r sub-section (6_}_05
section 3 of the Essential Commodities
Act, 1955 [Placed in Library. Sce
No, LT-3740/72]
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‘Balyogeshwar' zg:;

13.23 hrs.

BUSINESS ADVISORY COMMITTEE
EIGHTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND-
TRANSPORT (SHRI RAJ BAHADUR):
I beg to move:

“That this House do agree with the.
Eighteenth Report of the Business Ad-
visory Committee presented to the
House on the 17th November, 1972.".

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I have alrcady written 10 you
seeking your permission to mcntion one

MR. SPEAKER: It is a settled proce--
dure now that such suggestions should
come up at the time- when the hon.
Minister announces the business for the
next week....

SHRI JYOTIRMOY BOSU: 1 have.
mentioned in my letter that I was out of
Delhi on Friday when the meeting of the
Business Advisory Committee took place,.
and, therefore, I have sought your pe-
mission. ., .

MR. SPEAKER: When he comes for
the next meeting of the Business Ad-
visory Committee, he will get this oppor-
tunity. Now, the report is already there,.
and the hon. Member's party's represen-
tative was also  present there. If one
individual was not present, it does not’
mean that....

SHRI JYOTIRMOY BOSU: T agree,
but 1T may only mention what you were
kind enough to say on the floor of the
House in regard to the rags scandal,
namely:—

“So far as this House is coocerned,
I also know that there is a lot of agi-
tation, and T have no objection to
having a debate”.
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MR. SPEAKER: He can put forward
his point of view at the next meeting of
the Business Advisory Committee.

The question is:

“That this House do agree with the
Eighteenth Report of the Business Ad-
visory Committee presented to the
Housc on the 17th November, 1972.%,

The motion was adopred,

13.24 hrs.
CARRIAGE BY AIR BILL*

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): 1 beg to move for leave to
imtroduce a Bill to give effect to the
Convention for the unification of certain
rules relating to international carriage by
air signed at Warsaw on the 12th day of
October, 1929 and to the said Convention
as amended by the Hague Protocol on
the 28th day of September, 1955 and to
make provision for applying the rules
contained in the said Convention in its
original form and in the amended form
(subject to exceptions, adaptations and
modifications) to non-international car-
riage by air and for matters connected
therewith,

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill to give effect to the Convention
for the unification of certain rules
relating to international carriage by air
signed at Warsaw on the 12th day of
October, 1929 and to the said Conven-
tion as amended by the Hague Pro-
tocol on the 28th day of September,
1955 and to make provision for apply-
ing the rules contained in the said
Convention in its original form and in
the amended form (subject to excep-
tions, adaptations and modifications) .to
non-intcrnational carriage by air and for
matters connected therewith”,

The motion was adoDted,

KARTIKA 30, 1894 (SAKA)
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DR. KARAN SINGH: 1 mtroduce the
Bill.
13.25 hrs. D

The Lok Sabha adjourned for Lunch till
thirty minutes past Fourteen of the
Clock

The Lok Sabha reassembled after Lunch at
thirty-five minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair].

MOTION RE. NINETEENTH REPORT
OF COMMISSIONER FOR SCHEDUL-
ED CASTES AND SCHEDULED
TRIBES FOR 1969-70—Contd.

MR. DEPUTY-SPEAKER: Mr. K.
Marak,
SHRI K. MARAK (Tura): Mr

Deputy-Speaker, Sir, I shall start from
where I left the other day.

Only a few years back, Mr. Tarlok
Singh. the then member of the Planning
Commission, who visited the Garo Hills
and the other hill districts in Assam de-
clared that the development works in the
hill areas have not even scratched the
surface, .

No doubt there are admirable policies

. or schemes of the Government for the

Scheduled Castes and Scheduled Tribes,
but also there is a wide gap bctwc_cn the
policy and the actual implementation as
there is a big gap between the backward
people and the rest of the people in the
country. We will have * to bring the
backward to the forward with grim deter-
mination, sincere understanding, sympathy

and sacrifice.

*Published in Gazette of India, Extraordinary, Part TI, Section 2, date

d 21-11-72
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Sir.i.nwmeofﬂlcschemesorpropou-
ed schemes, the policy of the Government
appears to be somewhat commercial, that
is, profit first and benefit second. As
such, we have been asked such questions
as “Will the project be productive or
remunerative?” Or, “have you prepared
the infra-structures” and so on. This
seems to be, in such g case, that the
policy of the Government is to start a
plant or a project on the already prepared
grounds only,

Some of the projects of the Govern-
ment are simply wasted for want of
follow-up measures. It is said that to
wean away the tribal cultivators from the
traditional and watefu] practice of
shifting cultivation or jhumming the
Government has been giving them finan-
cial and technical assistance to plant non-
perishable cash crops like coffee, cashew-
nuts, black pepper, and so on. Yes; there
are some, but with what ultimate results?
Many of the people in Meghalaya, espe-
cially in the Garo Hills, have taken to
the cultivation of cashewnuts, black
pepper, etc. but when the plants have
started producing fruits there is no pur-
chaser Some individuals have two or
three thousand trees, but the fruits are
all rotten on the ground. On various
complaints, there was a show of purchas-
ing them at the rate of five or six annas
a kilogram, which cannot even cover the
expenses of labour and transport charges
from the interior to motorable points.
Almost all of them have now abandoned
their gardens, and some have actually
rooted them out or cleaned them, off to
make room for jhumming cultivation
again.

Sir, jhumming is a system of shifting
cultivation and is really wasteful and
destructive of valuable forest, trees, timber
and bamboos. But this system is prac-
tised ‘by at least 82 or 83 per cent of the
population. But the jhummers have
not ' found a practicable ~ alternative,
Nothing has been done by the Govern-
ment so far for the alternative. In the
jhums, people grow rice, millet, cotton,
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chilly, ginger, etc., though at present
returns are¢ becoming poorer and poorer
due to erosion of soil, etc. Also, only
planting of cashewnut, black pepper, et
will not supply the needs of the people.
So, serious attention of the Government
may kindly be given to this kind of cul-
tivation and sincere attempts should be
made to find an alternative which will
at least be less wasteful and destructive.

Another feeling of the people of my
State is that we are stil] i1solated. During
the British period the Garo Hills district
was a closed area, or what they called a
political district. No outsider could enter
the district without the permission of the
Government. For wider movement and
understanding leading to integration we
need tourist facilities such as tourist bon-
galows. rest houses, etc.. that is, impro-
vement in communications. Al present
nothing has been done towards encoura-
pement of tourism etc. in the district.
For the same reason we have demanded
a railway line on the south of the
Brahmaputra river. The line has come
up to Jogigoppa on the north bank of the
river; opposite to this on the south bank
there is Pancharatna which is about thres
miles from Goalpara town. The line
will be nearer to the northern border of
our ‘istrict, about five miles only and
people of three districts. namely Goalpara,
Garo Hhills and Kamrup will be benefited.

We also feel that our existence is
known to a very few limited leaders and
officials, and as such there is lack of
sincere sympathy and understandings from
the people and the leaders outside the
district and the State. This may even
lead to a feeling of neglect, frustration
and distraction.

Coming to the report of the Commis-
sioner for Scheduled Castes and Schedal-
ed Tribes, on scrutiny I find that there
are many good and practicable suggestions
and recommendations. Most of these
suggestions and recommendations have
not been fully implemented or not imple-
mented at all. One of the aims of tha



s

237 Scheduled Castes and KARTIKA 30, 1894 (S4KA) S. T. Commissioner's 238

Constitution of India is to protect the
weaker sections of our mation from social
injustice and al] forms of exploitation.
But 25 years of independene and power
have not been able 1o remove even one-
tenth of their social injustices. Inspite of
the fact that some State Governments or
local Governments have passed laws to
prevent alienation of land of the tribals,
it has been experienced that the relief that
should have come to the tribals has never
reached them and frustration and disi-
;llusionment had been the result instead.

I -take this opportunity to pray for
setting up more tribal blocks, especially in
isolated hills and forest regions and for
‘having some specific survey of certain
areas such as Garo Hills in Meghalaya
particularly with a view to providing a
practicable alternative to the destructive
and wasteful system of cultivation known
.as jhumming.

Sir, one very important factor in the
-development of Scheduled Caste and
Scheduled Tribe areas is the rapid spread
of education. It 1s no doubt one of the
forcmost requirements for their progress
and ‘development and ultimately their
assimilation into the mainstream of na-
tional life of India. Education is the
master key to their progress and deve-
iopment, prosperity and contentment.
But mere progress in general primary or
secondary education is no solution to the
economic problems of the tribal people.
It may produce only the semi-literate and
unemployable mass of people who will

create problems of food and unemploy-:

ment and even law and order. So, the
urgent need of the day is the employment-
oriented education. Also, a special mea-
sure for the backward and weaker sections
of the nation in the field of education is
essential. The measure will include
effective supervision and inspection of

educational institutions, particularly those.

in the inaccessible areas, intensive efforts
for greater enrolment of children, availabi-
lity of trained teachers, residential accom-
modation, provision for buildings. and_
“hostel facilities, especially for girls otc.

Rep. (Motn.)

Sir, tnere has been a suggestion that
when the persons belonging to the Sche-
duled Castes or Scheduled Tribes have
embraced Christianity they should > be
deprived of the facilities or privileges
offered to them by the Government. In
other words, they cease to be members
of the Scheduled Castes or Scheduled
Tribes. Sir, it is a strange and fantastic
idea even to think that as soon as a tribal
embraces Christiunity he is eneveloped
with the requisite wealth and education.
Such a suggestion, if implemented, may
even be considered as a sort of indirect
religious persecution which camnot be
dreamt of in the secular government of
our country.

MR. DEPUTY-SPEAKER: That point

was made by another speaker, He can
just support it,

SHRI K. MARAK: In spite of all
these, I still venture to pray for increased
nationa]  scholarships and provision of
special facilities for studies abroad, in-
service training and special provision for
coaches for IAS, IFS and IPS examina-

tions, for the students of the backward
communities.

With these words and with the hope
that my prayers will not go in vain, I
come to the end of my humble speech,

SHRI R. D. BHANDARE (Bombay
Central) :  Mr. Deputy-Speaker, having
gone through the Report of the Commis-
sioner for Scheduled Castes and Tribes,
the matters enlisted there, the suggestions
and recommendations made by the
Commissioner, I find I have to start with
the social aspect of the problem, because
I find that the institution of caste still
continues in the country as it is in all its
strength and power. Along with the insti-
tutions of thé caste system, we have
¢reated two other institutions, namely,
Parliament and Democratic Decentralisa-
tion. Apart from the interests of the
members belonging to the Scheduled
Castes and Tribes, it is in the interests of
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the counry itself to consider to what extent
these institutions are helping the members
ef the Scheduled Castes and Tribes in their
upliftment, development and removal of
grievances and disabilities from which they
suffer. While dealing with the caste
system, ths question arises to what 2xtent
the observance of untouchabilitr has been
continuing. Even though under the Con-
stitution we have abolished untouch-
ability, it is still continuing in all its
aspects, persecuting and pursuing the lives
of the members of the Scheduled Casies
and Tribes.

If I try to enumerate the irstances of
harassment and atrocities committed on
them, time will not permit me to complete
the list. 1 would like to refer to one
instance which was read out by th:
Member belonging to DMK from a news-
paper. According to that report, ths
women. of a particular State were so much
horsssed that they have takem ont a pro-
cession. and in front of the procession
they carried a banner ssying “our sons
and husbands have become imbecile and
helpless to protect us; so help us.” Gov-
ernment had shown callous disregard in
giving them necessary protection. Then
where are they to go? That was the
auestion posed by them, not only to the
Collector to whom they had gone in pro-
cession but also to the whole country.
To what extent has untouchability been

removed 7

Recently, a Bill was moved in this
Howwe to amend the Untouchability
Offences Act. I happened to be the Chair-
man of that Joint Select Committee. We
toured all over the country in connection
with that Bill. We iovited suggestions
from both officiale and non-officials. It is
really surprising and shocking to see the
attitudes and platitudes of both officials
and non-officials who come from the
genera) community. The officials sav that
there 8 no Question of 'nnlallchﬂbﬂity
because it has been abolished by law, We
started takiog evidence and suggestions
from the 1.G. of Police, Home Secretary,
Secretary of the Welfare Department and
other officials. Invariably, all of them

S. T, Commissioner's
Rep. (Motn,)

tried to suppress the truth by saying that

untouchability has not been observed in
their States at all. We started with Orissa,

I confronted the LG, of Police of that

Stats with the example of the assault om

the MP in front of the Temple of Jagan-

nath in Puri to which he had no answer.

Wherever we went, we found that there

wa¢ a deliberate attempt to suppress the -
truth from the Committee and they did
not tell us to what extent untouchability

is being observed in the States.

[+

We also réceived suggestions from the
nor-official agencies belonging to the
general community, They also tried to-
suppress the truth by saying that uo-
touchability as a problem has beeo -
eliminated and abolished from the States.

Then we examined some of rthe nor-
official agencies which are terving the
members of the Scheduled Castes and'
Tribes. I admit that to some ertent they
tried to exaggerate the matter, but they
said that urtouchability is atill practised
in their State,

I am simply dealing with the attitudes.
and platitudes of the officisls who are
the cog in the administrative machinery
which implements the policies of the
government. I am saying that their
attitude towards the atrocities committed”
on the members of the Scheduled Castes
and Tribes, their attitude about the preven-
tion of use of public places including-
temples by people belonging to these
communities continues to be the ssma o3
in the past. So long as this Institution
of Castes is, therefors, pot demolished or
abalished, or at least shaken in its forinda-
tions, there will be no relief for reople
belonging to the Scheduled Castes and
Tribes.

There Is one concrete suggertion. You
know the prices have gone high up. We
talk of gréen révolution. We talk of more
and more dearness allowance, What is the
position of scholarship that is granted to
students of thy Scheduled Castes and
Schoduled Tribea? The amount remsins
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static. The Government is not prepared
to move an inch for increasing the
scholarship to the students belonging to
the Scheduled <Castes and  Scheduled
Tnbes. 1, therefore, ‘demand thet the
amoynt of scholarship should be increased.
Unless ihe rate of scholarship is increased
to Ra. 100 per student, 1 do not think the
students will be able to solve at least their
own problems in their own academic life.

My hon, friend, Mr. B. V. Naik. raised
the question as to why the Commissioner
for Scheduled Castes and Scheduled Tribes
has not Bfen ex:rcising his powers which
are given to him. I need not deal with
this question. He is not here. [ think,
he has not gone through the Report. The
Commisioner for Scheduled Castes and
Scheduled Tribes has been crying hoarse,
has beer crying in wilderness, that his
powers have been curtailed.

I must bring to the noticé of the hon.
Minister the objecT of social welfare for
which the Institution of the Commissioner
for Scheduled Castes and Scheduled Tribes
was created. According to the Report of
the Advisory Committee on the Minorities,
the object was to set up an officer to look
into the grievances, to aftend to the
grievances and to solve the grievances of

the persons belonging to the Scheduled
Castes and Scheduled Tribes. This aspect
has“beén totally forgotten. To my great

surprise and it will surprise you, Sir, ulso
that the Commissioner for Scheduled
Castes and Scheduled Tribes writes that
the Ministry of Home Affairs, on this
point, has alsd made it clear that the
grievances placed before the Commissioner
must be looked into and that the Commis-
sioner must have the powers. But the
Commissioner’s position has been reduced
to that of a c'~rk. Therefore, my appeal
is that the Ccrimissioner's position should
be restored te the constitutiona] position
that has been assigned to him under the
Constitutior.

What about Regional Commissioners ?
What happened to fhe provisions of the
Constitution ? Under the Constitution, it

Rep. (Moin.)

bas becu vnvisaged that Regional Commis- -
sioners should be appointed. The institu-
tion of Regional Commissioners has bLeen
abolished and the Socia] Welfare Direc-
torate has been established. Without .
reflecting on the officers, I would narrate
an experience about the Regional Director
of Social Weltare Department who
accompanied us, along™with our Com-
mirtee, to what extent these officers were
useful to us and to what extent they
invoked the respect from the State Gov-
ernment. This Dircctorate of Social
Welfare has mot helped the members of
tbe Scheduled Castes and Scheduled
Tribes in different States at all. It is there-
fore, absolutely necessary to restore the
oflices of Regional Commissioners in
ifferent States.

Havipg dealt with the [Iestitution of
Caste Systerg. 1 shall deal with tha in-
stitution of democratic decentralisetion. [
need not take much time of the House. I
will simply read out Para 33 of the Renort
which deals with the institution of Jemo-
cratic  decentralisation. When we wers
discuasing  the question of democratic
decentralisation and Panchayati Rai in the
House, a large namber oF Members were
very vociferous in saying that this institu-
tion will help in ameliorating the condi-
tiona of the persons belonging to Scheduled
Castes and Scheduled Tribes. After 2
years “of independence, or rather in the
year 1969-70 to which year the Recport
relates, this is the position. I am talking
of democrafic decentralisation. Ths Re-
port talks of the object of democratic
decentralisation which was meant for
creating conditions for growth, of pro-
pressive cooperatives, rural economy and
diversified occupations! strusture in which
the weaker sections of the community are
brought up specily with the rest of the
community.

15 hre, e

What is the experience ? The experience
has shown that the objective is merely on
paper. This is the Commissioner’s report;
this is the cry of the Commissioner; this
is the criticism of the Commissioner. Then
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tbe Comqissiumr further says this dealing
with education. 1 need* not tell you
hecause you come from a State where the
percentage of literacy is very high. But
under” d¢ mocratic decentralisation, what is
the position of literacy and education of
the members of Scheduled Castes and
Scheduled Tribes 7 Without faking much
of the tine of the House, I will read out
only one sentence froin para 34:

“It has been observed that, as & result
of this, the special measures necessary
for educational advancement of the
weaker sections have not been taken
by the Panchayat Samities,”

Again I will draw your attention to para
3% 1 will read out only one line:

~“....the powerful wested interests
have tended fo work against the pro-
gress of theis educational advancement.”

This is so far as education is concerped.
What about the Institution of Panchayats,
Zila Parishad and the Gram panchayats ?
During our tours, we learnt that the
members of Gram Panchayats, belonging
to Scheduled Castes and Scheduled Tribes,
are not even allowed to sit along with thz
other members; they are asked to sit far
away from the other members and there
is not single Chairman of Zila Parishad
who belongs to Scheduled Caste. 1 shall
mention to you what the Commissioner
has said in para 40; there he deals with
the factors which ought to help the mem-
bers of Scheduled Castes and Scheduled
Tribes; amounts are allotted; but they are
not utilised for they are diverted for some
other purposes. Therefore, what is the
conclusion ? 1 shall read out the con-
clusion given in para 41:

“From these studies, it is evident that
on account of factors such as economic
dependence on higher castés, social dis-
abilitied such as untouchability, extreme
poverty and low level of literacy and
civic consciousness, the interests of
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weaker  sections not only tend to be
neglected “but also deliberately ignored,
in Panchayst Raj institutions, unless
programmes affecting their welfare are
swatutorily earmarked with specific out-
lays clearly apportioned.”

This is so far as the Institution of
democratic decentralisation is concerned.
My own conclusion is that the Institution
of democratic decentralisation, if not
totally failed, has not helped the inembers
of Scheduled Castes and Scheduled Tribes
at all. T could deal with the arcas inhabit-
ed and occupied by the members of
Schedvled Tribes. Since the time will not
permit that, I need not go into that, I
need not cite the illustrations given by the
Commissioner himself.

T will touch two more points and then
finish, Coming to Parliamentary instita-
tion which has been created so that social,
economic and political justice is given to
ths members of Scheduled Castes and
Scheduled Tribes, what is the position so
far as legislatures are concerned ? You will
be shocked to hear—you, Sir, have suffi-
cient experience; and it is also the ex-
perience of every member—that members
of Scheduled Castes and Scheduled Tribes
are elected only on the reserved seats.
Why is it that different parties, including
my own Party, elect the members of
Scheduled Castes and Scheduled Tribes
only from the reserved seats 7 Why are
the general seats not given so that there
could be, if not an emotiona] integration
achieved, at least a. nearness of r:lation-
ship hetwesn the caste Hindus nad the
others he . “sved 7 Here is a tim: when
we must give general seats to the members
of the Scheduled Castes so that they could
he elacted to different legislatures includ-
ing this august Howuse.

Then about Executive, Has any re-
presentation been given in the Executive,
the Goveroment and the Ministry, either
in the States or in the Cenire, in pro-
portion to their popnlation? We talk of
democracy and democracy is rule by
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consent. But, is that consent in accor-
danco with the population of the Scheduled
Castes and the Scheduled Tribes reflected
in the Executive and the Government by
way of representation? What is the
answer? What will be the answer? I
like to know the answer that will be given
by the hon. Minister .and the Govern-
ment.

Then I take the case of the administra
tive services. Throughout from 1950 the
reserved quota in services has not been
filled at all. Therefore, I need not deal
with that aspect. My friends have raised
the question that the Prime Minister
should head the Social Welfare Ministry.
Some other Members said that it should
he entrusted to the Home Ministry. To
my mind. ...(Interruptions). Mr. Basu-
matari is a very experienced and an old
Member of this House. To my mind, to-
day, since Shrimati Indira Gandhi is the
Prime Minister of India who is very
sensitive and who alone knows the aspira-
tions of the members of the Scheduled
Castes and the Schednled Tribes, the
Social Welfare Department must be
entrusted to her snd not to any othei
rerson. This is my suggestion. ... (Inter-
ruptions). This is my opinion, of course.
Of course, it is bound to be considered.

Again, 1 would appeal to the Govern-
meat and the members of the Scheduled
Castes and the Scheduled Tribes that so
far as the Government is concerned, it
should take note of the fact that the
aspirations and urges of the members of
the Scheduled Coastes and the Scheduled
Tribes have gone up. If the Government
Aoes not come forward to fulfil or to meet

at least to some extent, their urges and -

aspirations, as it is, there has already
developed a sense of frustration, not only
a sense of frustration but a sense of
cynicism saying that this Government will
dp nothing for the Members of the
Gcheduled Castes and the Scheduled
Tribes. Therefore, the Government must
take into consideration the wurges and
repirations of the members of this com-

munity.

Rep. (Motn.)

Then, 1 appeal to the country as a
wlole. How long are the members of
the Scheduled Castes and the Scheduled
‘Tribes to be kept away from the rest of
the society ? When we talk of reconcilia-
tior or bringing about some sort of an
understanding between the members of the
Scheduled Castes and the Scheduled
Tiives on the one hand and the members
of the general community on the other
how long will this China wal]l continue
hetween the caste Hindus and the Sche-
duled Castes and the Scheduled Tribes 7
‘Therefore, my appeal is that as the sense
of reconciliation must be somewhere,
somehow, or conditions must be created
by the genmeral community. So long at
these conditions are not created that sense
of frustration and cynocism  will
continue to haunt the minds of the mem-
bers of 7the Scheduled Castes and the
Scheduled Tribes,

Then, I appeal to my own brothers and
sisters. We must remember that so long
u#3 a democratic set up exists in this
country, we would be able to at least
ventilate our grievances. If we fight out
or if we do something whereby the
democratic institutions collapse, then, what
is the method or mode by which we can
ventilate or place our grievances before
the country. Therefore, at all costs
whatever may be the frustration, whatever
may be the cynicism and disappointment
that we may have developed or we might
bave come to the end of our patience—
but, at “all costs, we must preserve the
Parliamentary Democracy and these in-
stitutions whereby we can have the means
of reflecting our own wishes and desires.
T appeal to all the hon. Members of this
House who have moved substitute motions
or amendments to withdraw those substi-
tute motions or amendments, With these
words I close. Thank you.

SHRI B. S. MURTHY (Amalapuram):
Mr. Deputy Speaker, Sir, I would like tor

give two quotations from the report.
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[Shri B. S. Murthy]
Number one :

“There is hardly a district in Rujas-
than where cases of rape of Harijan
women by the people are not reported.
On March 13, at Todaroy Singh, the
Police took away four Harijan women
and allegedly raped them in the police
compound.”

Number two:

“On July 28, 1971, in Tonk District
Police Station, Avi, a Harijan was
assaulted and in his presence, his wife
was completely stripped, with ropes
and brutally assaulted.”....

SHRI K. S. CHAVDA (Patan): This
is for the Home Minister to take note of.
He is not here.

MR. DEPUTY-SPEAKER : The
Minister in charge s here. He will con-
‘vey it to the Home Minister.

SHRT K. S. CHAVDA : Home Minis-
try is the policy-making Ministry far the
welfare of fhe Scheduled castes and
scheduled tribes.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
1{PROF. S. NURUL HASAN): Policy-mak-
ing is not done by Home Ministry.

SHRI B. §. MURTHY : “When this
was reported to the D.S.P. Malpura, he
ordered the complainants out of the
village.”

Sir, this is the state of affairs of the
Scheduled Coastes of India twenty-flve years
afwer our iodépendence,

Sir, this is the case not only in Rajas-
than. There is no State in India where
Harijans snd Girijans are not subjected
to untold miseries and sufferings,

Sir, women are raped; their properties
are looted; lheir houses are burnt.

SHRI K. S."CHAVDA: And they are
burnt: alive.

8. T. Commissioner's
Rep. (Mom.)

SHRI B. . MURTHY: Yes, they are
burnt alive, Many more things are being
done,
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Sir, is there no remeay ror such ghastly
atrocities of these caste Hindus? [ cam
cite chapter and verse from these reports—
not only from the Commissioner of Sche-
duled Castes and Scheduled Tribes, but,
from the Elayaperumal Committee report
and many other reports, from so many

other committees appointed by the
Government itself.
I would like to ask the Government:

Is there any remedy? Can the Govern-
ment come to their rescue or not? Can
they protest these unmprotected people?
Otherwise, do you permit us to take the
law into our hands and to retaliate when
and where we can?

SHRI D. BASUMATARI (Kokajhar):
That is the only remedy!

SHRI B. S. MURTHY: Sir, we are all
freedom-fighters.

I am one of those persons. We fought
the British Government. I can tell you
from this platform, if T can use that
word,—without meaning any derogatory
reference to Parliament.—I challenge
every caste Hindu who wants to fight the
Harijans. [ say, give them weapons; fix
up the date: fix up the time and come
with all your strength. I tell you, there
will not be 2 single person who would be
returning back if he wanted to challenge
the Harijans. We are not given houses.
we have no food. we have no raiment,
but we have the courage of conviction that
God is our protector: if Governments do
not come to protect us. God is ouf pro-
tector, and we shall be able to vanquish
everyone of those evil-spirited casle
Hindus who want to see that we are
runied,

SHRIT JAGANNATHRAO JOSHI
(Shajapur): But Government does not be-
lieve even in God.

SHRI B. S. MURTHY: My hon. friend
‘does ‘not believe in’ God.
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SHRI 'JAGANNATHRAO JOSHI: 1
- -ibelieve.

“SHRI RAMAVATAR SHASTRI
+«Patna): He believes, but I do not.

SHRI B. S. MURTHY: But what has
his party done to us? What is the work
that his party has done? What is the help
sind succour that they are bringing to us?

““They are anxious about the cows. but not
. :pn_ut the Harijans.

DR. LAXMINARAIN PANDEYA
- {Mandsaur); No, that is not correct,

SHRI B. 8. MURTHY: They bring
forward a resolution or a Bill here and
Sight for it. and try to fight the Congress
.deaders. We shall not tolerate this sort of
stepmotherly attitude. We are for fight-
ing, and we shall fight, and fight with God
“tefore us leading our herdes. Therefore,

T would like to sav that they are our
tbrothers. And yet it is a peculiar thing,
“which is unbelievable, that of all the
<ommunities in India. the caste-Hindu is
our worst enemy. Why should he be 50?7
He does not want to call us by our own
“mames.

SHRI D. BASUMATARI:
perpetual bondage.

They want

SHRI B. . MURTHY: Once a man

- <hanges his religion and becomes a Chris-
tian, the caste-Hindu will come to him

and say ‘Hello, my dear brother', but if

‘4 go end talk to him, he says ‘Don't
<ome here, but stay out’. How does the
- change of religion make him to treat the
- other man better than me who was none
<lse than himself? Suppose he is a Mus-

lim; he comes and prestrates before (hat

man, We were called Panchamas or the

- fifth caste in the days of the Upanishads,
.or the Vedas or the Puranas or classics.
Even today, we are Panchamas. How?

““The caste-Hindu gets the most coveted
place; then comes the Muslim, and then

- the Sikh and then the backward classes
-gnd we are the Panchamas, snd we are
“4n the fifth place. 1Is there any change?
“For thousands of years, we have been

Ren. (Mo )

Panchamas, and even today, in spie of
the fact t:at Mahatma Gacdhi wanted to
die for us, and Nehru wanted to work for
us,“and our own beloved Prime Minister
is trying to do so much, we are still Pan-
chamas. Why should all this be so? This
is because of caste.

1 have no quarrel with caste? I do not
want to pass a resolution here that caste
should be abolished. No, let caste re-
main, as it was originally devised, as a
division of labour. But what had hap-
pened afterwards? Caste has grabbed land
and economic prowess and thereby
strengthened itself.  Later on, it also
grabbed political power.  Therefore,
today, caste has become a monstrosity
and it is trying to wreak vengenance
against those poor people. Garibi Hatao
was the clarion-call given to us by the
Prime Minister. We are all garibs. 52
crores of people in India are garibs.
Suppose these people rise in revolt, where
will these so-called entrenched and pri-
vileged communities be? It was none
else than Keneedy who said ‘We must try
to help the poor; if not, it will be diffi-
cult for us to protect the rich®. [t was
not a communist who said that. [ hae
been anxious that the Scheduled Castes
and Scheduled Tribes should become a
part and parcel of the major Indian com-
munity, and if necessary, the Hindu
community as well. But my hopes have
been belied. For forty years, T have
fought battles against forcign domination.
I have not been an insignificant freedom
fighter, But T am disappointed because
the Hindu is not changing his mind.

SHRI D. BASUMATARI: The same
mentality is there.

‘'SHRI B. S. MURTHY: Yes mind and
mentality are correlated.

The crux of the problem is this. We do
not want anv more crumbs of hread that
fall from the table where the children of
the privileged are fed. 'We want equal
rights. You need not give us house sites.
I cannot déscribe todav how the S;nte Go-
vernments sre trying to dilly-dallv in
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such a nation-building actively like the
uplift and development of the Scheduled
Castes. Scheduled Tribes and other back-
ward communities.

I am grateful to the Prime Minister for
one or two things. Many attempts have
been made from time immemorial to re-
claim, rehabilitate and redeem this
forlorn community, from Viswamitra to
Vasavacharya, from Mahatma Gandhi to
Jawaharlal Nehru. But most of them
have only been able to focus attention on
the difficulties of these submerged com-
munities. ~ 1 cannot say much has been
done. But by two devices, *»~ Prime
Minister has been able to show us a ray
of hope. The first is land ceilings. It is
a very important thing. A land ceiling
and an urban ceiling will take awav the
moneybags out of this tommunities.
Once these communities are deprived of
this money which is af the bottom of all
this mischicf, all those atrocities, titey will
become more or less 60 per cent less mis-
chieveous and less cruel.

Another thing she has done is that in
the last elections the Congress High Com-
mand had given instructions that 60 per
cent of the people selected for the Con-
gress list of candidates should be chosen
from the backward and wvulnerable com-
munities. Thus both the economic wea-
pon and the political weapon are being
taken away from a section of the com-
munity because the Caste Hindus have
always misused it and teased and ter-
mented these poor classes,

But this is not enough. This must he
implemented with ruthless vigour., T de
not want to speak about other things
which may have been touched by other
speakers. But as repards  services, in-
stances have come to my notice of
attempts made to avoid inclusion of the
names of Scheduled Castes, Scheduled
Tribes and other backward communities
in panels formed by DPCs for promo-
tion. I think Shri Bhandare has alreadv
referred to it. We have been given 15
per cent of the jobs: but the jobs actuslly
given so far to the Schéduled Castes are
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8. T. Commissioner's
Rep. (Moin.,)

just 2 per cent, after 25 years. The
Scheduled Tribes have been given 5 per-
cent, but the fulfilment is 0.07 per cent.

Therefore, why is it being done? Be--
cause the appointing authorities are alf-
caste-Hindus. In one form or another, .
they always try to deprive the right claims :
of the Scheduled Castes. Nearly for 25
years age, I was in the Assembly, and I

was telling them that everytime our yvoung:
men go, “Not qualified, not fit” were the

remarks. What is not fit? Is it the body

of the men? Tt is thé mind of the menT"
Or, is it the colour of the men, or is it the -
prejudice in the mind of the person who -
is sitting there to select but who does not
want to select the man because he is not -
a caste-Hindu? Therefore, I have asked

sometime back and that has been repeated,

and a number of people fhave asked about
it. (Interrupfion).
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One mor& point, Sir. People say, “No -
money.” But where was the money for
the East Pakistani refugees and Singapore
refugees, Burma refugees, Cylon refugees
and now the Ugandan refugees? Where -
is the money for looking after nearly 10-
million Bangladesh refugees?” We fought -
a war to make them free. (Interruption)
We fought a war against the atrocities of
Yahya Khan, so much so that our mem
died and our ammunilion was deposited
and we gave hundreds of crores of rupees -
to them. Was there any batile, anywhere -
at least by a posse of féiice to safeguard
the interests of Harijans and Girijans? -
Nothing. Therefore, this has become @
ritual. 1 hope the Prime Minister and ‘
my friend Prof. Nurual Hasan will take
good care to see—(Interruption).

AN HON. MEMBER : He is not there.
(Interruption). WNobody is taking notes.

SHRI B. S. MURTHY : 1 am speak-
ing to God if nobody is taking notes. It -
is God who is hearing me.

THE DEPUTY MINISTER TN THE'
MINISTRY OF EDUCATION AND-
SOCIAL WELFARE AND TN THE~
DEPARTMENT OF CULTURE (SHRF
D. P. YADAV): T am taking notes.
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SHRI B. S. MURTHY : I believe in
God and T believe in the ultimate lLibera-
tion of the Scheduled Castes and 4 also
believe that we will have a democrat,
parliamentary type of Government and
that the Scheduled Castes and Scheduled
Tribes will play a very important role.

SHRI SHAMBHU NATH (Seidpur) :
Do you believe in an upper class God or
a Harijan God?

SHRI B. 8. MURTHY: ‘There was
once a Ciod known as Shambunath, and
ke was Shiva. But against him, the
Hindus brought in another God called
Vishnu, and in between this fight, we were
1:ft out.  (Interruption). Shri Siddayya
has proposed an amendment, a substitute
motion, I appeal to the Government and
to the Minister to accept the spirit of this
substitute motion and see that this heart-
burning of the Scheduled  Castes,
Scheduled Tribes and other  backward
classes is once ond for all removed.
Oherwise, the progress of the country
the integration of the country, will be in
jeopardy.

SHRI KARTIK ORAON (Lohardaga):
Mr. Deputy-Speaker, I risc to support the
motion moved by Prof. Nurul I{asun.
This has become a routine malter, year
after year; we narrate stories here and
describe the conditions of Scheduled
Castes or Scheduled Tribes. Unfortunately
we have not been able to achieve the
goal that was designed by the framers of
the Constitution. It was a red letter day
when in the wake of Independence our
country adopted a Constitution calculated

to remove the economic disparities in the-

country and uplift the weaker sectioos of
the society, particularly the Scheduled
Castes and Scheduled Tribes. Now, after
25 years we are singing the same song of
Scheduled Castes and Scheduled Tribes;
nothing significant has been done.

.So far as the intake of class I._all-l_ndia
. 8eTvices,. is, goncerned as against the 15
per cent quota reserved for the Schedu]ed
Castes, only two per cent had been
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Rep. (Morn.)

achieved and as against T* per ccnt quota
reserved for Scheduled . Tribes .only 0L57
per cent had been achieved. {Imterrup.
tions). He says 0.2 per cent; it dJoes not
make much differeace. This only shows e
slow rate of progress aad [.do not kpew,
at this rate, how long it will take hefore
we can think we have really done eame-
thing. Al the time, we are opfimistic
and say sometime or the other, in the
long run and s0 6o the people of ghe
Scheduled . Castes and Scheduled Tribes
wil] advance and merge with Qur cowaty's
national life. How loag is this tong run?
Unless we plan the imstrument of imple-
mentation pooperly and say—for {he aaKt
ten years only, mething sore—, insioad f
helping the members of the SCFT, and
making them stronger, we .ghall make
them weaker.

15.31 hrs.
[Surt K. N. TIwaRY in the Chair]

Even thongh there may be very good
intention and in fact there is, on the part
of the Prume Minister, there is lack .of
interest on the part of Goveroment
machinery as a whole. This is a task
which needs the sympathy and understand-
ing of all sections of the people, afficers,
ministers,- everybody and without that
nothing is going to happen.

This morning we discussed certain
amendments moved by our hon. friend shri
S. M. Siddayya and the hon. Minister
appeared to agree with all the amend-
ments; there was nothing to which be
would not agree.

There is the question of raising the
amount of scholarships. We fixed the
ampunt -of scholarships 25 years ago. We
still want a student of the SCST to go to
a oollsge amd get aducation with .the spmo
omount. That is illogical and impractical.
“Then thefe is the restaration of the qffice
of the Assistant Commissioner for SCST
When we #¥ {hinking of making more and
more oonoerted effarts,. it is dasicable .that
" his ‘offlco is strengthensd with a mumber

‘ of Assistens Gamisdtondts:in all the Stafes.
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When the Committec on the Welfare of
Scheduled Castes and Tribes went oa tour
IR vuli0us parts of the country, we rece.ved
complaints everywh=re that suitable candi-
dates are not available. I awn airaid there
is some luck ot ioterest 'on 1be part of the
officia.s, -the organisation and the Ministry
ulso. If only you strecgthen the office of
the Commiwioner for Scheduled Castes
and Tribes vou will get all the necessary
siudents, even if the qualification pres-
cribed be B.A.. BSs, M.A., M.Sc, or
even doctorate. This organisation will
bave to see to what extent th:y are
employed. The Scheduled Tribes are living
in the juegles; the Scheduled Costes are
{iving 1solated from ths cities a:d (owns.
50, the ofhzce of the Commissiover, as
strzngthened before 1967, should be
further strengthened.

It is nrt very easy o spell out in 10
w 15 minutes all The problems and the
possible suggestions.
_Ucar, perhaps T can carry the whole ous:
with. me that there is necessity for revolu-
Gorary thinking, revolutionary ideas wnl
@iuiht.on any action in this matter.

If I am given one

Otherwise, mere routine work wil go on
 for years and no’hing w:ll happen.

“oming to the problems of ths
Scheduled Tribes, they are bring exploitzd
_from the left. right and the centre, So
long as oce can Produce a tribal certifi-
cat:, oaz is deemzd to be tribe. What
_aactly way tLe infenton of the Iramers
of the Constizution in defining a tribs? In
the 1950's they laid down there criteria for
being treated as a ribal, namely, tribal
orig'n, prmitive social Status and hab ta-
tion in less accessible areas and peneral
backwardness. Today people in authority
do not seem to understand that they are
denarting from the definition of Scheduled
Tribes as given in article 342 of the Co~-
stitution which speaks of “'tribes or tribal
communities parts of or groups with'n
stich tribes and tribal communitles, wh'ch
shall for the purposes of this Constitution
be deemed to be Scheduled Tribes™. All
" the tribes in India are not deemed to be

8. T. Commissivner's
Rep. (Moun.)

Scheduled Tribes but only those which
are ment:oned in the Schedule. Therefore,
in order to uecide whether a particular tr.oe
is @ Scheduled Tribe or not, it is necessary
to look at the public notification issued by
the President under article 342(1). It
should not be open for amybody to lead
cvulence to establish that one is a Schedul-
ed Tribe even though it is not specifically
mentioned in the Presidential Order.
After the President has specified the
Scheduled Tribes, it should be open only
1o Parliament to amend the notification of
the President.
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Today the position is that if onme can
produce a tribal ceruficate, which it is
not difucult to ontain, on¢ can always go
10 4 cowt of law and try to establish that
he or ske is a Scheduled Uribe; 1t does
1ot atier whethsr one is really a Schedul-
et Iribe or pnot. T1hat is why today
people are becoining Scheduled Tribes by
proxv.  Uinlv Parllament 18 competent to
change or modify the list of Scheduled
Tribes. Wherever any new community is
adiled in the: bst, it must be incorporated
in th: Const.tution in the form of an
amendment, because article 342(2) says:

“Parliament may by law include in or
exclude from the list of Scheduled
Tribes specified in a notification iswmed
wrder clause (1) any wbe or tribal
community or part of or group within
any tribe or tribal commnn'ty... "

'
i

It is most unfortuna‘e that it has come to
this position that everybody is presuined
to be a member of the Scheduled Tribe
vniess otberwise proved. This it a thing
that will eat away the tribals of India.
Don't be m'sguided that Government are
doing enough for the tribals. I do rol
kngw whether the Government iz awsre
&3 to what is the percentsge of money
spent on the welfare of Scheduleq Castes
and Scheduled Tribes people which really
goes tn these people, to the grass-roots
very little. They are becoming optimistic
that They are” doing enough for the welfnre
of Scheduled Custes and Scheduled Trihes
people. It is not really so.
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Now, 1 want to bring to your molice
certain fucts showing thet the Goverl
ment is not very active in taking action,
whether it is a case reporied by ths

Commussioner of Scheduled Castes and

Scheduled [Fribes or it is reported by
an individual Member of Parliament. 1
gave one specific case where a person has
beea recrwied in the LIAS service. 1
brought the matter to the notice of tha
Home Ministry. What is the Home
Miastry doing? They merely verified
the tribal vertificate. T wanted to sec the
authenticity about that particulur person,
whetber or not that person was a member
of the Scheduled Tribe. But Government
simply wrote back “She is an Oraon." Hut,
in fact, she is a Kumhar. 1 have got
information through c&ther means. That
is why I can boldly say that the Home
Ministry hae not been able t» do ful
instice to the cause of Scheduled Tribes.
They do not take notice of what is actually
happening.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI K. C. PANT): May I pnint cut
that there is a separate Department nf
Personnel under the Home Ministry?

SHRI KARTIK ORAON: 1 do not
know which department of the Home
Ministry. [ mean the Governmens,
Whichever may be the branch of tbe
Government, I do not bother,

The Home Ministry must take note nf
all these things. The Home Ministry is
supposed 1o move like a Fire Brigade
whenever there is any such case of in-
justice or misrepresentafion. But they
move very slowly like a soail. That in
why I say 1 am shocked to see the way
in which tbe Home Ministry deals with
such cascs. I know of a number of such
caws in Bihar at least. I do not krow
about other States. There are a number
of rases where the persons bave taken
tribal certificates but actually they do rot
belong to any Scheduled Tribes, The
Government of India with il the hig
CBL and other intellingence agencies has
vt ot the means to detect and find it
whether or not they are Scheduled Tribes.
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1 am very sorry that I have to say ol

% this with 0 much of emouons bLecause J

-r feel very strongly about the way uovern-
' menl arc taling and doing. Theie 1, |
sce, & lot of dufference between talking
and doing. [ would again ask the Home
Muustry to take note of these ihings.
Kuimari Sunila Dayal and Kumari Sushina
Dayal have been taken in the 1.AS. 1
made & report and il is on recurd. Some-
how, this bungling is gowng on. The
Accountant and the Auditor is the same
person, It is the same perscn whe ha
given the tribal certificate, Will be not
try to save his skin? So, he says, “It 1a
all right” When theie is any report made
vy 8 Mcmber of Parliament, ihey should
try to find out the veracity of the report.
After all, when we feel surongly about it,
we put it very strongly. At the same
time we expect the Government to move
with dash and determination as to what
the matter is. The Goveroment move
very slowly, This is unother .nataase thay
I bave brought to their knowledge.

Tmlay, even Anglo-Indians are being
returned from reserved seats. 1 know oneo
Kumhar was returned to Bihar Legslative
Assembly from reserved seat. H: was not
a member of the Schedulded Tribe. DBut
he was returned from a reserved seat.
That is the trouble. Who has got the
means end energy to go to thz courl to
fight it out? I repeat, we have reduced
the position of Scheduled Tribes to » level
that every person is supposed to belong to
a Scheduled Tribe unless otherwive proved.

To hell with it....

MR. CHATRMAN: You have ol
only five minutes at your disposal.

SHRI KARTIK ORAON: Sir, when
you are there, I need mot worry.

MR. CHAIRMAN : No, pleasc, valy
five minutes more.

SHRI KARTIK ORAON: Then, again
there are so many specific tribes, about
12 lakh tribes which are not included i
the List of Scheduled Tribes from Vidarbha
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in Maharashtra. They are being deprived
of the privileges. There arc 20 lakhs in
Assam; they are pot in a position to cnjoy
the privileges open to Scheduled Tribes.
When you have said ‘Scheduled’, T agree
that particular community which s
Scheduled should be allowed. There
shopld be no ‘question of interpretation in
the court of law. Government must take
a note of it. By an executive order, if
not by a Constitutional Amendment
straightway, they must say that tribal
origin should be the criterion. Both
father and mother should be tribals.
Otherwise, what happens is this. For
instance, Anglo-Indian means a person
whose father or any of whose other male
progenitors in the male line is or was of
European descent....”. But in the case
of .tribal Christians, even if the father or
any male progeuitdr i or was of a
European descent or American descent,
the progeny becomes a tribal. This
should not be so, The tribals must be
protected. (Inrerruption).

-Whatever Government does, one thing
is certain. There has been discrimination
in .the matter of administration of tribal
areas. You have put the tribal people in
Awssam under the Sixth Schedule, with
Regional Councils and autonomous Dis-
trict Councils; they have unlimited powers
even to the exjent of epaciing laws. But
the other set of tribal people living in
parts of India, other than Assam, heve
got Tribes Advisory Board; it sits once ip
three months; they have no executive
power at all (Jnterruption). Now Govern-
ment have created Union Territory or
State in Assam. Government should delete
that and put all the tribals, living in other
parts of Assam under the Sixth Schedule,
if they want to protect and promote the
interests of Scheduled Tribes. This is my
request. The only means by which they
can promote the interests of Scheduled
Tribes is by putting the Scheduled Tribes
in other parts of India also under the
Sixth Schedule. That is very very im-
portant.

Another point Is to be notel. My hou,

" friend, -Shri Sangliana, spoke about the
Scheduled Castes and Scheduled Tribes
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Order (Amendment) Bill, 1967; this was
referred to u  Joint Commitice which
submitted its ropoit to the Lok Sabha on
November 17, 1969. There was one
amendment by which the Christians were
to be excluded from the list of Scheduled
Tribes. There wes 2 lot of substance in
it. How the Government deals with it is
an entirely different matter. The problem
boils down to this. In the last 25 years,
what have thce Goverament been able to
do for the Scheduled Tribes? Only §
per cent of the tribals who were advanced,
who were Christians by accident, who bhad
received education before independence,
were capable of receiving the privileges
when, after independence, the Constitution
gave these privileges to the members of
Scheduled Tribes. Why I say that this
Amendment should have been accepted
+ because the Ameadment had the sanc-
tion of about 322 Members of this House
out of 520; that was the consensus. It
was almost unanimously accepted by the
Joint Committee. It was not as though
it was directed against Christians; the
measure was intended to bring about a
uniform development in the tribaly regard-
less of any religion. That is why I say
that when we want to say something, we
have to face facts. One can rebut every-
thing that another says, but one cemnot
definitely rebut the facts. The facts will
continue to be there. If the Government
like the facts to be there, the conditions of
Scheduled Tribes are not going to improve,
5 per cent of the Tribal Christians are
taking 80 per cent of the constitutional

privileges in India and 95 per cent of the
tribes for whom provisions bave heen
made for constitutional privileges
hardly petting 20 per cent of them. If
you talk in terms of the money spent on
their welfare, the tribal Christians get
Ky 250 as against Rupee 1 for the poor
tribals. ‘People misunderstand me as an
anti-Christian, but, I
allround development so that there can
'e an improvement of the conditions of
all the tribals regardless of any religions

passion.
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am not. I want
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- That is why I say that we should not
disregard facts and figures. There are
fiicts and figures in my possession in
sapport of this amendment. But, usfor-
tunately, we are misunderstood, misunder-
stood for political reasons, not obviously
for any justifiable rensons. Finaly, T will
say: -2

g9 99T ®EA F TWT FIAT iTT
i‘ fw .

There is no question of creating any
friction on religions basis.

‘AT N W A wA§
qIATH, 3 Fea ff FF £, A g1 sqrar
g I v "

Shri  Chandra
Shri  Ram

MR. CHATRMAN :
Mohan Sinha—not here.
kanwar.

e ($6w) : Tarafa w@ica,
wpgfas  anfeat s sifes ifaat
wfaeT 1 9 Fedid foer @&t Tl
¢, fox wTe Qur § qAEAE w3 IEF
e ¥ oo A v § | qg ag
w2 ¥ faag & s o wa & wygfaa
affedt WY sfen onfasi & o o
¢ w9t 1t &, T 937 THaH @A B
ATt & | TOT WIAW g § %
gy Y a7 faqy facge w=e1 781 wval
¥ ow AT aTe A A @S ER
£, o & gfadl W mfearfagi & we
¥ & forg I (AT F97 T @ 8,
T® W AN T § A IT R FE TG@
& auvew ¥ E—rda s a1 TCEY
% e 2 & farg el @Y T §—, AT
oy a #1 fawe § (@ agi 90T FEH
% T IT AT I FR
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sazIfafedy avaedt fasr %1 wd &
qg, foam & FaTi ot wizo fe dard
&, T AW T, WERI , G SR,
o AR WA wdw oy oww
gt & amg i1 swgTT fwar Smar 2,
AT XTI Er A1) FfwT g g A
@1 fF am damEt § gfaT o) #r
wirferr a7 7t g2 famr srar & sk 9w
F1 917 & 9w a9 far sy &)
wrd ¥ asdr a1 ¥ A o gt
A wifeantedt #1 ferdt & a1q FemER
fear smam &, 3 & w0 A wnr W &
ST W ST EF awwiar afq g
AR } 1T AR F Fiz TR AR
AW & wew RO F T g &

& gaT & g ¥ A gw o
HAqTT # gz ¢ fF wiow ¥ e
37 T FE 7 ¥ O g Ow A
il STo3T ¥ {9 et FsarT wAT
17 A wa¥ wm Y forer @Y ®
forg gl & +foamedy €Y arr v §,
AHT & 9T T Fh #Y geqane A §
A1 AT 7T T qw A & 1 W
qa "l ot & faw § §wmar® wi
gl F fag @ g, M ww s g @
qEHAT § |

foed zw dag @@ ¥ wqgfea
et & @il #1 AT g w5 0f
T wmaiaw A s afw
AT i wE g | 9 WA A8 I
Pordt R AT IT F B¢ FHAE
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[EURGEER |
QT T AN Ig9 v & o
a1 § 1 IT A4V T AT AU IAT &
TEF

Taof A1, AT FFATFT TG T
{ WEAFT A, AT TA AT, THo
TFo WA>, AWIET WX GF 1 =rearé
9T AFAT FET TEN FC & W AT FE
qrears 9T 45 W 9, @1 T faear
W O AF e qvar g | AfwT g
areard ¥ o w4t o a7 w37
&9 O 9B § [ g0 g (Era g
=fEe |

faa¥ 79 917 791 & st Fig @gFre
wiafaat 4 §, 37 § 14@T 31 3¢ ara
TWIGA R TR F TSI A A IA
& AW A AL 1 BT HEHIQ
giafadt # gramed aqa @ 3 °
grefadl &7 &7 F5r TAET F ArE 0%
wr gw A srar g, SfeE 739 gieaAl
# gizwrd w72 F Fag s fare
TE EYAT & 1 TATEE T AGMA & gFT
# 1 81 FFamt o 77 ghiearal a1 ik
s ag gwr & 1 faza o werawoor
gm A wAraF Ig WMAry Tqq WX
B frara as adf w7 T &

Ky Far § foesdt § 3 ¥ o7 w3}
F AT TR AR A A E T
qir-wiTed % gy E v An wWegsy
Freza ¥ § 1 97 1 Taet ¥ v 7Y
& i § 1 IErgT F g e # o
Mg ¥Amagaaf e ¥ 14 @
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Far fe ¥ s g AT Ay fawht
¥ sreat w48 4 € & 1 aT A IT W WA
anfa gardr foarft ot sk ar v &
=% eagf & dfea @ o § ) feeslt
¥ wwer Tw T wEfa wifadl W
wifew sfedl & & § 199 § ¥ fow Fow
wifa &1 3w & fafwer sgwi & wraar
faeft g &, Tawy foeeh) 3 o wraar &
ST iR |

16*00 hrs.

Fratw #T gwEn g g af &
foray ot smrard it § @ gu @Y Sl
£ 1 3fFa ¢7 gl & g o7 #8 T
TR Ignm A AG eraTfe ga & o8
wEz g @ A FaEe q
g frm gz s agm fea @ &
190 OF Uo7 SR GATHT $AW 6T
fear s anfe =g it & foeelt oft
st § ST AT FI AL Hag ot
fordrm wm i wragee wee Wi Giwgew
g & faq foodk o deq wig 7
<l #feT @ B @ ITad F & 0
wreg 1 & wigm s foodwm o= Wi
e o gat & wiw S & wraen s
¥ faeil 7 &Y 1 wror Wit W Frdeitg onfew
wfer T SET EY AT § A IW W W
37 Feivm a@ o AR §, I g
TE T w0 § 1 WK g i & wgm
{ s w=ard a §Arerd & Al
F ¥ qiw A o g on i o ager o
arerx F & wr awd § 1 fed & o firwr
# 37 ¥ s wiror g Y § 1 wer< afer-
¥z w1 e fafre o7 ¥ fag 5
FTH T AZ A 99 TS § wwar §
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TGY 25 T W wror F Ay o wOeTe
£ g ST a1 At fee & frdew w €
f& o fag or Awer WA TR
g w7 fiF @ O swenwl &
g frm @

"l vy w : o fadar

det R ol W (8R) ¢
wwafa #gYET, AW g qEmaT 7

wWlE witg : #7 frex fadar
w o foar &

ot pATATR aTEITe ()
T8 WY AT AT AT WX AgRa

TG W R IR 9 "9 F
it ¥ o forez o § o qafas ow
oF FE KT @R

«ft aeire (AT < ARy AT
o qEIT IT 47 | WA qaT G § W ar

o9 |7 O A9 THEW qAfg | qg
wIx I A 7 g W g AT
Tw af ¥ e w1 AE AW e
oIz A vw oy NWRIE
T AT Whar g, gWTT AT dwa
&, T ® qaT HfAd, 99 A 7T LA |
A famag § 9w Rowsmn g
FaF ware Ay qETg W @ § 1 9@
I ¥ v wwi wd ) R

Rep. (Moun.)

& qEmr § 1 T ) qewAr 8, 1Ew I
WA AR AX ST ) W
TURM R I asgiaife
1 o Of9g, gw #1 gor wifag, @
WA ¥ a A 79w gEfag
¥ Ay wF W@ AT N wa
e |

SHRI S. M. SIDDAYYA (Chamaraja-
nagar): When the discussion started, my
hon, friend Shri Shambunath had raised
a point of order to the effect that ths
action-taken report on the recommenda-
tions mads by the commissioner had not
besn laid on the Table of the House. I
am glad that the hon. Minister has now
agreed to place the action.taken reporton
the Table of the House.

SHRI K. S. CHAVDA (Patan: Th:
hon. Minister had agreed to do so on the
floor of the House in 1967. The only
point is that it has not been implemented.

SHRI S. M. SIDDAYYA: The Ilast
actio 1-taken report was given to the House
by the hon. Minister in 1965-66. At page
2 of the repo:t he has given an assurance
to the House that so far as service mat-
ters are concerned, the Home Ministry or
the concerned Minis'ry and now the Ca-
binet Secreta:iat, will place a separate ac-
t'on-taken report on the Table of the
House. But that has not been placed cm
the Table of the House. 1 hore that ths
concerned Minister will take dur notice of
it and do so at least hereafter.

The problem of the Scheduled Castes
and Scheduled Tribes s a véry swup:n
dous and complicated one. The discus-
sion of the report has. become a iitual,
on which no action s=ems to have bren
taken by the Government all these years.

Taking into consideration the conditions
under which we are living and the atro-
cities that are being committed through-
out India and the callous acd indifferent
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way in which the Department of Social
Welfare s treating the recommendations
made by the Commissioner, I feel that
this portfolio should no longer be with a
Minister of State, but it should be taken
over by the Prime Minister herself and
simftarly in the States also, the Chief Mi-
nisters of the Siates should take over
this particular portfolio. This is very
important from the point of view of co-
ordinating the work of various ministries
and departments.

I bave a substitite Motion and I would
like to confine myseHf to the points raised
therein. The fitm point is about formu-
Isting apd implementing a Nationmal So-
eial Policy Resolution for eradicating un-
touchabitity by abolishing the caste sys-
tem.  Untouchability is only an offshoot
of the caste system. Some people are
allergic to the mention of the words ‘caste
system’ and ask why this should be
brought in at all. But it is our consi-
dered opinion that it is only an offshoot
of the caste system and till that is abo-
Eshed, untouchability cannot be eradicated.
That is our conviction, Therefore, we
want to have 1 National Social Policy Re-
soliition. We -wast to know how Govern-
ment are formmlating their policy and
takigg actiom. As4 you know, there are so
many poliey resolutions. We have the In-
dustriat. Policy Resolution; we have an
Educational Policy Resolution; with re-
gard to sciemtific development, we havea
Scientific Policy Resolution. But so far as
social policy matters are comcerned, Gov-
ernment seem to be very indifferent. Per-
haps théy foel they should not touch this
problem of caste and  untouchability.
Therefore, there is great need for this and
we must know how Government are pro-
ceeding in the direstion of bringing about
an egaliterian soclety where there is no
question of high and low.

The second point relates to the rates
of wntmatm scholarships. These were
fixed some years ago, in 1954-55. Since
then, the cost of living has risen so high
that a revision is overdue. This point is
being raised not only here but clsewhere
also. The Elayaperumal Committee went
fnto it and recommended as early as 1969
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that the rates should be increased. "The
Parliamentary Commitlee for the Welfare
of the Scheduled Castes and Scheduled
Iribes has also recommended the same.
I may mention here that in 1969, the then
Minister in charge, Shri Govinda Menon.
told the Rajya Sabha that the rates must
be substantially raised and that he had
recommended it to the Finance Ministry.
At that time, the Finance Minister happen-
ed to be the Prime Minister herself, but
I am very much pained to know that it
was not accepted by the Prime Minister
and it is still lingering on, even though
the students of these communities are
finding it very hard to maintain themselves
with the scholarships now given. There-
fore, I appcal to Government to vonsider
this matter seriously and sec that the rates
are enhanced immediately.

There is another small point with regard
to the scholarship, that is the means test
in the case of the Schedoled Castes, When
the scheme was introduced, there was such
a test, that is, those students whose parents
are carning above Rs. 500 per month
wounld not get the scholarships. In 1957,
this wag withdrawn. But again, we do
not know for what reason, it was reint o-
duced in 1961-62. The Elayaperumal
Committee as well as the Parliamentary
Committee had recommended that this
anomaly should go. In the case of the
Scheduled Tribes, there is no such means
test. It is a good thing but the same thing
should be extended to the Scheduled
Castes also. I think the Government will
take immediate action in this matter.

My next point will be to restore the
regional offices of the Commissioner for
Scheduled Castes and Scheduled Tribes
to the previous 1964—67 level., Sir, the
organisation of the Commissioner was
built up from the year 1950.

MR. CHAIRMAN: Five minutes more.

SHRI S. M. SIDDAYYA: I  have
sent a substitute motion and you  must
give mc some more time. From the

year 1950 to 1967, the organisalion was
built up gradually. One fine morning,
this Department of Social Welfare, even
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without consultmg lhe Cabmet or even
the Finance Mmistry, took a decision to
abolish all these offices. Then they were
called Deputy Commissioners. 17 regional
offices wore abolished and in the place
of theso offices, the money that wag saved
by abolishing them was utilised for the
creation of zonal offices for the purpose
of backward classes gnd the officer was
designated Director-General of Backward
Classes. T have- no quarrel with the
Department of Social Welfare 5o fur as
their increasing their activities is concern.
ed. Let them have their own organisa-
tion. But the point is, the Commissioner
is a Constitutional authority, who has
been chargid with cemain functions under
the Constitution. He has to investigate
and see to the protection of the safeguards
provided for these people under the Cons-
titution; my point is that even against the
will of the Commissioner for Scheduled
Castes and Scheduled Tribes, these offi-
ces were abolished. Now, the Elayaperu-
mal Comniittee, as I mentionéd earlier,
and the Parlfamentary Committee,—I
think in its first report—made a recom
mendation that all these offices should be
restored and said that the Commissioner
has become helpless. The report has said
that the eyes and’ eary of the Commis-
sion have been takea away and he has
becoma ineffective. Therefore, they shouid
be restored.

Last year, in 1971, Mr. S. S. Ray who
was the Minister concerned, gave a pro-
mise to the House that these can-be res
tored in consultation with the Commis-
sioner, I do nop kilow whether the Com-
missioner has been: comsulted. But - ac-
cording to the report of the Commission-
er, the Commissioner . has been -making
representations to the Social Welfare De-
partment to give him more staff. - That
has not been considered till now, and - I
do not think that the present Commis-
sioner also will hestitate to ask the Gov-
ernment -to restore- to, him these offices. so
that he may be in a better position. to
discharge his duties under.the Coastitu-
tion.

My. next point is, to take "Icgislmive
and executive measures to prohibit the
practice of forced or bonded Mabour in

Rep. (Motn,)

the country. According to article 23 of
the Constitution forced labour is prohi-
bited and according to article 35.of the
Constitution, it is Parliament which has
to enact laws in order to prohibit . the
offences which are enumerated under the
Constjtution. So far, it has not been done,
and in this report the Commissioner bhas
pointed out that.in the following Simies
forced labour is actually being practised;
Andhra Pradesh, Gujarat, Jammu amd°
Kashmir, Kerala, Madhya Pradesh, Maha-
rashtra, Mysore, Orissa, Rajasthan, Tamil
Nadu and Uttar Pradesh, and in the
Union territories iof Dadra and Nagar
Haveli and' the Laccadives. These are
the States and the Union territories where
this practice is even today prevalent, and
the. Government must immediately take
steps to ‘prevent it.

SHRI D. BASUMATARI:
Assam.

Except in

SHRI §. M. SIDDAYYA: Assam is
not included here. My next point will
be, the Commissioner, under ‘the Consti-
tution has" certain powers to look into
the gricvances and jndividual complaints
or representations made by the Scheduled
Casteg amd Scheduleq Tribes which he
was performing till recently. Now, I do
not know why—these constitutional po-
wers have been takem away from  him.
and “he has become helpless.. Again, in
the 19th report, I find that the Commis-
sioner has also felt that he hag become
incapable of discharging his duoties proper-
ly unless this power to investigate into the
complaints and- representationg of indivi-
duals and .organisations is given to him. -
As a matter of fact. when this question
was raised before the Parliamentary Com-
mittee, the rcpresentative of the Social
Welfare- Department and the Home Mi-
nistry agreed that they have no objectjon,
and the Commissioner is entitled, under
the Constitution, to call even for the re-
cords of the concérned officers and make
his own investigations. Even after giving
an assurance, I understand that the Com-
missioner is not allowed to call for the
records and look into the grievances of
employees or -individuals  belonging 10
SCST, ' '
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Similarly, there is the Parliamentary
Committee on the welfare of SCST and
Mr. Basumatari was the chairman of the
first Committee. During two years of
his chairmanship, that Commiltee was
able to receive representations and com-
plaints from the SCST and they  were
able to produce a very nice report, 19th
report.  After the  dissolution of the
Lok Sabha, I do not know what happen-
ed in the middle. The Cabinet Szcreta:
riat, Department of Personnel had in-
fluenced, had written a letter to the Spea-
ker asking the Speaker to take out the
power of the Committee to look into the
grievances of the SCST. Under a di
rective given by the Speaker, this Com-
mittee has become helpless. I am a mem-
ber of that Committee. We are feeling
very difficult to do our work and feel
strongly that if that power is not given
to the Committee it is as good as aboli-
shing the Committee itself. That is the
crux of the whole problem. 1 do not koow
why the Department of Personnel -inter-
feres with the powers of the Committec
and why the Speaker interfered with the
Committee’s work and issued the dircc-
tive. The powers and functions of the
Committee have been given by both the
Houseg of Parliament. When both  the
Houses have given that power, I do oot
know: even the Prime Minister or the
Speaker cannot take it away easily. That
has been done now. There is a deadlock
created and the Committee finds it diffi-
cult to function properly.

SHRI R. D. BHANDARE: You can
request the Speaker to restore the original
powers,

SHRI1 5. M. SIDDAYYA : 1 think the
Speaker will do it provided the Depart-
ment of Personnel 4id not interefere with
this.

MR. CHAIRMAN : You are mention-
ing about the withdrawal of the powers
of the Committee by the hon. Speaker, 1
do not know; I have no information about
that. What is the basis?
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SHRI S. M. SIDDAYYA: As a mem.-

ber of the Committee 1 know it; a direc-
tion was issued to the Commuttes not to
enotertain applications of the SCS5T. I am
speaking with a full sense of responsi-
bility.

SHRI D. BASUMATARI: T was the
Chairman. Actually the wording is not
there, to give such a power. In consulta-
tion with the previous Speaker Mr. Reddy,
it was piven; we were told if the Ministers
and the Chief Ministers of Stwes agree,
we had no objection. They aprecd and
every department agreed and the Ministry
also osgreed. Later on, after the dissolu
tion of Parlinment, what happcoed I do
not know. He is referring to that now.

MR. CHAIRMAN: Youn were the
Chairman at that time; you must have
something on record; you know the corres-
pondence ‘and you have seen the reconds.

SHRI D. BASUMATARI: He is a
member of the Committes.

SHRI S. M. SIDDAYYA : So long as
be was there. there was no trouble; they
produced their reports. Tt was only after
he ceased ™o be the Chairman of that
Committee, trouble cropped up.

SHRI K. S CHAVDA: The ruling
Cdffpreis lind po abeolute majority then,

SHRI S. M. SIDDAYYA: Many
Members have already suggested abown
representation in the Cabinet. In appoint-
ments as ambassadors and goverpors, the
representation of SCST is inadequate,
almost nil. There are so many corpora-
tions Tor which the Government of Indis
will be nominating chairman and directors,

I am very sorry to bring to the notice
of the House that in case of these Cor-
porations, mot a single Scheduled Caste
and Scheduled Tribe person has been
appoioted a3 a Chairman so fsr. There
are hundreds of Corporations. [ do not
think any member of the Scheduled
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Castes and Scheduled Tribes has been
appointed as a Director. This is a very
serious moatter, I  reauvest the Prime
Minister to look into the matter bhecause
she is at the head of the Government, and,
1 think, it is her dutv tn Took into the
matler and see that something is done

MR. CHATRMAN : The hon. Member
has taken 20 minutes. Hc shiould enr.
clude now.

SHRI S. M. SIDDAYYA: T sm con
cluding. Before 1 conclude, I want to
make a reference to the assessment made
by the present Commissioner of Sche-
duled Castes and Scheduled Tribes. In a
statement issued at Bhopal, this is what
be has said. This is a news-item dated
October 31, reported in National Herald
of MNovember 1, 1972. This is what it
says:

“The Commissioner for Sclizdniss
Castes and  Scheduled  Triben, My
Shankar Rao Mane, said here yesterdav
that pretty little had been dons in the
npast 29 vears to maks any tangible im.
provement in the lot of Adivacis and
Harijans in the conntry

"Mr. Mane who was talking tn r:
porters, attributed this state of affairs to
Government apathy and an utter lack
of a sence of commitment to the task of
bringing abont a social transfurmation,
on the part of political parliey, snnial
workers and organisations and others

“He said that the process of the
economic exploitation of the tribals and
Herijens was continuing. Mareover,
little had been done to banish untouch-
ahility. While the Government at the
Centre afd in the States were guilly of
indifference, negligence and lach of
forsight, he thought the major hlame
should go fo the political parties end
the social workers for their non-pertici-
pation in  this all-itaportaut task of
eociel transformation all thiough the
past 25 years.

Rep. (Motn,)

In reply to a question, he oomd-a
that the Congress us the ruung party
shared the major portion of blame for
this failure, !

Mr. Mane was of the view that u
new approach was needed to bring about
the social transformation quickly. He
stressed the need for providing greater
employment opportunities to Harijans and
Adivasis,

Regretting that the reservation gquota in
Government services had remained far from
being fulfilled, he emphasised that this
backlog should be made good.”

Thank you.

Sl Tl TR (FRERYR ) wWTafT
wgrea, spgfea anfe s sl
sAafaat 1 1Ff o w gw owe
fra fmd st 1 e ¥ Iz
fev# qmr At & 1 f Y ST s
T FTLT E ¢ A A FTOT @ wfew &
AT AT 7T AT &Y qog
qUEAT 2 |

wife2 aw 77 & q@ wfE7 0
FI%7 a8 Tawd § qen g 1

¥ warer ¥ ol fAm 0w T AEEn
oY T T 97 g A oA gy
awg?rqqﬁtﬁ'xmﬁﬂ a1, 918 T &1
¥ 4T I qCH ¥, TAVARTE FIA 8 | 3T
|rEl # BW & AT, W 01T ART a5
#t ¥frefrai Gz g€ v gy g
witaTT, gt A i a, A sfe
wiY & g o 1 3w & =< wwE qrE
o uF zwew ¥ e g€ oF 5T gEAT
St gt e §f FAA G WA fEw )
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a1y & g ATF F AR A WO
AR ) ow afe 1 9@ 97 faae
e aven 3m F 0% FOT faefaw
TR qoF F A IAR wEnw A
firds gt & far afews 7% oo &
fer ore TR g 3 T
T AT | I W & 5 g |
¥ ¥ et WX fggema &1 faator
F AT g wagfaa sfs M7 wag-
Faa saarifadl £t gaead a4 7 §47
o8t g€ & | qW eI & fF wa e
AT AaT wAA W ¥ gwer  fwar
¢ ITH A NG TRy FTATAE W
w&Ta: T A4 A wAAAT FY g7
FAFFATIAT &) 2% AT 2w aw
FZ A ooz, dfF T T I AT E.

I7 qAEATAL B ITET FCHT

awrefa wgiiq, 98 9 aqar @ 11
fad aemrdy aaer 75 § afes 2z aifers
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§. T. Commissioner's 276
Rep. (Motn.)
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wes § W ag Fea Adi & wea ) foy
wETAWT & Fs war = wwi ¥ “fega
fada” gftasr & s @7 ox femar

a .
2

“Ihe Rindes should understemd that
only a Hindu Government can provide
protection to the Hindu nation of
Hindustan.”

oF 7% fog 7g1ea1 § qaT 9g SEd
g oY @l avw o e awaErd
7z wea & fF wen woo @A, 9y w8q
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ofefeafa % il 421 gWf 2 WR
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1 HATAT 7B T ET G § I
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. ATRAT § 1 31 FE F AwAw gOe

Fewme:

“Lucknow: 15 Harfjans of Juitpm
village 18 Faizabad district. have been
on hunger strike in  batches of four
since July 24 before the Coucll House
here. They have issued a bhand-bill
making alllegations agasinst their lecal
MLA, Mr. Japdamba Prasad Shagl,
who is a former Talukdar..,,"” '
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S. T. Commissioner's 280
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“Incidence of landless agricultural
labour In the country amuny the
Scheduled Custes and Scheduled Tribes

—According to the 1961 census there
were 3.15 landless agricultural labour-

ers in the Country.”
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g, forg ¥ fi qadfa gomT & FIA A
i W &% | §9 AT o T
§ qe® ft I &Y T gWIAT TAT Y ~
¥ X & qrft w1 Sww A 8, wET
wr % fog ol &1 e &, forer o
g g dfes swr ¥ few oW
wriwe § gewnfed & s
o g gFr wrfgg W af g
Tk &7 ITHT T2 HT A9S WL AN Wigg—
¥ a oy s § Y, whew w'hrr L L]
g - ¥9 qEgEQ St & W@ awt
¥ g, wg Awd Fawa gy, foar
% grrg ¥ @Y ) fer & fag o
FqT TERY T/ STAT 9T, TF EL W wqaAr
waT T § W W 10 FAT R 6

Rep. (Motn.)

ot W ogqu owrem: dre X o ay AT
ez qv are few ¥ | Pre-dfew awar
frw 1068-69 % &=z Xav wy, Afeww
Wq 7 AT € w0 2 faar @ g
2 ¥ ¥ w= w7 frar 3, et W
Ry qeaifod, -

sfvelt xfrrey miet : gr o ¥ &
il fie Ptz % g an
ord, Wit agT ¥ wer G § A T
aErd & fwdmr® 3, wafad
I Fear g v gw feaar zae 2
T §, @ afd oo § v oag @
gL,

SHRI K. S. CHAVDA: NDC declded
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oveht et (gare wa)
¥ qg wmar wgh § f fPesion
nridT ®§ femdd= ¥ g ar ge
feariamea # @r g

st gfaer i @ 3=y Y s
tecfemdame A 0

SHRI SUBODH HANSDA (Midnapores):
Mr. Deputy-Speaker, Sir, I think, this is
the first time the Primas Minister has
intervened in this debate.

SHRIMATI INDIRA GANDHI: 1
interveneq every time there was this
debate.

PROF. MADHU DANDAVATE (Raja-
pur):; First time he was present in the
House !

SHRI SUBODH HANSDA: The Prime
Minister said number of points in regard
to the implementation of the wvarious
programmes under the Five-year Plan by
which members of the Scheduled Tribes
and Scheduled Castes will be benefited.

One thing [ could not but point out
and it is this. Today, while we are dis-
cussing the Report of the Commissioner
for Scheduled Castes and Scheduled Tribes
on the floor of the House, the Prime
Minister has been frank enough to admit
that the pace of progress made in this
direction, for the welfare of these people.
has been very slow. It is true, and this
has been pointed out by us on the floor of
the House a number of times that the pace
of progress is very slow, But the most dis-
appointing feature of this report is, as my
hon, friend Shri R. D. Bhandare has point-
ed out, that the post of the commissioner
has been reduced to that of a mere clerk.
He has no powers to go through all the
complaints of injustice made by the Schedu-
led Castes and Scheduled Tribes people, but
he has to depend upon the report of the
officers or the Government Departments,
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He has pointed out in chapier 19 of his re-
port how shabbily he has. bean treated by
the various State Governments as well as
the Government Departments. He has
said:

“As pointed out in the previous
reports, the Siates and Union
Territory Governments, Adminis-
trations an.! the Ministries and
other Central Government offi-
cers concerned continue to take
2 long time in furnishing facts
referred to them. A number of
files had to be closed a3 no
replies were received from the
concerned authorities in spite: of
protracted correspondence.”.

This is the attitude of the State Govern-
ments. If that is so, | think that it is
better that the post of this commissioner
should be abolished. Or if he has to func-
tion under article 338 of the Constitution,
1 think that he should be given manda-
tory powers to go through all the depart-
mental files of the Government. Even the
parliamentary committee on the welfare
of Scheduled Castes and Scheduled Tribes
has suggested that the commissioner has
to act in various circumstances and under
various obligations, and. therefore, he has
to be given more powers so that he can
give a detailed report.

The reporl under discussion today does
not contain full facts. Even the report
submitted for 1969-70 does mnot contain
the full facts, Even the earlier years'
reports do not contain full facts. There-
fore, 1 would request the hon. Minister
1o see that the commissioner is given full
powers to act or to go into the grievances
of the Scheduled Castes and Scheduled

Tribes. ’

This year. we are observing the Silver
Jubilee celebrations of our Independence.
But | am sorry to say that the Scheduled
Castes and Scheduled Tribes people are
very much pained to sec and they also
feel it very much today that they are very
much oppressed and they are very much
depressed even after 25 years of [ndepen-
dence,

Rep. (Motn.)

We talk of very big things like the
economic - development of these people.
We talk of tribal development blocks.
But I am sure that if the hon. Minister
would have seen the report of the Evalua-
tion Committee as well as the Verrier
Elwin Committee, he would have
that the Tribal Developments Blocks had
been a complete failure. They have given
sufficient warning lo the Government that
most of the benefits have gone to the
vocal sections of the society. I am glad
to know that the programme has been
changed a little and some area develop-
ment schemes have been taken up instead
of the tribal development blocks. I feel
that if these area development schemes
are implemented properly, there would be
some sort of economic develppment in
these areas.

Many hon. Members have talked about
the stipends to Scheduled Caste and Sche-
duled Tribe students. The quantum of
stipends was fixed some 20 or 25 years
back. The question of increasing the
quantum has been raised here a number
of times. I would not like to go inw the
details of it. But it is true that the cosi
of living index has gone up, and Govern-
ment have set up two pay commissions
for the Government employees, but when
it comes to a question of increasing the

quantum of stipends, Government say
that they have no money. I am yet to
understand whether the cost of living

index has not gone up for the Scheduled
Castes and Scheduled Tribes only while
it has gome up for everybody else. There-
fore, I hope Government will take note
of this.

A number of "members have spoken
about education. If we test it with the
amount spent for the welfare of the
people, if this is the yardstick. I am
afraid it would be a wrong approach. The
population of these communities is also
growing. If we compare the population
figure with the amount spent today for
the welfare of these people is not more
than what we have been spending in the
last Plans.  Therefore, [ suggest the
amount spent should not be the yardstick.
We should see what practical benefits
these pecple have got
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Take primary education. They are
lagging behind in this. There is a gap of
15—20 per cent between the general
population and the Scheduled Castes and
Scheduled Tribes. Only a few who are
highly educated get into the services. As
Shri Kartik Oran said, only 5 per cent of
the total population is taking the entire
benefit. What about the 95 per cent? If
the benefit is to reach these people, there
should be arrangements for supplying
them books, meals etc. For that funds
are necessary. I hope in the next Plan

- Government will allot more money. Iam

bhappy to hear from the Minister that the’

allotment in the next Plan would be
increased. ’

As regards the services, there arc reseiva-
tions. But though the policy is there
and the Home Ministry has issued orders
to different Ministries and Departments
and cells are alsp there, these cells are
not so active to fulfil these obligations. I
have seen that a number of cells and a
number of State Governments have not
oven filed returns. Even the Home Minis-
try has not done so for 1969 or 1970. If
this is the position, who will care for the
order issued by the Home Ministry? It is
BOo use setting up cells when the people
concerned are so imactive, Therefore, if
the posts reserved for these people are to
be filled up, strict measures should be
taken by Government.

For promotions, there are rosters kept.
But who is following them? I have got
thousands of cases, particularly in the
Railways, where the rosters are not
followed.

SHRI C. T. DHANDAPANI (Dharapu-
ram): In all departments.

SHRI SUBODH HANSDA: Yes. The
Railways are the biggest employers; there-
fore I cited it. Otherwise, in all depart.
ments, this roster is not followed. We
must change the pattern of the roster. 1If
that is not done, the Scheduled Tribes
will never get the benefit intended for
them.

8. I. Commissioner's
Rep. (Moin.)

SHRI D. BASUMATARI: Rosters are
not examined,

3.'16

SHRI SUBODH HANSDA: Correct.

1 come to another point which Shri
Kartik Oraon bhas made. Regarding revi-
sion of the list of Scheduled Castes and
Scheduled Tribes, it is most unforlunate
that millions of people have been leit out.
Some restriction has been placed; there is
area restriction. There is the Sixth Sche-
dule. 1 do not know why these restric-
tons are placed. As Shri Karuk Uraon
has said everybody has become u Iribal.
Anybody can get a tribal certificate.
There are hundreds of such cases. | hnow
that in the railways, a8 number of peopie
have taken the tribal certificate and they
are now employed today. So, it is very
casy lo get a tribal certificate. Therefore,
the Bill is there, and I think it was in-
troduced on the floor of th: House in
1967 or round about that period. But I
do not know, why it is put  the cold
storage. 1 think that Bill should be dis-
cussed in this House and a uniform list
should be prepared for all the Scheduled
Castes and Scheduled Tribes, 1 icel that
if a uniform list is prepared, millions of
people will be benefiting by it; those who
have now been left out. As Mr. Basu-
matari knows very well, nearly a inillion
Santhal tribals are in Assam working in
the tea gardens. It is very strange that
they are not tribals there, whereas in the
place from they have migrated, they are
tribals. But if they go back to Assam,
they are not tribals. It is a very strange
thing. So, I request the Minister to see
that uniform lists are prepared. I am
very sure that there is a political motive
in this, and that is why they are not
recognised as Scheduled Tribes. There-
fore, a uniform list should be preparcd,
Once a tribal is recognised in any one
part of the country, where ever hig place
of residence lies and” which ever is his
place of activities, he remains a tribal and
he should be recognised es a tribal; a
uniform list should be prepared by (he
Ministry,
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Lastly, | make one more point. Pre-
viously, there was a Central  Advisory
Council. I do not hear of the Central
Advisory Council today. Previously, in
the Central Advisory Council, all these
things were discussed, und the Minisier io
charge used to preside over these meetings,
and everything was freely and frankly
discussed and the problems were analysed.
Today, the Council is not there. | do not
know why it has been abolished. 1 hope
the Council will be restored.

Finally, I think the depeartment concern-
ing the Scheduled Castes and Scheduled
Tribes is a parentless department. Today,
Mr. Nurul Hasan is in charge. This
department is like an orphan. Now. it is
in charge of Mr. Nurul Hasan, the
Minister of Education, Social Welfare and
Culture. Sometimes, it was under the
Law Ministry, and for sometime it was
under the Home Ministry. Today, it is
under the Education Ministry. This is an
orphan. I think there should be an
independent Ministry to deal with all the

_ problems of the Scheduled Castes and
Scheduled Tribes.

With these words, I thunk you wvery
much for giving me the opportunity to
speak.

SHRI PAOKAI HAOKIP (Outer Mani-
pur) : Mr. Deputy-Speaker, Sir, I con-
gratulate the Minister for this motion to
discuss the report of the Commissioner
for Scheduled Castes and Scheduled Tribes

for the yesr 1969-70. Sir, so far as the-

freshness of the report is concerned, it has
lost its freshness, but as regards the pro-
blems and the difficulties that the Schedul-
ed Castes and Scheduled Tribes have been
facing for the last 25 years, they are still
fresh in our thinking and in our hearts
all the time,

I am very happy that I got this oppur-
tunity after listening to_the, speeches of, g0
iy ! Meiltels #30 t fhe fpés%;qt
the Prithe ‘Minister who just now"Spoke
about these problems and said how these

5. T. Commissioner's 3‘;8'
Rep. (Moin.)

problems could be tackled properly and
effectively. The House has seen how our
beloved Prime Minister has been al-
ways. ...

oft geR WX wEATT © IeqW
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MR. DEPUTY-SPEAKER :
quorum bell be rung.

Let the

Now there is quorum. The hon. Mem-
ber may resume his speech.

SHRI PAOKAT HAOKIP: 1 was say-
ing that the House hus scen how dedicated
our beloved Prime Minister is to the cause
of uplift of the Scheduled Castes and
Scheduled Tribes and to the problems of
the downtrodden people, in side and outside
the country.

The contents of the report have been
discussed by hon. Members in detail. If 1
try to go into them again, it would be
useless; most of them have already been
discussed. Apart from the contents of that
repprt concerning the welfare of the down-
trodden people as we call them, I should"
say that something positive has not been
done. The problem is not one which is
beyond the control of the Government and
a dynamic leadership like Indraji. What
should have dome has not been done,
That is to say, for the welfare of these
people from the very beginning, there
should have been a separate Ministry.
That Ministry shotild have been dealing
constantly with the day-to-day problems of
these two communities, In that case, the
situation would have been quite different
from what it is today. That has not been
done and that is the main. cause af the
problem facing not only the members of
the Scheduled Castes and Scheduled Tribes
but the entire nation also. I may bg
wrong in this view, but it is my humble
view op the problem of SCST.

We talk of Weltar¢, socilism, 'democtacy
and other things. The devetophicht of the™
SCST is not confined to only bringing them
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up economically at par with other affluent
sections of Indian society. No deveiop-
ment, po solution which is given in isola-
tion will benefit the development of these
two communities. By this I mean to say
that there are so many barriers which have
to be crossed—linguistic barrier, geogra-
phical barrier, social barrier, etc. These
are the things which have to be tackled.
Today there is mo proper communication
belween one State and another and we
cannot constantly exchange our views;
we do not have the opportunity) of
mingling with one another; we arc not
blended, so to say. All these constitute a
great barrier which today contributes to
the backwardness of the communities.
No doubt hon. Members have pointed out
that there is casteism, etc.; all these things
are there. We condemn these things. 1
join the House in condemning it in its en-
tirety. I do not want to dilate oa those
points which have been touched. 1 will not
take much time. I will conclude in five
minutes.

In order to remove this backwardness of
these tribes, Government has to fight the
problem on a war footing. More than
once the country had to face aggrarian
from Pakistan and defeated her. After
the last fight, we gave sovereignty to the
in Bangladesh. If we fight this
also on a war footing it can be
in a year's time. During the con-
between India and Pakistan, more
than 10 million people came to our coun-
try ag refugees. Government provided them
shelter, food and clothing.

MR. DEPUTY-SPEAKER : That
point has been made by other speakers.
SHRI PAOKAI HAOKIP: The huge

expenditure for them has aot fold on the
economy of the nation.

In the end I will say that instead of
merely talking here, shouting against the
government or against each other, if
every Member of the House works in
the field with the people and serve the
members belonging to the Scheduled Castes

a1

NOVEMBER .., 1972

8. T. Commissioner's
Rep. (Moin.)
SHRI PLLOO MODY (Godhra): Mr.
Deputy-Speaker, Sir, we have been living
with this problem of Scheduled Castes and
Tribes now for many many centuries, but
after 1947 it was expected that in a very
short period of time we will bring these
sections of the people to the general level
of the masses, Unfortunately, although we
have said everything about what needs to
be done, we have done very little. The
thing that comes to my mind immediately
today is that whereas the general lot of
the Scheduled Castes and Tribes over the
last 25 years has been steadily deteriorat-
ing much faster than the general deteriora-
tion amongst the people, the lot of the
leaders of the Scheduled Castes and
Tribes has been improving constantly, also
at @ much faster rate than the general
condition of the country. There are quite
a few of the representatives of this latter
section in this House. Therefore, 1 suyv
that there arc certain vested imleresis
being developed in keeping these people
backward, in keeping them economically
depressed and the government, which
derives benefit out of it, has been playing

alongwith this game.

320

SHRI K. 5. CHAVDA: You are
wrongly briefed.

SHRI PILOO MODY: Are you plead-
ing guilty to my charge? Then, please

keep quiet,

This is very evident if you were to lock
into the figures. If you look at the statis-
tics, you will find that the difference
between the rich and the poor within the
Scheduled Castes and Tribes is increasing
taster than the gap between the rich and
the poor over the general population.

SHRI R. D. BHANDARE : 1 rise on
a point of order, or a point of information,
if necessary. There is reservation. Per-
haps, he is not yielding. So, I will resume
my secat.

MR. DEPUTY-SPEAKER : He yisle
R
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SHR} R. D. BHANDARE: He is
yielding. Since there is reservation both
in the services and in the educalional ficld,
these persons are bound to go up and,
therefore, it cannot be argued that the
gap is iacreasing between the Scheduled
Castes and Scheduled Tribes educated and
the peorle also.

SHRI PILOO MODY : [ have heard
the urgwaent for 25 years. 1 was coming
to this pyint. I have my own ideas about
it.  You listen lo them. It is for you to
adopt thumn or to throw them out. You
do not want to listen. That is why the
conditions in the country go on deterioral.
ing.

What substantially has to be done is
that for a specific period of time, we have
to inject into the population vast resources
in the form of facilities and things that
can be made available to them. For
instance, the per capita number of schools
in such aress must be at least twice of
what it is in general areas. Then, in these
Scheduled Castes and Scheduled Tribes
areas, it should be imcumbent upon the
Government to give all those going to
achools proper well-balanced hot meals so
that, physically, they can improve their
lot and come upto the general standard
outside. These are only two suggestions
1 have made about the oumber of schools
and about hot meals given to students who
are in these areas by which they can be
brought up to the general standard.

The constant refrain that [ make is that
they must be brought up to the general
standard and, thereafter, all reservations
of seals must go. Unless reservations
cease, you will never get rid of the pro-
Blem, you will never get rid of discrimina-
tion, you will never get rid of social
ostracisation and social odium. Therefore.
if you continue with this for another
hundred years, this problem will continue

% remain.
Certaln social leghiation is alo very

Secemary, To give yeu ssother exsmple,
when stadents are belng lnterviewed, when

Rep. (Motn.)

the people are being interviewed for jobs,

posts, etc., it should be incumbent and
against the law for any authority of Gov-
ernment or private authority to ask a
man’s name or his community or his caste
or bis creed or his religion. The interview
should take place on the basis or a numeri-

cal system, if mecessary, or any other

system which will safeguard the identity of
the people applying and getting jobs so
that they compete on merit, the merit
being made available by the special dis-

pensations 1 have mentioned carlier. It
should be a social offence for me to ask

my colleague as to what caste he belongs

to. Unless we introduce such restraints

of social beMaviour, we will never get rid

of this problem of having a two-tier

society in which certain sections of society

are at a different level from other sections

of society. Therefore | carnestly plead with

the House, with the Government and with

you that when we discuss these things for

hours, let us have a purposeful discussion

and say, within 15 years, we will ercdicate

all vestiges of any social or other ostracisa-

tion or any sort of stigma attached to a

certain section of the people. which form

a very large percentage of peopic, and -
bring them up so that there is no difference

between you and me or my hon. friend,

Shri Atal Bihari Vajpayee, or even the

Prime Minister for that matter.

It is very necessary that we throw out
of the people’s mind this idea of thinking
of people in terms of Bania, Brahmin,
Harijan, Adivasi, etc. etc. Today, this
has become a matter of normal course.
We refer to each other in this way. How
arc we ever going to get rid of this sort
of stigma unless we stop the practice of
educated people referring to each other
by caste? How often I have beard, “Oh;
he is a Brahmin;" or, “be is a Harijan™

or. “that fellow is an Adivasi.” This sort
of conversation has become normal
Unless through

practice in India today.
education, through social education....

PROF. MADHU DANDAVATE: Fer-
tunately, vou aze met a born Hisde,
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SHRI1 PILOO MODY ;
it in this House 7

Must 1 confess
There 15 no doubt about
it Hov ng been forwenate enough, as my
wriend, Mlr. Dandavale, says, it is possible
for mc o unulyse the probiem somewhat
nmore dispassionalely than be is capable of
apalysing it.

Therefore, 4 recommend that this House
must make a concerted eflort to wet a time-
imit on the eradication of all dilferences,
diiterences connected with religion, caste,
creed, sect, ‘and all social  ostractisation
witich has been with us for 2,000 vears
You cannot eradicale the habit of thous-
unds of vears by merely passing o law
today, We wiil have to hve from dayv 10
day, from moment to moment, with «n
attitude of mind which s determined 19
eliminate these differences. Unless we can
do that, I cannot see how we can ever
solve the problen.

I thank you for giving me the oppor-
tunity to speak. I do not knmow how
controversial it has been, what have said
+ .. (Interruption). Let this not grow into
a vested interest. Let us make a con-
scientious effort to solve this for all time
10 come,

SHRI  GIRIDHAR °~ GOMANGO
(Koraput): Mr. Deputy-Speaker, Sir, 1
am grateful to you for this opportunity
given to me to speak.

At is my duty to pay tribute to late
Prof. N. K. Bose who has given voice to
the voiceless, He was a great Gandhian,
It Is disturbing to find that even he had
lost hope in governmental and constitu-
tionaf measures. He ~advocated the
Gandhian method for asserting the rights.
He has noted with repret that as roads
open up, mines are cxploited, tribals are
pushed back. Exploitation has increased.
My own people. sawaras, have lost their
lands. They roam in forests and live on
below-subsistence level. Even this is not
guaranteed. Our rights are not written.
The Commissioner has observed that the
forest! poléy: &f (1952 hid" badly aflécfed

1e'3T aand o fnp evy oo
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the tribals. Forests are our homes. They
gi\fe_ us our living. Forest policy of the
British suiil that our requircments  must

be considered first.  Now tribals’ interests
have been adverscly affected.

Take the new industries. We are
thrown out of our lands. We got  com-
persation,  That money is snatched uway

by some others. Lamd poes. money gocs,
then our girls o, we run back into the
forests, money-lenders follow s,

We pot payment for rights which are
recorded.  Who pays for unwritten riglits?
My peorle do not know  this diTerence.
(hur ferests wo. on which we have bheen
Constitution '

puarantees  comnen-
sarinm, Maharajas  get  compensation,
What do Adivasis get. when thzir un-

written rights over land and forcsts are
taken away, when our means of livelihood
ar¢ taken away? Who pays for polluting
our water which we need to drink? What
is done to see that our life is not dis-
rupted? Industries look after their labour
who are poor. But who looks after the
people who are trampled upon by the

industry, on whose bodies the labour
stands ?
Will this august body direct that our

rights should be honoured, written or un
written, and that Constitutional guarantees
should be provided to the voiceless also
as for the Princes "

We are told that much has been done
for our development. But how much ?

MR. DEPUTY-SPEAKER: The hon."
Member may please continue tomorrow.

The Housé stands adjourned till 11.00 -
a.m, tomorrow.

18 hrs,

The Lok Sabha then adjourned till Eleven
of. the Clack -on Wednesdoy, November
22! 197/ An¥akayana t-"189% (Sakakr-e

rade MemeTyinlnd walsd op cdmbyper e tw



